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THE
PARLIAMENTARY DEBATES 
(Part I—Questions and Answers) 

OFFICIAL REPORT

2*659

PARLIAMENT OF INDIA
Friday, 30th March, 1951.

The House met at a Quarter to Eleven
f the Clock.

[Mr. Deputy-Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS

Sugar for Canned and Bottled Foods

*2657. Shri Sidhva; WUl the Minis
ter of Food and Agnculture be pleased
to state.

(a) the annual total quantity of
canned and bottled foods manufactur
ed in India;

(b) the total number of manufac
turers who manufacture this class of 
goods;

(c) whether they get enough quantity 
Off sugar for the production; and

(d) how many concerns have been 
closed down for want of sugar?

The Minister of Food and Agri
culture (Shri K. M. Munsbi): (a)
4083-5 tons in 1949 and 6550.5 tons in 
1950.

(b) 327 in 1949 and 404 in 1950.
(c) Every effort is made to allot

reasonable quota of sugar to all fruits
product manufacturers consistent with 
the supply position. Due to shortage 
ot sugar, however it is not possible to 
meet their demand in full. Hence
forward it has been decided that the 
btate Governments will allot sugar 
to si’ch concerns. As originally the 
reply was given, it stated, “This
iirrangement is considered more satis
factory.” But, after this answer was 
drafted and submitted, complaints 
have been received that the new 
arrangement does not work satis- 
i^ctbrily. matter !s uiider
te5taminati<5tt.

<d) Pour in 1949 in Punjab and 
none in imo.

4 P.S.

2f:60
Shri Sidhva: Of these concerns 

%vnich have been closed down, as stat
ed just now by the hon. Minister in 
reply to part (d) of the question, may 
I know how many have been re-open
ed, and whether sugar was supplied 
to them, particularly?

Shri K. M. Mnnshi: The only
question was, as I said, four small 
concerns were reported to have clos
ed down in Punjab in 1949 for want 
of sugar. But. the total number of
'licence holders in the State increased 
*rom 45 in 1948 to 70 1949 and 91 in 
1950.

Shri Sidhva: My question was how 
many have been reopened after they 
were closed down for want of sugar?

Shri K. M. Munshi: I have no 
information on that point.

Shri Sidhva: Out of the licences, how 
many work with power and how many 
work on a small scale cottage indu.it^
basis? -

Shri K. M. Munshi: I would like to 
have notice.

Dr. Deshmukh: Now that stocks of
sugar are sufficient, is it a fact that 
every one of these concerns will re
ceive the quotas that they require?

Shri K. M. Munshi: Now there is 
no difficulty because there is the 
open market from which they can 
purchase and manufacture any quantity 
they like.

iShri T. N. Singh: May I know what 
quantity or proportion of sugar is 
0iven to these manufacturers out of
the rationed quantity available forgeneral consumption?

Shri K. M. Mnnshi: The quantity 
that was given during 1950, is un
fortunately in pounds. It is 1,46,73,132 
pounds. I will have to work this out 
into maiinds and tons.

Shri SidllTa: The hon. :15r:stcr
stated that since answering * ' 
qirSstimi, be has n»ceiv^ ccirvjjis---v



2 6 6 1 Oral Answers 30 MARCH 1951 Oral Answers 2662

that the arrangement made is not 
satisfactory. May I know whether 
these complaints were from Bombay 
or from somewhere else, if they are, 
not from Bombay, and what was the 
complaint?

Sliri K. M. Munshi: A deputation of 
representatives of several provinces 
“waited upon me; my impression is 
that one of them was from Bombay.

Shri Kamath: Have any cases been 
reported to the Minister, of sugar 
having been sanctioned for non
existent factories—not in the 
Minister’s time perhaps, but before 
he assumed ofiBce—and what action 
was taken in such cases?

Shri K. M. Munshi: I do not know 
whether any sugar was issued to any 
non-existing firms except one in Delhi. 
That is my impresion. I think some 
steps were going to be taken; I am 
not quite sure of that.

Shri Kamath: Going to be taken?
Shri K. M. Munshi: Or have been 

taken: I am not quite sure. I had- 
come across those papers at some 
time.

Phosphatic Fertilizers

*2658. Pandit Munishwar Datt 
Upadhyayr (a) Will the Minister of 
Food and Agriculture be pleased to 
state what is the demand for phos
phatic fertilizers in our country?

(b) What are the sources from 
which super-phosphate can be obtain
ed?

(c) Are the sources of supply 
adequate to meet the demand?

The Minister of Food and Agrt- 
culture (Shri K. M. Munshi): (a) Fcr
the calendar year 1951, the estimated 
demand for single super-phosphate is
80.000 tons and that for bonemeal is
20.000 tons.

(b) and (c). India has 13 factories 
tfvhich can manufacture aU the super
phosphate for which there is demand. 
There is however shortage of sulphur 
which they need and though every 
effort is being made to arrange ade
quate supplies of sulphur, it is un
certain whether the requisite quantity 
will be manufactured this year.

Pandit Munishwar Datt Upadhyay: 
May I know whether phosphate used 
in India is from bones or from rocks 
and which is superior?

Shri K. M. Munshi: As regards 
superiority, I am not a competent 
scientist to say anjrthing about it. I 
understand that the raw materials 
«re sulphur for the preparation of 
iiulphuric add and rock phosphate.

Pandit Mnnishwar Datt Upadhyay;
Do we export any quantity of this 
phosphate?

Shri K. M. Manshi: We want aU 
the phosphate produdced in this 
country.

Shri Chaliha: May I know if any 
enquiry has been made whether 
Chilean nitrates have been imported 
and whether they are as useful as 
superphosphates?

Shri EL M. Munshi: I would like to 
have notice.

Shri R. Yelayudhan: May I know 
whether production in the Travancore 
Fertilisers Ltd., has been stopped 
because of non-availability of sulphur?

Shri K. M. Munshi: I have do 
information for the present.

Shri R. Yelayudhan: May I know
whether there was any delay in the 
arrangement for Exchange for pur
chasing sulphur for the Travancore 
Fertilisers Ltd.?

Shri K. M. Munshi: If the hon.
Member gives notice with regard to 
Travancore Fertilisers, I shaU have it 
ascertained.

Shri R. Yelayudhan: It is very
important, *Sir.

Shri K. M. Munshi: I agree with 
you that it is extremely important; 
but I am ignorant for the moment, 
that’s all.

Shri Jnani Ram: May I know what 
are the agencies for th  ̂ distribution 
of these fertilisers?

Mr. Deputy-Speaker: These are
sources of demand: he wants sources 
of distribution. The hon. Member wiU 
put down another question. Next 
question.

Customs Barriers

?̂ 59. Pandit M. B. Bhargava: Will
the Minister of States be pleased to 
state:

(a) whether the Customs barriers 
which existed between the different 
States now integrated into a single 
unit like Rajasthan, Madhya Bharat, 
P.E.P.S.U. are stiU existing;

(b) if so, to what extent and th« 
reasons for such continuance; and

(c) by which date and what stages 
the existing barriers inside the said 
Unions are ukely to be eliminated?

The Minister of States, Tnnsoart 
and Railways (Shri Gopalaswami):

(a) No.
(b) and (c). Do not ariat.
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Shri Dwivedi: When customs
barriers are supposed to have gone, 
where is the need for the hurdles 
between Uttar Pradesh and Vindhya 
Pradesh?

Shri Gopalaswami: One is a Part B 
State and the other is a Part A State. 
The question relates to the abolition 
of internal barriers with the States.

Shri A. H. S. Ali: When so many 
other taxes have been imposed upon 
tjbie people of Hyderabad, like the 
Sales Tax, Profession Tax, Income- 
tax, when does the hon. Minister 
think that the customs barriers in 
Hyderabad will be lifted?

Mr. Depaty-Speaker: That does not 
arise out of this question.

Shri Kamath: Did the hon. Minister 
state that Vindhya Pradesh has be
come a Part B State now?

Shri Gopalaswami: It is a Part C
State. The same principles apply to 
Part C States as well.

Shri Sidhva: May I know whether 
all the customs barriers between old 
Princely States and the Indian States 
have been removed and if so whether 
all the staff has also been retrenched?

Shri Gopalaswami: The barriers 
between the old Indian States and the 
States which were previously British 
provinces have not yet been removed. 
They will be removed in the course 
of the next few years.

Mr. Deputy-Speaker: Within the
States, whether they are Part A or 
Part C States, the barriers have been 
removed. But between one State and 
another, the barriers will be removed 
in the course of two years.

Thakur Lai Sin^h: Sir. Bhopal is in 
Part C and Madhya Bharat is a Part 
B State. There are no customs 
barriers in Bhopal, but there are such 
barriers in Madhya Bharat. What 
will happen to Bhopal when it is 
mer ged into the other State? Will the 
barriers be re-imposed?

Shri Gopalaswami; When Bhopal 
gets merged, then the barriers will be 
removed. •

Mr. Depnty Speaker: That is further 
a hypothetical question.

Seeds Multiplication Farms

♦2660. Dr. M. M. Das: Will the
Minister of Food and Agricultnre be 
pleased to state:

(a) the number of seed multiplica
tion farms established by Government 
for the increased production of jute 
and mesta seeds;

<b) the average expenditure on eaofc 
farm and the average quantity of seed#' 
produced by each farm during 195ft-r 
51:

(c) the demand of jute and mestm 
seeds in the country for 1951-52 and 
how Government propose to meet 
them; and

(d) the quantity of jute and mesta 
seeds exported annually to Pakistan?

The Minister of Food and Agrf' 
culture (Shri K, M. Munshi): (a) No
such farm has yet been established 
by the Government of India.

(b) Does not arise.
(c) The overall demand of jut* 

seeds in the country for 1951-52 would 
be about two lakh maunds. This is 
expected to be met by seeds produced 
by the cultivators themselves. Is 
those areas where local seed pro
duction is inadequate, the demand m 
expected to be met through normal 
trade channels. Certain quantities of 
improved seeds, produced mostly by 
the registered growers, will be distri
buted by the Jute Development 
Sections of West Bengal, Orissa and 
Bihar. The demand for mesta seeds 
would be roughly 1,05,000 maunds.,. 
which the cultivators themselves 
should be able to meet. About 10,000 
mounds of seeds grown in U.P. will 
be available for distribution in deficit 
areas, as also in areas where mesta 
cultivation will be taken up for th* 
first time.

(d) Jute and mesta seeds are not 
exported' to Pakistan, at present.

Dr. M. M. Das: May I know whether 
the seeds supplied by the Central 
Government to West Bengal during 
1950 had germination percentage of 
onl.v 35 per cent, and whether the 
West Bengal Government complained 
about this matter?

Shri K. M. Munshi: The seeds pro- 
vi4/ed last year were found to be in
adequate for the purposes of germina
tion. I have not got the exact figure 
of percentage of how much of these 
proved useful; but an enquiry is being 
conducted on that matter.

Dr. M. M. Das: Sir, what com
pensation have Government given to . 
the cultivators who used these seeds 
and who incurred a loss by preparing 
the land for cultivation of jute, and 
what action have Government taken 
or contemplate to take against the 
firm which supplied these seeds and 
the officers who purchased tiiese 
seeds? '

Shri Vi. M. Munshi: No question of 
compensation would arise and none 
is. in contemplation of Government, 
As regards the failure of certain
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•fllcers to secure the proper kind of 
lute seeds, the officers are undef 
:suspension and the matter is uiider 
enquiry.

Dr. M. M. Das: I wanted to know, 
Sir, whether an enquiry has been 
■made against the officers and the firm 
:lhat supplied these seeds?

Shri It. M. Munshi: Enquiry has
l>een first made against the officers 
and the officers have been suspended; 
And further enquiry is taking place.

Dr. M. M. Das: What is the number 
« f  officers who were pimished?

Shri K. M. Munshi: Well, two I 
-think.

Shri Sidfava: Is it* the position that 
"the seeds supplied were of inferior 
<iuality and therefore the yield was 
less and therefore, from that point of 
"riew these officers have been suspend
ed? And the hon. Minister said that 
some of them have been punished. May 
I know what was the punishment 
given?

Shri K. M. Munshi: They have not 
been punished.

Shri Sidfava: The hon. Minister said 
so.

Shri K. M. Munshi: If I said that, 
it was either a slip or perhaps the 
hon. Member did not hear me 
correctly. Anyway, what I stated 
was or what I intend to say is that 
ihere is a suspicion or more than a 
-suspicion that there has been some 
misconduct in purchasing these seeds, 
and therefore, two officers concerned 
have been suspended and an enquiry 
is being conducted into their conduct, 
-or is going to be conducted.

Shri Sidfava: May I know, Sir, 
"Whether a charge-sheet has been given
io the suspended officers and their 
explanation obtained?

Sfari K. M. Mansfai: The enquiry is 
still to be held.

Sfari Rfaarati: Sir, what is the
amount involved?

Sfari K. M. Munsfai: The amount is 
the price of the seed and that is very 
little. But the real loss is that in
stead of growing jute as it should 
have been grown, we grew jute to a 
lower exlent than expected.

Shri Bfaaratf: Yes, and what I 
wantoi to know is the loss Incurred thereby.

Shri K. M. Munshi: That no one can 
say. We cannot say milch wpuld 
have been g to ^  if the proper Jute 
se^s had i>een supi^ed •v how much

would have been realised, or if there 
had been no refugee movements what 
woyld have happened and so on and 
so forth. They are all hypothetical 
questions?

Sfari A. C. Gufaa: Has there been 
any enquiry conducted into the con
duct of the firm which supplied the 
seeds?

Sfari K. M. Munsfai: First of aU we 
are making an enquiry into the con
duct of the officers, and that would 
show whether they were guilty of 
buying tne bv ' "“'eed or whether some 
firm cheated tnem Jito giving it. The 
hon. Member is going to a further 
stage; he should exercise some 
patience in this matter.

Dr. M. M. Das: Sir, I have another 
question and...

Mr. Deputy-Speaker: I thought he 
had put a sufficient number of 
questions. Well, all right.

Dr. M. M. Das: Is it a fact that our 
supplies of jute and mesta seeds are 
inadequate and therefore our “grow 
more jute campaign” has suffered con
siderably for want of adequate seeds?

Shri K. M. Munsfai: There are two 
questions now. First of all as we are 
not self-sufficient in jute, we are try
ing to increase the quantity of jut® to 
45-6 lakh? bales in this country next 
ye r̂, i.e., 1951-1952. The loss of food 

grains thereby would be comparatively 
very Jittle.

Dr. M. M. Das: What I wanted to 
know was whether the production of 
jute seeds is sufficient to meet the 
demands in our country.

Sfari K. M. Munshi: That is quite 
sufficient.

Sfari Saranerdfaar Das: Considering 
that more jute is to be grown and 
there is not sufficient seed stock with 
Government, do Government considca 
the opening of more farms for pro* 
ducing these seeds?

Mr. Deinity-Speaker: The supply of 
seeds is quite sufficient says the 
Minister.

Sfari Sarangdfaar Das: No. the
seeds have to be purchased from 
private farms.

Sfari K. M. Munshi: So far no State 
Government exccpt the Government 
of Uttar Pradesh has set up any such 
Government farm. The Government 
of Uttar Pradesh have opened a farm 
at Gogra Ghat.

Telephone Operators 
#r. M. M. Das: Will the 

Minister of Communicatsoiis be pleased 
to state:

the total number of Tel^hotie 
Qf^fators fn the Calcutta T^ephOttes;
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(b) whether there are any male 
Telephone Operators and if so, their 
Bumber;

(c) their monthly pay including DA. 
and other allowances, if any;

(d) the average daily number of 
ealls handled by an operator in normal 
hours of duty; and

(e) the number of working hours 
per week?

The Minister of Gommimicatioiis 
(Shri Kidwai): (a) 767.

(b) Yes. 48.
(c) The operators who have been 

recruited under the ex-Bengal Tele
phone Corporation terms and con
ditions of service draw pay in the 
scale of Rs. 70—10—140. Those 
recruited on P. & T. terms and 
conditions draw pay in the scale of 
Rs. 60—4—120—E.B.—5—170. AU the 
operators get dearness allowance, 
house rent allowance and city com
pensatory allowance at diiTerent rates 
according to pay groups.

(d) 915. '
(e) 45 hours, including three hours 

meal relief.
Dr. M. M. Das: Sir, may I know 

whether it is a fact that the present 
scales of pay of the telephone opera
tors in Calcutta are less than what 
they used to get when the concern 
was under private ownership?

Shri Kidwai: In my reply I have 
given both the terms—what they 
were getting under the company and 
what they are getting under our 
terms.

Dr. M. M. Das: May I know whether 
many amenities like free meals dur
ing duty hours, tea etc. which they 
were getting before have been dis
continued now?

Shri Kidwai: To which group does 
the hon. Member refer?

Dr. M. M. Das: I refer to the tele
phone operators of Calcutta.

Shri Kidwai: There are two jfroups 
—one recruited by the ex-company 
under its own terms of emplojmient 
and the others are those who are 
employed by the P. & T. under" 
Government service.

Dr. M. M. Das: Is it a fact that the 
sleeping accommodation provided fur 
these operators who terminate their 
duty in the dead of night is insuffi
cient and sometimes some of these 
operators have to keep awake during 
the rest of the night due to want of 
sleeping accommodation?

Kidwai: That is not my infer- 
mation. When I was last there I saw 
that the beds were available to the 
operators who served in the night- 
and were relieved in the night.

Shri J. N. Hazarika: Is the hon. 
Minister aware that the telephone- 
exchange operation in Calcutta is thê  
most inefficient? If so, what stepa 
are Government taking to improve it?

Shri Kidwai: Yes, it is most ineffi
cient and I have my sympathy with 
the Calcutta people for paying higher 
rates for this inefficient service. We 
are starting a new telephone exchange 
there.

Shri A. C. Guha: May I know liow 
our expenditure on and revenue from 
the Calcutta telephone operation have 
been affected since the unit has been 
taken over by the Government.

Shri Kidwai: Both expenditure and 
revenue have increased.

Shri A. C. Guha: By what oropor- 
tion?

Shri Kidwai: I have not got th* 
figures here.

Shri R. K. Chaudhuri: Sir, this 
lamp in front of the Chair, hides your 
vision and we do not get an opportu
nity to catch your eye. It may be 
removed or placed on the other side.

Shri Chaliha: It is also a cause of 
disturbance to us.

Indian Shipping Trade

*̂2662. Pandit Munishwar Datf 
Cpadhyay: (a) Will the Minister of 
Transport be pleased to state what 
amount of Indian shipping trade is 
still carried on by foreign companies?

(b) Are all the Indian shipping 
companies private companies or is any 
of them a Government-owned company?

(c) Has the Shipping Corporation 
been set up and if so, what shipping 
services does it control?

The Minister of State for Transport 
and Railways (Shri Santhanam): (o)
The attention of the hon. Member is 
invited to the reply given to part (a) 
of starred question No. 2270 asked 
by him on the 16th March 1951.

(b) All the Indian shipping com
panies engaged in the coastal t^ade 
have private capital, while, of the 
three Indian companies engaged in. 
the overseas trades, one. the Eastern 
Shipping Corporation Limited, is a 
partially owned Government concern, 
in which the Government of India 
hold 74 per cent, of the capital and
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kave majority control, and the b^an- 
ce, 26 per cent., is held by the Scindia 
Steam Navigation Company Limited, 
who are also the managing agents.

(c) The Eastern Shipping Corpora- 
lion was registered on the 24th March 
1950 and participates at present in

the tollowing trades:
India/Australia with two omied 

etLTgo ships.
India/Malaya with one chartered 

jcargo-cunl-passenger ship.
Pandit Munishwar Datt Upadhyay:

May I know whether this Corporation 
ĉonsists of a number of companies or 

it is only one company having a num- 
J^r of ships?

Shri Santhanam: The Eastern Ship
ping Corporation is only one in 
which there are two shareholders: one 
is the Government of India and the 
«ther is the Scindia gteam Naviga- 
liion Co.

Shri Veerabahu: To whom does the 
chartered vessel belong?

Shri Santhanam: I have not got the
information handy.

Shri Yeerabahn: Is the charter on 
A bare boat basis or time-charter 
basis?

Shri Santhanam: I would like to 
kave notice of the question.

Shri T. N. Singh: Is it a fact that 
some of the ships ŷ hich are Govern
ment-owned are being run by these 
private shipping companies by 
arrangement?

Shri Santhanam: There are none: 
except these two vessels and one 
chartered vessel there are no 
Government-owned vessels at all.

Reserved Posts in Railways

*2663. Shri A. C. Gnha: WiU the
Minister of Railways be pleased to 
«tate:

(a) the number of class IV, class III 
-and class II posts among the 15,000 
posts in the Railways arising out of the 
Adjudicator’s award and rf»s»rved for 
ttie displaced perions;

(b) the number of each class of the 
posts so far filled up; and

ft) the number of reserved posts 
filled up by persons other than dis
placed persons, if any?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Out of the vacancies expected to arise 
due to the implementation of the 
Adjudicator’s Award, 15.000 were

reserved for displaced persons, as 
under:

Class IV posts 
Class III posts 
Class II posts

10,500
4,500

Nil

Although reservation of posts for 
displaced persons has been subse
quently held to be ultra vires of 
Article 16(1) of the Constitution, the 
total number of 15,000 originally 
reserved for displaced persons was 
completed by giving preference to 
them over others provided other 
things were equal. Due to paucity of 
suitable candidates for certain cate
gories and in certain areas, shortage 
in the Adjudicator’s Award vacancies 
were made up by recruitment in 
vacancies arising out of normal 
wastage.

(b) The information available up 
to end of January, 1951 is furnished 
below:

Class IV posts 
Class III posts 
Class II posts

Total.

10,839 
3,197 

. Nil

14,036

The figures include recruitment 
against normal vacancies also.

(c) Does not arise.
Shri A. C. Guha: Was the T'lafler 

referred to any court? If so, which 
court declared it ultra vires?

Shri Santhanam: It was considered 
by our Law Ministry.

Shri A. C. Guha: Without any 
reference to any court?

Shri Santhanam: There was no 
question of going to court in this case 
of a Government department recruit
ing people and this was the opinion 
of the Law Ministry. A Government 
department does not go to a court 
against other departments.

Pandit Thakur Das Bhargava: Was
it considered by the Law Ministry 
that these displaced persons consti
tuted a backward class?

Shri Santhanam: They were not 
considered to be a backward class and 
therefore there is no question of reservation.

Pandit Thakur Das Bhargrava: Is it
a fact that the term ‘backward’ has 

defined so far under section16(1)?
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Shri Santhanam: It is a matter of 
legal interpretation, in which I can 
give no further information to the 
hon. Member.

Pandit Thakur Das Bhargava: Is it
true that the interpretation of the 
Constitution is left to the courts and 
not to Ministries?

Shri Santhanam: In the initial 
stages one has to act on one’s own 
interpretation.

Shri Sidhva: Will the hon. Minister 
lay on the Table the opinion of tlie 
Law Minister?

The Minister of Commiinications 
(Shri Kidwai): Why not put the
question to tjie Law Minister?

Shri Santhanam: So far as this
question is concerned we have dis
charged the promise of absorbinjg
15,000 men.

Shri A. C. Guha: Is it true that the 
Adjudicator functioned something 
like a judicial tribunal?

Shri Santhanam: It is no tribunal. 
The Adjudicator gave an award re
garding hoiirs of employment and 
other matters. We are carrying out 
that award and in the course of that 
a considerable number of displaced 
persons have been employed.

Hangars

•2664. Shri A. C. Gnha: Will the
Minister of Communications be pleased 
to state:

(a) the ‘rental charged from air com
panies for using hangars in aero- ' 
dromes; and

(b) the basis for such charges and 
the total collection?

The Minister of Communications 
(Shri Kidwai): (a) For housing air
craft in hangar, a “housing charge” 
is levied per aircraft according to the 
rates prescribed in Section B, 
Schedule V to the Indian Aircraft 
Rules. When a whole hangar, or a 
specified portion of a hangar is rented 
out, rent is charged at a flat rate of 
Rs. TO/- ner 100 sq. ft. per mensem 
or the standard rent of the cccom- 
modation, whichever is higher.

(b) The charges have been so fixed 
in both cases that if the hangars are 
fully occupied there will be a return 
of about 6 per cent, on the capital 
expenditure incurred on the hangar, 
after meeting the cost of maintenance. 
The total collection for the period 1st 
April, 1950, to 31st December 1950, 
amounted to Rs. 9-86 lakhs (namely, 
Rs. 416 lakhs as “housing charges”

and Rs. 5'70 lakhs as rent of hangars 
or parts of hangars).

Shri A. C. Guha: Has there been 
any increase in these charges recently?

Shri Kidwai: I do not think so: but 
I have got no definite infownation.

Shri A. C. Guha: Has the Air
Transport Enquiry Committee made 
any recommendation on this matter?

Shri Kidwai: That Committee's 
report is coming before the House for 
discussion. It has been circulated to 
hon. Members and they can find from 
it whether the Committee has made 
any such recommendation.

Shri R. EL Chaudhuri: May I ^ow
if any new hangars have been cons
tructed by the Government recently, 
and, if so, is there any difference 
between the rent charged for the new 
hangars and the rent charged for 
hangars which were constructed by 
the military during the war period?

Shri Kidwai: I will require notice 
of that question, but if the standaixi 
rent is 6 per cent, of the expenditure 
then I think there must be some 
difference.

Shri Sidhva: May I know the total 
capital invested in these hangars?

Mr. Deputy-Speaker: Hon. Members 
will kindly see that the Minister can
not have an encyclopaedic knowledge 
and have all these figures at his 
fingers’ ends. The question relates to 
rentals.

W heat prom A rgentina

♦2665. Dr. Ram Subhag Singh: Will 
the Minister of Food and Agriculture
be pleased to state whether it is a 
fact that the Government of India have 
entered into a contract to barter jute 
for wheat from Argentina?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): Yes.

Dr. Ram Subhag Singh: Is it a fact 
that the Government of India have 
contracted to barter Indian jute with 
Argentine wheat although they had 
previously declined to enter into a 
similar agreement with the U.S.A. for 
exchanging Indian jute with American 
foodstuffs?

Shri K. M. Munshi: That is not 
correct.

Dr. Ram Subhag Singh: May I know 
whether the Government of the 
United States had expressed a desire 
to enter into an agreement with the 
Government of India for exchanging 
American foodstuffs with Indian jute?
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Shri K. M. Munshi: Barter with 
U .S ^ .? I would like to have notice 
of that question. I have got no idea 
that ho such offer has come, but I 
speak subject to correction.

Dr. Ram Subhai: Singh: May I
know the terms of the agreement 
which has been entered into with 
Argentina for bartering Indian jute 
with Argentine wheat?

Shri K. M. Munshi: 60,000 metric 
tons of jute-manufactured articles are 
to be bartered for 468,000 metric tons 
of wheat, the exchange ratio being 
7-8 tons of wheat for one ton of jute 
goods.

Dr. Ram Subhag Singh: May I
know the quantity of wheat which 
has so far arrived and the quantity 
of jute which has been sent so far?

Shri K, M. Munshi: So far as that
is concerned I must require notice.

Dr. Ram Subhag Singh: May I
know whether we purchase any wheat 
from Argentina over and above the 
barter amount?

Shri K. M. Munshi: I don’t think 
so. but I again speak subject to 
correction.

Shri Brajeshwar Prasad: Is it a fact 
that the American Government is P)’e- 
pared to supply us foodgrains in lieu 
of iron ore?

Mr. Beputy-Speaker; How does it 
arise? The question relates to 
Argentina.

Shri Chaliha: May I know, when 
there was an acute shortage of jute 
in West Bengal, the Government 
entered into a contract with Brazil for 
supply of jute, and if so, whether the 
jute can now be diverted to Argentina 
for wheat?

Shri Hussain Imam: May I know 
from the hon. Minister whether the 
jute manufactures have already been 
purchased or wiU have to be purchased 
at the present high prices?

Shri K. M. Munshi: The jute goods 
which are to be delivered by the Gov
ernment of India under the contracts 
which had been made up to the date of 
decontrol, are to be purchased at the 
old rate.

Dr. Ram Subhag Singh: May I 
know whether our agreement with 
Argentina for Argentine wheat has 
been adversely interpreted by the 
American State Department?

Shri K. M. Munshi: I have no such 
information at my disposal—-I don't 
know how my hon. friend gets all 

this.

Pandit Munisbwar Dalt Upadhyaj:
May I know when we wiU be receiv
ing wheat from Argentina on the 
basis of this contract?

Shzi K. Mi Munshi: I think some 
is already in the process of arriving.

Shri K. C. Sharma: What would be 
the probable price of this wheat from 
Argentina in terms of the prices pre
vailing here?

Shri K. M. Munshi: Notice.

Dr. Ram Subhag Singh: On a point 
of order. Sir. May I know how a 
Minister can pass such a reflection as 
to say that an hon. Member may be 
possessing more information than 
the Minister concerned?

Shri K. M. Munshi: It is not a
reflection. I said, what is the <;ource 
of this information?

Mr. Deputy-Speaker: What i*: tl ere? 
In certain matters hon. Members may 
know something more than an hon. 
Minister.

Civil A viation Training

*2666. Shri Rathnaswamy: Will the 
Minister of Communications be pleas
ed to state:

(a) what is the extent of help or 
assistance given-by Government to 
private Flying Clubs for Civil Aviation 
training schemes; and

(b) how many private trainees 
schemes are at work in India and how 
many are run by the Government?

The Minister of Communications 
(Shri Kidwai): (a) I place on the 
Table a statement showing the scale 
of assistance granted by the Central 
Government to flying clubs, whether 
private or controlled by State Govern
ments, [See Appendix X X , annexure 
No. 1.]

(b) Nine flying clubs and two slid
ing clubs are private limited compa
nies; two flying training institutions 
namely, the Mysore Flying Training 
School, Bangalore, and the Hyderabad 
State Aero Club, Begumpet, are run 
by State Governments all of which 
receive subsidies from the Central 
Government; besides them, there is 
the Civil Aviation Training Centre, 
Allahabad, of the Central Government*

Shri Rathnaswamy: How many
aircrafts have been loaned by the 
Government so far to the various 
flying clubs and which is the flying 
club that has been given the ma.ij- 
mum number of aircrafts?

Shri Kidwai: I have no informaticpi
on it here.
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Shft Batimaswamj: May I know 
what is the total subsidy given to the 
various flying clubs during 1950-51, 
and also whether there is any check 
maintained to see whether the subsi
dies given by Government to the 
various flying clubs are properly 
utilised? -V

Sliri Kidwai: The subsidies are 
related to the performance. Every 
flying club gets an annual grant ol 
Rs. 30,000/-. Besides that flying clubs 
get a grant for training according to

* the flying hours each trainee has 
flown. Then they get a further grant 
per licence that is granted to trainees 
of that flying club.

Shri Rathnaswamy: How many
flying clubs have erected their own 
hangars?

Shri Kidwai: The question does not 
relate to hangars, but still I may say 
most of the flying clubs are using our 
hangars.

Shri Ramaswamy Naidu: My hon, 
friend, Mr. Rathnaswamy asked vvhich 
flying club has got the maximum num
ber of aircraft. May I know whether 
any maximum is fixed for any flying 
club?

Shri Kidwai: No.

Pandit Munishwar Datt Upadhyay
How many flying clubs exist in U.P. 
having training schemes, and who is 
the officer in charge?

Shri ^Kidwai: We don’t appoint 
anybody to be in charge of ilyiug 
clubs— they are private clubs. In 
U.P, so far as I remember, there is 
only one flying club known as the 
Hind Flying Club. It has got train
ing centres at Allahabad, Kanpur 
and Lucknow. Besides, there is a 
Government Training Centre at 
Allahabad.

Shrt Jainarain Vyas: May I know 
how, many flying clubs are run exclu
sively by Princes and how many of 
them are subsidised by the Govern
ment of India?

Shri Kidwai: No club exclusively 
run by Princes is being subsidised by 
the Government of India.

Shri Jainarain Vyas; How many of 
them are run by Princes?

Mr. Depaty-Speaker: None. He
said none is exclusively run by the 
Princes.

Shri Kidwai: I did not say none is 
exclusively run by the Princes. I 
said no club exclusively run by Prin
ces is subsidised.

Shri B. Velayiidiian: May I know
whether any stipends or scholarships 
are given to the trainees for the flyiog
clubs?

Shri Kidwai: I understand some of 
the State Governments are giving 
some scholarships, but none is given 
by the Central Government.

Prof. S. N. Mishra: What is the 
difference between the cost of train
ing by a flying club and the cost of 
training by the Government?

Shri Kidwai: I think it comes to 
about the same.

Deposits in Indian Post Offices

*2667. Shri Kishorimohan Tripathi:
(a) Will the Minister of Commiuiica- 
tions be pleased to state the total 
amount of deposits held at the Indian 
Post Offices on the 15th August 1947 
and on the 15th August 1950?

(b) Are there Savings Banks at the 
village post offices also?

The Minister of Communicatioiis 
(Shri Kidwai): (a) The amounts of 
deposit held in P.O. Savings Bank and 
Defence Savings Bank on the 15th 
August, 1947 were Rs. 1,17,23,85,272/
and Rs. 5,95,13,652/- respectively. 
The figures for the 15th August, 1950 
were not maintained. The amounts 
of deposit held in P.O. Savings Bank 
and P.O. Defence Savings Bank cn 
the 31st March, 1950 were however 
Rs. 1,67,19,34,364 and Rs. 1,50,32,299 
respectively.

(b) Yes. About 30 per (.ent. 
Village Post Offices are authorised to - 
do Savings Bank work.

BiMiot: ^  “

^ W  ^  ?

[Shri Kishorimohan Tripathi: Will
the hon. Minister be pleased to state 
the amount of deposits made in thfr 
rural areas during 1950?]

t  ‘
[Shri Kidwai: It is difflcult to give 

the figures just now.] , ^

Shri R. L. Malviya: May I know
the present amount in these two 
accounts?

Shri Kidwai: I require notice for 
that.
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Shri Lakshmanan: May I know 
whether the latter figure includes the 
deposits in the Travancore-Cochin 
Anjal offices also?

Shri Kidwai: No.

^ SPTT 5 1 ^  t  ^  
t  ^  ^

^  ^  ^  f  ^  ^  ^  ^  
viiRR ferr 5̂rrm t  i

[Shri Dwivedi; 1 want to know as 
to what arrangements have been 
made in the villages regarding the 
purchase of National Savings Certi
ficates and if any arrangement exists, 

■whether those persons who act as 
agents get any commission for that?]

|IT
t  t  I anrc T̂PT ^

^  ^  t  11

[Shri Kidwai: I think, some days 
ago, the hon. Minister of Finance gave 
4 reply to such a question. If some 
more information is required the hon. 
Minister of Finance can furnish 
-that.]

Pandit Munisbwar Datt Upadhyay:
May I know what is the amount of 
interest that Government had to pay 

-on these deposits in 1950?
Shri Kidwai: It is difficult for me 

to say but the rate of interest is well 
known and can be calculated.

Shri Sonavane: How many Savings 
Bank sections were opened in rural 
post offices last year and what is the 
criterion for opening such Savings 
Bank Section in rural post offices?

Shri Kidwai: Wherever there is de
mand, we try to open Savings Bank 
accounts there.

Shri Sonavane: How many were 
•pened duri^ig last year?

Skri 'Kidwai: I require notice for 
that.

Ch. Ranbir Singh: Is the hon. Minis
ter aware of the fact that in Rohtak 
district many ex-military retired 
officers who get pensions, feel the

need of rural Savings Banks and if so. 
is he prepared to open there, as there 
will be a success?

Shri Kidwai: If the hon. Member 
will send me a suggestion, I wiU see 
what can be done.

Shri Joachim Alva: How many 
cases of defalcation have occurred or 
been detected after this matter was 
raised through interpellations in this 
House during the last Session in res
pect of Savings Bank accounts? ^

Shri Kidwai: I think there is a 
question immediately after this on 
this subject.

Ch. Ranbir Singh: Do Government 
propose to start mobile Post Office 
Savings Banks for Rohtak District?

Mr. Deputy-Speaker: The hon.
Minister has stated that a letter may 
be written and Government wiU look 
into this.

May I say at this stage that in order 
to facilitate the answer of questions, 
hon. Ministers may kindly consider 
whether it is not desirable and possible 
to answer all questions relating to 
the same matter together. It may 
be that questions may have been put 
by different Members and they may 
in some form or other be inter
related. In such cases a single 
answer to all these questions may be 
useful and may save time.

Shri Kidwai: The next question is 
generally about post offices and not 
about Savings Bank accounts.

Mr. Deputy-Speaker: This was the 
practice some time ago. In respect of 
questions relating to a particular sub
ject, the answer may be given 
together.

Postal Employees (Corruption)

*2668. Shri Kishorimohan Tripathi:
WiU the Minister of Communications
be pleased to state the number of 
Postal employees who were prosecuted 
and punished during 1949 and 1950 on 
the following charges: (i) misappro
priation of money receipts; and (ii) 
taking bribes or illegal gratification?

The Minister of Communications 
(Shri Kidwai): The number of postal 
(including Railway Mail Service) 
employees prosecuted and punished 
for misappropriation of .money were 
158 during 1949 and 160 during 1950, 
while the corresponding number for 
taking bribes or illegal gratification 
were 2 during 1949 and 4 during
1950.
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^ ^  irf t
^ 3ftr f^ ?ff ^ ?
[Shri Kishorimohan Tripathi: in how

many cases prosecution proceedings 
were started and punishments awarded 

5)y courts and in how many not?]

Shri Kidwai: In some cases the pro
secution is still pending.

• Shri Jnani Ram: May I know the 
amount of misappropriation during 
iJiis period?

Shri Kidwai: It will be a long 
statement, but I can furnish the hon. 
Member with the information.

Pandit Mimishwar Datt Upadhyay:
May I know how many misappropria
tion cases were in connection with 
M.O’s., how many were in connection 
with Postal Savings Certificates and 
how many were in connection with 
other cases of refund of war loans?

Shri Kidwai: If the hon. Member 
■will put a question, he will get all the 
laformation.
A ir Carriage of Passengers and Goods

*2669. Shri Kishorimohan Tripathi:
W ill the Minister of Communications 
be pleased to state the number of 
passengers and quantity of goods 
carried by inland airways of India 
during the years 1949 and 1950?

The Minister of Communications 
(Shri Kidwai): The number of pas
sengers carried by Indian companies 
on air services within India and bet
ween India. Burma, Ceylon and 
Pakistan was 400,312 during 1949 and 
S06,685 during 1950, and the quantity 
of goods was 19,776 tons and 95,718 
tons respectively.

t  •
[Shri Kishorimohan Tripathi: What is 

the amount of money obtained by way 
of fares and freight from the passen
gers and the goods carried during 

1950?]

Sft ^  ^  TO W
^  11

[Shri Kidwai: At oresont I have no 
ififormation on the point.]

Shri T. N. Singh: May I know
A e th e r  it is a fact that there is no

insurance on goods carried by these 
airways?

Shri Kidwai: I would refer the hon. 
Member to the Indian Aircraft Rules.

Shri Chaliha: May I know the 
quantity of goods carried by inland 
airways from Assam to Calcutta and 
vice versa?

Shri Kidwai: I have not got the 
separate figures.

Pandit Munishwar Datt Upadhyay:
What steps have Government taken to 
popularise air travel in India?

Shri Kidwai: WeU, the Air Com
panies advertised for the carriage of 
passengers and goods on their routes.

Forced-landing of Madhya Pradesh 
Flying Club Plane

♦2670. Shri Rathnaswamy: Will the 
Minister of Communications be pleas
ed to state:

(a) whether it is a fact that a plane 
belonging to the Madhya Pradesh Fly
ing Club forced-landed at Khandwa on 
the 13th February and if so, what were 
the causes that led to its forced- 
landing;

(b) whether there were any casual
ties or any damage as a result of this; 
and

(c) whether this plane was insured?
The Minister of Communications 

(Shri BJdwal): (a) Yes, Sir; the forced 
landing was due to minor engine 
trouble, the exact nature of which is 
at present under investigation.

(b) No, Sir.
(c) Yes.
Shri Rathnaswamy: May I know 

whether Govemmejjt compensates the 
loss sustained by Flying Clubs when
ever any Flying Club plane is involved 
in accidents of this kind?

Shri Kidwai: Government has
supplied to most of the Flying Clubs 
a number of aeroplanes free of cost 
and the Flying Clubs have insured 
them. If there is any loss; then the 
money that they get from the Insur
ance Companies is there to enable 
them to purchase a new plane.

Shri Rathnaswamy: May I know 
whether any enquiry has been insti
tuted in order to find out the causes 
of these accidents?

Shri Kidwai: That is what I stated 
in my reply.

Shri R. K. Chaudhuri: Is it a fact 
that during recent times a good num
ber of accidents have happened to the
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Flying Club planes and if so have any 
steps been taken by Government to 
prevent such frequent accidents?

Shri KMwai: Yes, it is true. There
fore, the Department is examining 
what further check it should place on 
the persons handling these aircrafts.

Prof. S. N. Misbra: May I kribw 
whether the number of accidents in
volving Flying Club planes is on the 
increase and if so, what are the 
reasons for it?

Shri Kidwai: It is on the increase 
for this reason that more and mjre 
people are being trained. The number 
of aircraft in operation has increased 
and proportionately the number of 
accidents also has increased. I think 
the accidents have been due to the 
recklessness of the trainees and in 
some cases due to the failure of 
engines. We are revising the ruleS; so 
that we may hrave a greater check on 
these aeroplanes.

Constitution House Post Office

♦2671. Shri Sidhva: (a) Will the 
Minister of Commimications be pleas
ed to state whether any complaint has 
been received regarding irregular 
clearance of letters from the Post Box 
in the Constitution House, New Delhi?

(b) If so, has any enquiry been 
made?

(c) What is the average number of 
articles posted at the Constitution 
House Post Office?

(d) Is it a fact that the Russian 
Embassy’s post (news and pamphlets) 
is registered for posting at this post 
office?

(e> Tf so. what is the number of 
articles posted by them every month?

(f) What is the accommodation of 
this Post Office and the strength of 
the staff employed?

(g) Has any representation been 
made for additional accommodation and 
extra staff to cope with the increased 
work, and if so. with what result?

The . Minister of Conunimicatioiis 
(Sbri Kidwai): (a) Yes.

(b) Yes.
(c) About 9,260 daily.
(d) Yes.
(e) About 2 lakhs.
(f) The accommodation of this tsDst 

Office is 233 sq. ft. The staff employed 
consists of one Sub-Postmaster, twv 
clerks and one packer.

(g) A representation has been 
received regarding one additional clerk 
who will be sanctioned shortly. No re
presentation has been received regard

ing inadequate acqpmmodation. Th* 
accommodation in the Post Office is 
adequate according to the Depart
mental standards.

Shri Lakshmanan: May I know, Sir, 
the number of telegrams that is 
handled by this Post Office on an 
average per day?

Shri Kidwai: I have no information 
in my records.

Shri Lakshmanan: May I know 
whether Government propose to con
vert this post office into a telegraph 
office also?

Shri Kidwai: Recently one of th» 
Members had complained that tele
graphs which were registered for th» 
convenience of Members took time tO' 
be sent to the Central Telegraph Office. 
Therefore it has been decided tnat 
such messages should be sent to the 
telegraph office by telephone.

Shri Sidhva: The hon. Minister 
replied to all my questions in iti9 
affirmative and said that nearly two 
lakh articles are handled by this posi 
office. In view of this does he still hold 
that there is no necessity for increas
ing the accommodation of this post 
office, and whether it is in conformity 
with the rules'̂

Shri Kidwai: That is what I have 
stated.

Shri Dwivedi: May I know why 
Members of Parliament who live in 
Constitution House are given th» 
facility of free telephones?

Shri Kidwai: I do not think they are 
' given the facility of free telephones.

Shri R. Velayudhan: May I know 
whether persons other than residents 
of the Constitution House can register 
their letters in the Constitution Hous» 
Post Office?

Shri Kidwai: Everybody can register 
his letters in this post office.

Dr. Parmar: What is the amount of 
money orders handled by this post 
office?

Mr. Deputy-Speaker: All the allow
ances received by Members.

Shri Lakshmanan: On a point <A 
information. Sir. When a question Iŝ  
put to an hon. Minister is it open to 
the Chair to reply?

Mr. Deputy-Speaker: Occasionally.
Railway Station at Nepa

*2672. Shri B. L. Tiwari: (a) WiU 
the Minister of RaUways b  ̂ pleased 
to state whether Government iiav# 
taken any decision to build a Railway
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station at Nepa, near Nepa Mills,in 
Madhya I^adesh?

(b) When was the decision taken?
(c) Why is it that the Station has 

«ot been built so far?
(d) When do Grovernment expect 

to complete building the said Railway 
Station at Nepa?

(e) Is it a fact that, near Nepa, for 
want of a Station, the trains are 
generally slowed down in speed to allow 
passengers to get on and get down 
and that this involves loss of revenue 
to Government and risks of accidents?

(f) How many accidents, as referred 
to in part (e) above, have come to the 
notice of Government?

The Minister of State for Transport 
and Railways (Shri Santhanam).: (a) 
Yes.

(b) The decision was taken in 
August, 1950.

(c) The delay is due to the question 
of the authority to whom the cost is 
chargeable being under examination 
with the Madhya Pradesh Govern
ment.

(d) As soon as the question of res
ponsibility for cost is settled, the work 
will be taken in hand and completed 
within two months.

(e) Certain trains are slowed down 
near Nepa to set down and pick up 
railway cabin staff employed there. 
Trains also slow dow7i on account of 
an engineering speed restriction. The 
Train Checking staff deal with pas
sengers who try to make use of the 
halt for entraining or detraining in an 
unauthorised manner.

(f) None.
Shri R. X. Malviya: In view of the 

answer given to part (e) of the ques
tion will Government consider the 
desirability of opening a flag station 
at Nepa?

Shri Santhanam: No, Sir. The
original agreement was that the Pro
vincial Government concerned would 
pay the cost, on which the railways 
win open the station. As soon as they 
pay the cost we will open the station.

Shri Kisharimohan Tripathi: What 
are the difficulties in the way of arriv
ing at a decision for fixing the res
ponsibility of the cost of the station?

Shri Santhanam: It requires two 
parties to settle it.

Shti Kamath: What exactly are the 
pblnts in dispute and what is the share 
^ ic h  the Madhya Pradesh Govem- 
ihfent has beei* asked to bear?

9iri Santbanam: It was agreed that 
the station should be put up at tije 
cost of the Nepa Mills. iThe Madhya 
Pradesh Government hold a majority 
of shares in these mills. Therefore 
negotiations are being carried on with 
the Madhya Pradesh Government.
Monopoly System in Railway Cater

ing

*2673. Shri S. C. Samanta: Will the 
Minister of Railways be pleased to 
state:

(a) whether the recommendations of 
the Central Advisory Council for 
Railways to do away with the system 
of monopoly in respect of Railway 
Catering in its meeting on 19th—22nd 
March 1950, have been implemented; 
and

(b) if so, to what extent?
The Minister of State for Transport 

and Railways (Shri Santhanam): (a)
and (b). The Central Advisory Council. 
for Railways at their meeting held on 
19th and 23rd December 1950, recon
sidered their earlier recommendations 
and recommended that the method of 
disposal of contracts for Refreshment 
Rooms, Vendors’ stalls etc. should be 
left entirely in the hands of the Rail
way Board to be dealt with in the 
best interests of the public, the only 
criterion being the quality of service. 
The matter is under review in the 
light of this recommendation.

Shri S. C. Samanta: May I know. 
Sir, what system of catering will be 
adopted in the Southern Zone that has 
been recently formed out of the inte
gration of the M. and S.M., S.I., and 
Mysore Railways? . _

Shri Santhanam: Most of the re
freshment rooms in the S.I.R. and M, 
and S.M. are now under departmental 
management. Naturally these will be 
continued under departmental manage
ment. Vending contracts will go on 
as before.

Shri Sidhva: How many contracts 
have more than one stall and more 
than one refreshment room?

Shri Santhanam: Throughout 
the railways?

Shri Sidhva: Yes.
SAffi Santhanam: I think the hon. 

Member should put down a question 
on that matter.

Shri S. C. Samante: ^ a t  is fte
maximum number of stalls held ĉ r 
one contractor? •

Shti iSanthanam: I have nbt gbt 
information hcte.
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Shri J. B. KaiHior: May I know, Sir, 
whether the Railway Board will 
continue to pursue the old policy of 
giving preference to displaced persons 
from Pakistan, other things being 
equal, in the matter of allotting 
vending contracts?

Shri Santhanam: The instructions 
are, that other things be'ing equal 
they should be given some preference.
Embezzlement of Money in Hyderabad

*2674. Giani G. S. Musaflr: Will the 
Minister of States be pleased to state:

(a) whether it is a fact that an em
bezzlement of Rui>ees sixty crores 
from the Reserve Fund of the Hydera
bad State has been alleged;

(b) if the answer to part (a) above 
be in the affirmative, whether the 
truth of the said allegation has been 
admitted publicly by the Revenue 
Minister of the said State; and

(c) the action taken or proposed to 
be taken by the Government of India?

The Minister of States, Transport 
and Railways (Shri Gopalaswami):
(a) No. .

(b) The Revenue Minister of 
Hyderabad made a statement some 
time ago that the pre-Police Action 
Government in Hyderabad squandered 
away large sums of money and an 
amount of Rs. 65 crores was mentioned.

(c) The Laik Ali Ministry squander
ed large sums of money before the 
Police Action on propaganda and war
like preparations. No action is possible 
by the Government of India against 
persons responsible for incurring this 
expenditure before the Police Action.

Shri T. N. Singh: May I know what 
was the basis for the allegation made 
by the Revenue Minister that a sum 
of Rs. 65 lakhs was squandered away 
or embezzeled?

Shri Gopalaswami: It was, I think, 
a kind of a guess based upon such 
information as the Revenue Minister 
had.

Shri T. ’N. Singh: May I know what 
is the fact established after the case?

Shri Gopalaswami: It is not possible 
to ascertain the details of sums spent 
in this way. For instance, we have 
been able to verify that a total amount 
of 9 crores and 15 lakhs of sikka rupees 
was spent by the Laik Ali Ministry 
on war preparations and propaganda. 
From the stand point of public interest, 
it is not possible to disclose the details 
of these. "

Shri T. N. Singh: May I know. Sir, 
whether officers who are responsible 
for this embezzlement are still there?

Shri Gopalaswami: I am afraid tl̂ e 
more important of those persons tiave 
migrated from Hyderabad to territories 
outside India.
Short Notice Question and Answer
A vailability of Rice from Burma

Shri Ramaswamy Naidu: Will the 
Minister of Food and Agricultiire be
pleased to state:

(a) whether the attention of Govern
ment has been drawn to a statement 
of Shri Mathiah Chettiar, Leader of 
the Opposition in the Madras Legis
lative Assembly, stating that 7 lakh 
tons of paddy is available for sale in 
Burma at £40 or £42 per ton.

(b) whether it is a fact that such 
quantity is available and. at such rates 
and if so, what are the difficulties in 
the matter of importing the same.

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) Yes.

(b) Government have no information 
that the quantity mentioned in the 
statement is available at the rates 
mentioned.

Shri Bharati: May I know whether 
Government have made enquiries from 
Mathiah . Chettiar asking for any 
definite information regarding the 
availabilities in Burma and, if they 
have made enquiries, with what result?

Shri K. M. Munshi: The Government 
sent a telegram to Mr. Chettiar asking 
him to give them the facts with regard 
t.o the statements made by him in the 
Madras Legislative Assembly. He has 
replied to say that he took this infor
mation from a Ceylon newspaper. 
Then he said with regard to ihe 
rates—the words are: “I presume that 
the rates will be between £40 and £45 
per ton.” So one is hearsay evidence 
and the second is presumption.

Shri Rathnaswamy: Is it a fact that 
the Ceylon Government has entered 
into a deal with the Government of 
Burma in regard to the rice which was 
made available to India?

Shri K. M. Munshi: I do n.̂ t think 
that any arrangement has been mads 
in respect of rice which was available 
to India. So far as India is concerned 
negotiations with Burma are going on.

Shri Ramaswamy Naidu: Apart from 
the statement, have our Government 
made any enquiries in Burma and 
satisfied themselves that there is no 
surplus available there?

Shri K. M. Munshi: As a matter c f 
fact, negotiations are going on and the 

Prime Minister of Burma has a.̂ sured 
our Prime Minister that 1,20,000 tons 
of rice will be available, and very
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shortly a delegation is proceeding to 
Burma in order to negotiate a trade 
agreement.

Shri Bharati: What is the total 
quantity for which we have entered 
into an agreement till now to pur
chase rice from Burma?

Shri K. M. Munshi; WeU, it may be
200,000 or 300,000 tons, I am not sure.

Shri Bharati: At what price?
Shri K. M. Munshi: At one time the 

price was £40.
Pandit Krishna Chandra Sharma:

Are private transactions permissible 
between Burma and India?

Shri K. M. Munshi: As a matter of 
fact, private transactions are permis
sible in the sense that any merchant 
can make an offer to us. But so far 
as Burma is concerned there is State 
dealing of rice. So far as we are con
cerned we purchase rice for distribu
tion in this country.

Shri Bharati: Is it a fact -that a 
Madras food official contacted Mr. 
Mathiah Chettiar personally and asked 
for his help and Mr, Mathiah Chettiar 
was not willing to olier it?

Shri K. M. Munshi: I have no per
sonal information about it, .

Shri Rathnaswamy: If private
agencies are in a position to get rice 
from foreign countries at lesser prices 
than what Government can do, will 
the Government consider the desir
ability of aUowing such private 
agencies to import rice from foreign 
countries?

Shri K. M. Munshi: Government is 
very willing to deal with merchants 
who are willing to sell those commodi
ties even at the rate at which the 
Government of the other countries 
gives. But as I have told the House 
more than once, what happens is that 
merchants come here to the Food 
Ministry, then suddenly send a num
ber of wires to the other countries 
with the result that they put up ihe 
prices and we have, between govern
ment to government, to pay a higher 
price. This has happened more than 
once.

Shri Bharati: Has the attention of 
Government been drawn to a report 
in a leading Madras paper that the 
agitation of Mr. Mathiah Chettiar is 
more with a view to put up prices in 
Burma rather than to secure rice?

Shri K. M. Munshi: The experience 
of the Food Ministry is that whenever 
merchants intervene, the other country

puts up the prices and the govern- 
ment-to-government deal becomes 
difficult or costly.

Shri E. Velayudhan: May I know 
whether there was any proposal from 
the Burmese Government at any time 
for a contract for the bulk purchase- 
of rice for a ten year period and India 
refused it?

Shri K. M. Munshi: The negotiations 
are going on for a term contract.

Shri Bharati: Are Government
aware that Mr. Mathiah Chettiar has 
more than a lakh of acres in Burma?

Shri K. M. Munshi: Sir, I do nol 
know the personal affairs of
Mr. Chettiar.

Shri Veerabahu: When Ceylon has 
already concluded a rice deal ^̂ 'lth■ 
Burma may I know what is tlTe diffi
culty so far as India is concerned?

Shri K. M. Munshi: For the last 
severed months we have been pressing 
the Burma Government for a trade 
agreement and, as I pointed out, now 
a delegation is going from here.

Shri Ramaswamy Naidu: If any
person puts in a specific application 
for import licence stating that he is 
prepared to seU rice at govermneat 
rates in India, getting all the other 
facilities himself, will the Government 
issue a licence?

Shri K. M. Munshi: I have said 
more than once that if any such 
merchant comes, his offer will be weJ- 
come. But so far no one has come.

WRITTEN ANSWERS TO QUESriONS 
Food Procurement

♦2675. Shri Sivaprakasam: Will the 
Minister of Food and Agriculture be
pleased to state whether the Govern
ment of India have sent any directions 
to the Madras State to give up pro
curement of foodgrains in deficit areas 
where Rural Rationing was abolished?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): The dis
continuance of procurement in the 
derationed areas of deficit districts is 
an integral part of the Madras Gov
ernment Scheme which has been 
approved by the Government of India.

Indo-Pacific Fisheries Council

•2676. Shri Alexander: (a) WiU the 
Minister of Food and Agriculture be
pleased to state the main decisions 
arrived at in the annual meeting of 
the Indo-Pacific Fisheries Council re
cently held?
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(b) What were the participating 
countries?

(c) Is any scheme laid out fot the 
“Grow More” “Catch More” campa^ 
to be worked out in common?

(d) What are the financial iix^lica- 
tions of the scheme, if any?

The Minister of Food and Agiiciil- 
ture (Shri K. M. Mimshi): (a) A
statement giving the required infor

mation is laid on the Table of 
the House. [See. Appendix XX, an- 
nexure No. 2.]

(b) Australia, Cambodia, Ceylon 
Trance, India, Indonesia, Netherlands,
Pakistan, Philippines, Thailand, United 
Kingdom, U.S.A. and Viet Nam.

(c) No specific scheme was worked 
out.

(d) Does not arise.
N ationalisation of Road Transport

♦2677. Shri Raj Kanwar: Will the
Minister of Transport be pleased to 
.state:

(a) how far nationalisation of roatl 
Ixansport has been effected in the 
various Part “C” States;

(b) what is the road mileage in each 
Part “C” States, transport over which 
has since been nationaUsed; and

( c )  w h a t  g a in  o r  lo s s  h a s  a c c r u e d  to  
G o v e r n m e n t  a s  a  r e s u lt  o f  n a t io n a lis a 
t io n  o f  s u c h  t r a n s p o r t ?

The Minister of State for Transport 
and RaUways (Shri Santhanam): (a>
to (c). Three statements givmg the
information required are placed on
the Table of the House. [See Appen
dix XX, annexure No. 3.]

Contracts for Tube W ell Pumps

*2678. Shri Biyani: Will the Minis
ter of Food and Agriculture be pleased 
to lay on the Table of the House the 
copies of the contracts entered into by 
the. different States with the Associat
ed Tube Wells Limited for tube-well 
pumps, together with the full details 
■of the various items with their res
pective contract prices?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): Tlie 
documents in question relate to con
tracts between the State Cik)vernmems 
and M/S. Associated Tube Wells 
lAd.. to which the Government of 
India are not a party. Furthermore, 
there is the Aspect that the contracts 
affect a third private party which 
tnay hdVe objection to their ptiblica-. 
tion. I iun considering the coh^itu- 
tional and legal aspects as rfegirds the

propriety oi my revealing these docu
ments and will place a further -inswer 
on the Table of the House. - ,

Experimental Post Offices

*2680. Shri S. N. Das: (a) Will the 
Minister of Cotomnnications be pleas
ed to state the total number of Ex
perimental Post offices, existing at the 
beginning of the year and the number 
of those newly opened during the year 
1950-51 in the State of Bihar?

(b) How many of them have since 
been made permanent?

(c) How many of those made per
manent are in the charge of extra
departmental Agents?

The Minister of Communications 
(Shri Kidwai): (a) 601 and 380 
respectively.

(b) 225.
(c) 218.
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Contracts for Catching Fish

[*2681. Shri R. S. Tewari: (a) Will 
the Minister of Food and Agriculture
be pleased to state what is the income 
of Vindhya Pradesh Government 
derived from giving contracts fdr 
catching fish in tanks, rivers and 
other water rieservoirs?

(b) Are these contracts given to out̂  
siders or to local Dhimar residents 
alone?

(') Are these fish e^drted froih 
sold wthin the State?
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(d) What is the total number of 
such contracts?]

The Minister of Food and Agricul
ture (Shri K. M. Munshi): The desir
ed information is being collected and 
will be placed on the Table of the 
House as soon as it is received fiom 
Vindhya Pradesh,

Statutory Rationing in Madras

♦2682. Shri Sanjivayya: (a) Will the 
Minister of Food and Agriculture be
pleased to state the population in the 
State of Madras under Statutory 
Rationing?

(b) What is the normal requirement 
of. this population, with regard to rice, 
per month?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) 601
lakhs.

(b) 37,000 tons per month at 8 
ounces per adult per day on the basis 
of off-take from Government stocks.
Creation of Joint Indo-British Ship

ping Companies

♦2683. Shri Syamnandan Sahaya:
Will the Minister of Transport be 
pleased to state:

(a) whether the attention of the
Government of India has been drawn 
to the reference made in the speech 
of Sir WiUiam Crawfford Currie, 
G.B.E., while presiding over the 110th 
Annual Meeting of the Peninsular and 
Oriental Steam Navigation Co., Ltd., 
in Î ondon on the 31st May 1950 to the 
proposals out before the Government 
of India, at their suggestion by the 
British India Company, towards the 
end of 1949 for the creation of two 
Joint Indo-British Shipping Com
panies; '

(b) whether the Government ot 
India had invited the British India 
Company, or any non-Indian shipping 
Company, to submit proposals for the 
creation of joint Indo-British Shipping 
Company, to operate ships under the 
Indian Flag upon the coastal trade 
and/or in overseas trade; and

(c) at what stage the negotiations, 
if any, rest?
_  The Minister of State for Transport 
and Railways (Shri Santhanam): (a) 
Yes, Sir.

(b) and (c). The representatives of 
British Shipping interest  ̂ in 1949 had 
occasion to discuss with the officials 
or the Commerce Ministry, infor- 
»T»ally and in a preliminary way, the 
question of particination of Britifjh 
'Capital in Indian shipping and there- 
4 PS.

after submitted certain proposals in 
writing for Govemment.’s considera
tion. No definite conclusions emerged 
from those discussions. With the 
setting up of the Eastern Shipping 
Corporation, a purely Indian company, 
and the decision to reserve the coastal 
trade for Indian shipping, the 
proposals made by British shipping 
interests were not pursued. No 
negotiations in this behalf are being 
carried on at present.

Thefts in Railway W orkshops

*2684. Shri Kamath: Will the Minis
ter of Railways be pleased to state:

(a) whether reports have been re
ceived about thefts in Railway work
shops, particularly in Parel (G.IP. 
RaUway) workshop;

(b) if so, what articles have been 
reported to be stolen during the last , 
twelve months; and»

(c) the steps Government have 
taken, or propose to take, in order to 
prevent such thefts?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Reports of 12 cases of thefts during 
the last 12 months in the railway 
workshops and depots have been re
ceived. Out of these only one ca.se of 
theft, which occurred on 5th February
1951, relates to the Parel Mechanical 
Depot, of the G. I. P. Railway.

(b) The articles reported to have
been stolen during the last 12 months 
are, ball bearings Caprotti valve gear 
bearings, spares for Caprotti valve 
gear, bolts, peg-hats, screws, nails, 
driUs, files, screw drivers and span
ners, tools, electrical materials, two 
table fans, two sewing machines, two 
typewriters and 20 bars tin ingots and 
steel bars. "

(c) The G. I. P, Railway has 
appointed a Departmental Committee 
to investigate into the theft at Parel. 
The matter has also been reported to 
the Police. Other Railway Adminis
trations also appointed similar com
mittees to investigate into the thefts 
which had occurred in their respective 
systems, and recommend steps to be 
taken to prevent similar thefts in 
future. In certain cases, the com
mittees have recommended structural 
alterations to buildings, provision of 
expanded metal barriers, additional 
protective bars to windows and obser
vation holes, telltale clocks for Watch 
and Ward staff, and police certification 
of a clean record of all Class IV staff 
The recommendations are bein? 
implemented on one Railway, and are 
under consideration on other Rail
ways.
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Installation of Telephones
[♦2685. Shri E. S. Tewari: WiU the 

Minister of Commnnicati<ms be pleas
ed to state:

(a) the number of telephones that 
have been installed under the “Own 
your telephone” scheme, which was 
launched in 1950;

(b) how many telephones, for which 
requests have already been made, are 
yet to be installed; and

(c) the names of the places where 
they have been installed?]

The Minister of Commanieatioiis 
(Shri Kidwai): (a) 7,633 (up to 13th 
March 1951.)

(b) 1,823 (on 13th March 1951.)
(c) (1) Amritsar

(2) Ahmedabad.
(3) Bombay
(4) Calcutta.

- (5) Delhi.
(6) Kanpur.
(7) Madras.
(8) Nagpur.
(9)Hyderabad (Deccan).

(10) Surat.
(11) Rajkot.
(12) Meerut.
(13) Bhatinda (PEPSU).
(14) Indore.

M il k  Powder and Baby Foods
♦2686. Shri Kamath: Will the Minis

ter of Food and Agriculture be pleased 
to state:

(a) the number and names of firms 
or factories manufacturing milk 
powder and baby foods in India;

(b) the quantities, if any, of those 
foods of indigenous manufacture pur

chased by Ciovemment in the years- 
1948, 1949 and 1950 respectively.

(c) the quantities of those foods 
imported from abroad in each of those 
years; and

(d) the landed cost per lb. of the 
imported articles, and the ex-factory 
prices of the indigenous products?

The Minister of Food and AsricuT- 
tore (Shri K. M. Munshi): (a) There 
is one firm only in India, named M/S» 
National Nutriments LtcJ., Calcutta  ̂
which manufactures milk powder. 
There is no firm or factory manufae- 
turing baby foods.

(b) The Government made no suchr 
purchases during the years in ques
tion.

(c) The Government imported 4,00(y 
cwts. of skimmed milk powder in 
1948. for the Defence services. No 
imports were made for civil consump
tion by (jovernment in 1948, 1949 and* 
1950, The quantity of milk powder 

imported into India through normal 
trade channels during these calendar 
years was as underi

Year. Quantity in Cwts.
1948 63,253
1949 1,37,987
1950 . 2,14,655

The Government of India did not 
import any baby foods on their 
account. As regards commercial 
in^orts, the information is not readily 
available.

(d) The landed cost of skimmed 
milk powder imported during the 
year 1948 for the Defence Ser\uces; 
came to about Annas nine per lb- 
Information regarding the landed cost 
of milk powder and baby foods im
ported through trade is not available. 
No information is available on prices: 
of indigenous products.

Sugar and Gur
*2687. Shri Chandrika Ram: (a) WilT 

the Minister of Food and Agriculture
be pleased to state what percentages o f 
sugarcane have been diverted to Gur  ̂
making in the year 1949-50?

(b) What is the possible diversion 
in the year 1950-51?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) Itt
sugar factory areas in Uttar Pradefh 
about 25 per cent, cane was diverted 
to gur making, and in Bihar about 1(̂  
per cent. Information regarding 
other States i& not available.

(b) No information is yet available 
for the season 1950-51 but it is expected 
that there will be less diversion this 
year compared to last year.



2996 Written Answers 30 MARCH 1951 Written Answers

Su g a r  C ane C u lt iv a t io n

♦2688. Shri Chandrika Ram: WiU the 
Minister of Food and Agriciiltiire be
pleased to state whether Government 
propose to reduce the acreage of l^ d  
under the cultivation of sugar cane in 
the State of Bihar to increase the food- 
production there?

The Minister of Food and Agricnl- 
tare (Shri K. M. Munshi): No. The
area under sugarcane in Bihar in 
1949-50 was only 378,900 acres out of 
a cropped area of 29,131,682 acres, ie. 
barely 1 3 per cent. Sugar and gur 
are essential food and sugarcane is 
a valuable crop, and the Bihar Grovem* 
ment do not consider it desirable to 
reduce the acreage under this crop 
in order to increase food production.

N ational  H ig h w a y  S cheme

*2689. Shri Kannamwar: WiU the
Minister of Transport be pleased to 
state what length of road is going to 
be completed, after Sambalpur, in the 
coming year, as per National High
Way Sdieme? '

The Minister of State for Transport 
and Railways (Shri Santhanam): It
is presumed the question relates to 
National Highway No. 6, the main 
Bombay—Calcutta Highway. About 
eight miles of new road between 
Sambalpur and Calcutta are expected 
to be completed in 1951-52.

Gk>0Ds H a n d lin g  C o n tr a c t s

♦2690. Shri Jaî annath Das: Will the 
Minister of Railways be pleased to 
state:

(a) whether the East Indian Rail
way awarded Goods Handling Con
tracts on tender basis in the years
1949 and 1950 for a specific term;

(b) whether fresh tenders have been 
invited on the expiry of the term, in 
the case of all goods handling contracts; 
and

(c) whether it is a fact that the 
term in case of Howrah Goods Depot 
has been further extended without 
inviting fresh tenders?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a) 
Yes.

(b) Fresh tenders were not invited 
as contracts were for a period of two 
years only. These have been extend
ed by another year.

(c) The term of the existing con
tract has not yet expired.

National  H arbou r  B oard

♦2691. Shri Sidhva: (a) WiU the
Minister of Transport be pleased to 
state whether there is any scheme by 
the Bombay Port Trust to improve 
Princess and Victoria Docks?

(b) If so, what stage has it reached?
(c) Is the expansion of the harbour 

for providing more berths for stea
mers in the Madras Port Trust con
templated?

The Minister of State for Transpoit 
and Railways (Shri Santhanam): (a)
and (b). Yes. The Port Trust has 
sought Government’s approval to the 
scheme and the matter is under con
sideration.

(c) Yes. A scheme for construc
ting a wet dock capable of accommo
dating four big ships is under 
consideration.

S h ippin g  R ates A d v is o r y  Board 
R eport

•2692. Shri Deogirikar: (a) WiU the
Minister of Transport be pleased to 
state whether the Shipping Rates Ad
visory Board (Konkan C5oast) have 
completed their inquiry?

(b) If so, when will their report be 
published?

(c) Has the report been submitted 
to Government?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
to (c). The Shipping Rates Advisory 
Board are continuing their inquiry, 
taking into account the results of the 
operation of the Konkan steamers 
during 1949-50 also, as requested by 
Government. Their report is expected 
to be received by Government by IJie 
end of April 1951, when the question 
of its pubUcation wiU be considered.

R ice f r o m  C hina

♦2693. Shri Krishnanand Rai: (a)
WiU the Minister of Food and A ^ -
culture be pleased to state what 
amount of rice has already reached 
India from China under the recent 
Barter Agreement? '

(b) What amount of jute has been 
exported to China upto this time under 
the above Agreement?

(c) Taking the price of jute arti
cles into consideration that are to be 
sent to China in exchange of rice, what 
will be the cost of rice per maund 
that India is receiving from China in 
exchange?

(d) Is it a fact that, apart from the 
above Barter Agreement, CJhina has
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again offered to India 3 lakh tons of
rice?

(e) If so, do Government intend to 
take that newly offered rice and if
not. what are the reasons?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) Arri
vals of rice from China under the 
Barter Agreement are expected to 
amount to about 40,000 tons by the 
end of March, 1951.

(b) Upto the end of March, 1951 
shipment of jute goods to China under 
the agreement are expected to amount 
to 10,500 tons.

(c) It wiU not be in the public 
interest to disclose this.

(d) China has offered for sale addi
tional 50,000 tons.

(e) The terms of the offer are 
under consideration by Government.

Settlement of Railway Claims

♦2694. Pandit Thakur Das Bhargava:
(a) Will the Minister of Railways be 
pleased to state whether it is a fact 
that Station Masters and Claims Ins
pectors have been authorised to deal 
with claims below the amount of Rs.
50 in the E. P. Railway?

(b) If so, how many such cases 
were dealt with by the Station Mas
ters and Claims Inspectors out of the 
claims preferred in the year 1950?

(c) How many of those cases so 
dealt with went to Courts of Law and 
with what result?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Yes.

(b) 741 during 1950.
,(c) Nil.

Rice

♦2436. Shri Sardar Singhji: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the 
Union of Burma has a considerable

exportable surplus of rice for the 
year 1951;

(b) whether it is a fact that the Grov- 
ernment of Burma expressed their wil
lingness to enter into a long term * 
agreement for the supply of rice with
the Government of India; and

(c) if so, when the Government of
Burma made the offer and what action 
the Government of India took on it?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) It is
understood that Burma’s exportable
surplus of rice in 1951 may amount 
to 800,000 to 1,000,000 tons.

(b) and (c). A long term trade 
agreement with Burma is at present 
under consideration. It is exepected 
that the question of rice supplies 
would also be covered by the propos
ed agreement.

Merger of Manipur

162. Shri Saprawnga: Will the Minis
ter of States be pleased to state:

(a) whether it is a fact that most 
of the leading political parties, includ
ing hill men of Manipur States are 
demanding merger of Manipur into
the State of Assam, and whether any 
representation has been received to 
that effect by Government; and

(b) if the answer to part (a) above 
be in the affirmative what Govern
ment propose to do in the matter?

The Minister of States, Transport 
and Railways (Shri Gopalaswami): (a)
We have received representation for
the merger of Manipur with Assani
from two associations of Naga hill 
tribes.

(b) The attention of the hon. Mem
ber is invited to my statement in Ihis 
House on the 16th March 1951 during 
the discussions on Shri Mukut Bihari
Lai Bhargava's resolution on Pait
‘C’ States.
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PA RLIA M EN T O F IN D IA
Friday, 30th March, 1951

The House met at a Quarter to
Eleven of the Clock.

D e p u t y - S p e a k e r  in the C?uiir3 
QUESTIONS AND ANSWERS 

(See Part I)

1 1 -M  A.M.

MOTIONS FOR ADJOURNMENT
U n id e n t i f ie d  A e r o p l a n e  o v e r  

D e l h i

Mr. Deputy-Speaker: I have receiv
ed notice of two adjournment motions, 
one from Prof. K. T. Shah and the 
other from Mr. Kamath. I shall read 
them.

Prof. Shah’s motion reads:
“I beg to give notice of my 

intention to move today that the 
House do now adjourn to discuss 
a definite m atter of urgent public 
importance, namely:

'The appearance in the sky 
over Delhi yesterday morning ol 
a vaporized trail of a foreign 
aeroplane, and the inability of 
our Air Force to identify or check 
the unauthorised foreign aircraft 
ly in g over the Capital’.”

The other one, which is from Mr. 
Kamath, is to the same effect, “for 
the purpose of discussing a definite 
m atter of urgent public importance, 
nam ely:

‘The appearance of an unident!* 
fled foreign ’plane over Delhi on 
the morning of Thursday, the 29th 
March, arousing misgivings and 
apprehensions in the public mind 

at a time when the fear of war is 
Molding humanity in its grip*.''
24 PS

I find that yesterday, at 2-30 
In answer tc a question by Mr. Sidhva* 
the Deputy Miniser of Defence m ad» 
a statement. I would like to knoii^ 
if he has anything to add to it.

The Deputy Minister of Defenc*- 
(Major-General Himatslnta|i): I t
plain that it was a plane and there
fore I do not see any reason for a n  
adjournment motion. However, I  
will give a little more explanation o »  
the episode.

I gave information yesterday that i f  
was an unidentified foreign plane fly
ing over India without permission^ 
Owing tc atmospheric conditions, i t  
gave out vapour trail. It was flying, 
when circling, at about 17,000 feet and 
it observed radio silence. Three of: 
our jet planes were manoeuvring a t  
low level at that time and w ere 
immediately ordered by radio to  
investigate and identify the plane. 
This radio message might have beea 
picked up by the foreign aircraft 
which at once climbed up to an esti
mated height of over 30,000 feet. B y 
the time our aircraft reached the-
height of 25,000 feet, the other air
craft had disappeared in the south
east direction. According to the speed 
and the method of climbing it seems 
to be a single-engine, possibly, je t  
aircraft fitted with long-range tanks 
to do long distance flying, which o u f
aircraft were not fitted with at th e  
time and therefore could not pursue 
for long in the direction in, which the 
aircraft had disappeared. The vapour 
trail was due to atmospheric condi
tions and depends on the size, speed 
and type of exhaust fume.

Shri Kamath (Madhya Pradesh): 
May I submit that this raises the v ita l 
question of the adequacy of our a ir  
defences and the measures that h ave  
been taken or are being taken bT 
Government for the safety and pro
tection of the civil population agai»jfft 
air raids in the event of war?
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Major-General Himatsinhji: Any
aircraft of any country.......

Shri Bharati (M adras): May I know ^ 
whether it is in the public interest to 
put such questions and get answers...

Shri Bharati (M adras): May I know 
B harati’s  question is a point of order.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Netott): Is it your wish that this
HHUe should discuss the air defences 
of th is country in answer to this 
motion?
'Mr. Deputy'Speaker: No, it is not 

th a t  1 cannot prevent any hoo.
Member from getting up. I thought
that the Deputy Minister of Defence 
was trying to say something.

Shri Jawaharlal N e ^ :  Because the 
hon. Member made a reference to the 
air defences of this country, are we 
supposed to deal in answer to such 
questions with these intricate and diffi
cult problems?

Mr. Deputy-Speaker: Normally it is 
open to any Member to say that with; 
respect to a Serious m atter the steps 
that have been taken by Government 
have not been adequate. It is for 
Government to explain as to how they 
have been adequate and in this parti
cular case after a question was put 
by Mr. Kamath, I was looking to 
these benches and I thought the 
Deputy Minister was about to rise in 
his seat. I did not call upon him to 
answer. In view of the question that 
was raised yesterday and the answer 
that was given oy me Deputy Minister 
and the statement of all the informa
tion that is now available and the 
steps that have been taken immediate
ly to check. I do not think that any 
purpose will be served by pursuing 
this matter. I further find here that 
there are two short notice questions 
that have been tabled and I am sure 
that as soon as further information is 
available, they will be accepted and 
sufficjf^nt material will be placed be
fore the House. Therefore. I do not 
allow th«se adjournment motions to 
be moved. *

l e a v e  o f  a b s e n c e  FROM THE 
HOUSE

Mr. Deputy-Speaker: Before the
House proceedp with any other busl- 
nefs, 1 would Uke , to inform hon. 
Members ihat Durbar Gopaldas A 
Desai has requested for leave of 
absence under article 101 (4) of the 
Constitution till the end of the current 
«e5si:)n as he is unwell.

Is it the pleasure of the House to 
gran t him leave?

Hon. Members: Yes, yes.
Leave was granted. , .

GENERAL BUDGET—LIST OF 
DEMANDS —contd.

S eco n d  S t a g e

Mr. Deputy-Speaker: Now the House
will proceed to the Demands for 
Grants in fespect of the Ministry of 
Rehabilitation.

D e m a n d  N o . 70—M i n i s t r y  o f
ilEHABILITAnON ^

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
16.50.000, be granted to the Presi
dent to complete the sum necessary 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
•March, 195i .̂ in respect of 
‘Ministry of Rehabilitation’.”
D e m a n d  No. 71—^ E x p e n d itu re  o n  

D is p la c e d  P e r s o n s

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
9.00.69.000, be granted to the 
P r e s id e n t  to complete the sum 
necessary to defray the charges 
whi/^h will pome in course of 
payinent during the year ending 
the 31st day of March, 1952, in 
respect of ‘Expenditure on Dis
placed Persons*.”

3T{%tT TW I
^  2TFT ^  ^fT 

3RT f  ftr srrr ^  w  

^  ^  1 1  

ansr
(Rehabilitation Ministry) t

I  ^
^  ^  ^  I

jTTfJi PrRrfTT ( Prime Minister) 
TO t ,

T T  t  I ^
f i f ^  ^  ^  #  arrf

ft:  ^  «ft I
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3i t ^  qTafsiFT (Partition) ^  
^  ^ 
arr̂ T ^  I ^  ^  ^  «ft,
‘t>MS ^  a+ ^v h  ^  ^  ^  d
& ^  ̂I (Govern
ment)  ̂ 3TT̂ ^  ST̂ T̂RT 

^  r̂ Pf̂ 'V ^  sFm I w  
^  «Tnr

(Ministry of Reha
bilitation and Relief) T̂ r ^ Ĵ i 
^  ^  WtoT T̂Tf̂

fiT

f  I ^  ^  ^[TT ftr^
aftr ^  3TT^m'Tf ^

^r%f.TR ^  I fiT^
% 3ftT TTf^fV ^

r̂iT f̂ :̂ r t  Tfr f̂ ’.̂

^  K^T "jft ^  ^  T̂TTtSJ 3T\t
r̂ i n̂:r 

sT .̂Tr t  fT ^ ff  5fk

^  tV  f<qq;3fr^
^  -wiw> fkw m i i  \ ^  ^K

^  ^ f t q ^ T  ^ r ? 5  

^  ^riT % f^T
ffT^r I fTTt'fr ^=r ^
T̂pxt̂ T TT =fr ^

w  r̂ (cliarga)
f^ q r  I ^ra- ^??friT ft?
^i^T.* #  ‘4r f^T r̂q-T
% 3TT  ̂ ^fJT ̂ fsTfTT f^nr I
3TPfff % ^  ^ r  ?T^T t
f^ % 3r?T7:
JTrt ?rrl ?T>r fc^T^ft^
(R3r.i^33 0 ? 3Tt7:
3rr5T iT^ f a  ^ f  3T;fift.T t

arr^^ft % f^T
T | t  T f f  I  I %,'*>> T  ? T i ^  f t

^  f  arrsr ^  »N*fife

% ^  30- t  I 2T̂  ^  f  ft?

^ ^SF^^JFT
^ f ^  I frnfhft ^ r r ^  ^  s m  ^

^  >̂TT 5TT I 3T̂

^  iT^  ̂ ftp?
^  ^ I ^  «|fd ^ >d«̂ *1
^  sFR- f̂ J<T t  I ^

3mrr^ j[̂
TTc-znr^ ?R aft?: ^  i f

I ?̂T ^  anft TTf̂ T 3f7T 3Wf

|3 rr ^  ?fh: s rr f l^ ^  s r r i l? ^  ^

^  ?fTOrT ftr ^  %
3 1 - ? ^  ^  f w  I " 3 ^ = ^

^TT ^rf ^  ^  ^

f , ̂ 1- ^  t  ^

3 f k ^  ^

w i  ^  - ^ t  \

^  ®̂hcii w  !̂RT 
^ 3iR foff ^

iTfnTT ^  11 t  J ^  ^  ^  ^

% sP^t^ 3fT f̂iTzft ^  *T

^  fcrr wr̂  ^
r^ m  ^  ^r^ar |  f^  ^ r c

^\r̂  f  3ftr ^  ^  %

f ^  afpsFT ^  I

srnr % ^r^rr |  i f ^  ^  ^
% ^rrir f ^ r  | ,

2Tf J r ^  p̂=3T ? r r^  ^  jit aftr
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an^pRft «At  #r ftPT 

VFPT W*TPT ^  l^T  ^

TT fe r r  f  ^  % ftw[ ^  

iftr ^  ^
^  ^  j  I

^fo*i ^  cPn^r 
nvrftn? ^  ^

VTVi ^  ^  ^  ^

iTN % ^ r r ^  ^  I ^

f t r ^  ^  I iTRT ^  ^  ’

ft? *Tf ^  arriT ^ ’, apT^

^  i | 7 S K  % a ro  I  aftr ^
R̂T|[ ^ ^  3TR t I ^

^  , ^  ^  ^rnr f , ^  ^
fTRT 3ftr forr t̂r 3ftr ^

1TVPT I ^ T T  «TT
Pp ift ^  ^TWTPnff ^  ^
^  ^  JF)|i<<l ^3T ^iT ^

^Hl̂ ] ^  % fey ^
1̂15 ftr % f e t

^  ^  ®F5rff̂ nft TT^
gan t  fa n  t  f̂tK
afPT 51^ t  I ^  ^  i m m f ^   ̂ I 
^  ^  ^  t ^
TOTf%  ̂ r̂ ^  ft: «tt,

W  W ^  ^  V T W ^  t  I
^ ^ +<vdl ft» f t^

d*t> 3Ti  ̂ ^  ^T[inn^ ^  I

WT ^  ^  ?T^ ^  ^  f  ftr ^
3TO ^  3 H ^  ^  ^  t
% TRT ^ I N̂*1̂ d ®PT
aPT^ JT̂  t  ft^ ^  ^  ftRTT
ai KpH^f ?Ft »TT^ % 3 T f^
(allot) t', ^   ̂ ^

(families) 
% 3 m ^ f t g >  f t R

% R̂^yHift  ̂ (unecono
mical holdings) f  i 
^  v f lN t ^  # y
(per cent.) stpt# to (cut) 
^̂ii<Ai t  I 3 f t r  3 r r ^  ^  ^  %  a r ? ^  

# f t ^  *|51 f , ?T iri^^ ^
^  ^  a f ? ^  t;^  f  I ^

^  IX  x tii ^  Ĵ’»n’ ^R5% 1̂

cft̂  '̂41 < ^  IRT̂  ^
^  f t f  a i R i f l  ^ 1 ^  %  ^^'4
^  ^  ^ tr  ̂ ^
%  ^  ^TT^ ^  a f t r  *T ^ fT

% T5C f  ft? ^  ^  ^  ^

I ^  (traged^^) ^  ^  
t  I ^  % 3Tht^  ^1 <nftRh
(p o lic y )  ^  5n^ ^  ^  i

^  ^  a r r ^ f t r f f  ^  s T ^ s H ' r

(a llo tm e n t)  iiT
^  I 3 i « k ^ d  ^  %  ^ n v r  

 ̂ ^  ^  ^  ^ I
^  3 n ^ 1  ^  #

a r ^ s ^ ?  ? T ^  I ^ »T

a r r ^ if t  ^  ^  ^  ^  ^  «t| T

^  ^  I 1% s n ^  ^
I ^  ^i<sO an ^ ifY  f  ftFT  ^  ^ r N t

 ̂ ^  fenr w  f ^  ^
ft> atpT^^rprrfTO’ ^  ^
^  ^  T t ^  ?T ^  f̂htt I a r rw

 ̂ T̂RTT ̂  ft> ^1
^  ^  T5C sFt  ̂ ^  (w o rk
ce n tre ) ^  f  ft  ̂ TO
*FT, WTT *̂1A  ’TRT f , *i'»I^O
t  I ^  ^
TO ^  f t ^  W  1^ ^ # T  ^  ^

ftqj W t» ̂  ^  ^  ^
^  aflfV̂ C ^ 2 T  ^  ^ ft%

?ft ^  WT ^  I
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3rnr #
f ,  3T9OT firirr t  i airr #
mi ^rer
^  3PTT̂  f  sfh: sri^ift

3TR f  ^  I ^  
t  ? r̂3TrT%«TRr5rrqS (property) 
t  ^  3rrr ^  t  ^  f  ? arnr

^  P̂TT %f̂ P»T fVcTTT

ftflrr t, T̂̂ rr srrr ^

t  I ^ r  3rrr Tfk t?>?:TTrt

^ ’Tqr
^  TT (per head) 

^  aTRTF I  ^ q r  %
STRTT I ^ r  ?TPT ^

f  fip ^  ftrT̂ fV ^ f  ̂ riT

t  ? ^  ^  3TT̂ <ft ^  ^  
•^rrq;^ t  ^  f^-r ^

% f^-T q-̂  q̂-q-f T̂fq-ar t, 3rrT 
f?T >Tr?^f ^  ITt 
^T^arrg f  i-ff^  f  ftr

a rk  ^ ¥ iT r  i 
A 3rr<T # 3Tt ^  ^

t  ftr ^ t \ i  TfiTr

^ t  •
-^r?ft % ^JTRT

?rr %  ^ir fJT ^  ^ n r
^  ^  T i ^  ^  I

q -rf^ ^  # T f ^  
f t  T^r t  I arr^ arrT ar̂ n: f^T sfr  
^  i n  (Vote) #  ̂  ô
■sft? Tt r i^  ^  11
-3Tr  ̂ ^  v n r  ^  ^

■*r̂  v n r  ^  *r^ ^  % srnr ^

^  tf 1̂  f%qr ^
Wt V̂ \̂H ^  ^  ^  f^^TT t
"TO 3iY?: ^^xrarwr ^  #

^  3Rn: % ftiip r tc Tfr |  ^

^  TT^ sTflr farr f  I 3rnr ^

«f«r T̂ ^̂ cTr t,
3ftr t  fip ^  

irnr ^pcr ^  ^  i

#  ^  f3TT I  I ?Tf I T f
t ,  ar<T̂T w$tRk

% 3 F ^  ^T§f ^
t* I 1 ^  % fe tr ar^n: stpt ^rnp ^  ^  

*T ^  3f^ ^ # n r  I 3T ^^ ^iT®r

f  ?TT̂  #  ^  ^  f  I

^  y rv  tf(4) 3T^ ^  ^  ^  i|T  

% 3T??T f  I A  '^l^dr

i  ft: f^ r rr  f^rrtlr
^ I arnr f

f  eft % TW 3T ^ 

f t :  TffT^ i  ^
?T^ I  firr^

q’w  ^ i t  =TffF̂  t ,  ̂  i
^4F ?T  ̂ IT^TR^ % q-W ^
afk ^  ^  ^ I T̂ Tff % Tf̂ r
^^rfV fT¥ t  3ft?: ?T 
q-RT ar^rsr aftr ^i^fr I  i
3ri% T ^F  4  j  ft> T?r ^

. % TT̂  t  *• ^  f
^“t ?T 3TTi  ̂jt , ^  ^  f?r t  ^  
t  I (̂fwK i  f^rr ? ^  w ^  i^fT |V
»q-f^ 3Tl^f t  ft^ ^*TiT ’TW fq-R  
!P̂ *T fir̂ €27: (Prim? Minister) 

f  I r?JTi^, ^?r ^
f^y q r^ , ^  T̂*n̂ T ?[rftar, t o  

% 3T^^ ^ r r r  am r^
f  *TfTt ??rft5 t  • ^<T«T r̂

^ ftf ^ R T  TO ar̂ TRTf I  3ft;c
r̂% TT ^*f ^nnw viw 

I  I f*Tit ar^HT ^ # ,  ^TfT
5Tf)r t .  firr^52rfi |  1

^  W  TO 5f T i^  f*? ^  ^
^  % a R fT  i  ?T> ^



6466 General Budget—  30 M ARCH 1951 List of Demands 5457

fm  ^
^  I  I 3 T i ^

(policy) m  
VT«fi ^ I ^  ^  ^

5 , ^?T q r  C I ^ f ^ s r r s r

f W f ^  f tw  ^  I  TT^ ^

3(k ^
3rn3f ^  3rTfT ^  *r

^FT*nn^ ^'t T ^  t  I afh: ^

1 ^  WfT t  5 n ^

f ¥ ^ 3 T  ^  ^

t  ^  ^  *T^ ^ I

?ft snf̂ T̂ FTT ^  ^  f  TC
ipr q^TTR t  ? 5ftf^ % fetT

4 ^  ^
(R eso lu tio n ) 

5? ^^>J! ^  «ft I ^  ^

ftr fcfifSTt % ^W  ^  ^  ĴTT*T 

% vnrt «TT 5TRtf^ ( p r o r i t y ) ^̂ r,
^  ^  ? n ^  q ^  i

^nftr^ % 3T^. ^  ̂  ^RT
^  f e n  3ftr ^  ^  ^

^  ^  ^  ^  iTPftfrfr ^

f  I ^  5FT >ft ^  Pr 3n î ^

ipr s m h M  5»r, o t  ^  
(implication) «n i

^rrf^^T^TT

w\^ f q  f e
«RT 53TT WT ? ̂ if^.<»r< ^  v n m ^

*1^ 5 f  ?
•fv 3nq  ̂ % fw tw jjF r %

VST ftl’̂ ft *nft, «Pf»»1 ^ i T  3 f r^  
W  ̂ 91 Pw *T

I  ft» TO v rfW t *TT

W H ?srS I (W e lack  th a t  confi

dence and power to act up to 
that policy) wife to

^  ^  
^ ‘T><n ^  TO" ^  +1^

5Tft t  I ^  f  ?

a n f ^ ^ T  ^  I' f e

W  ^  ^  M RlRil eft

^  ^  1 1% ^  ^
^rrrff % F̂HT T^ 3T^?fr
^iPki <?î iiAi; ^nn*T T̂Tiff ^  r̂?!

f ^  ^  qT ^JTfsrr ^'nrr ^=# ^  aft^

3T T^ ^  ^x  3 m t  

vT̂ TPT I ŷf̂ FT ' ?̂9ar ^ STT̂ r 
T O  q i f ^  q r  3HT^ ^  ?T^ ^

w  i  I

S>ll̂ *1 frrf^STT ^

(ccmpeasation) anyft

MiH<rf f, (evacuee
property) i  T O W f^ ^
TO ^  ^  I ( ^  ^nPT ^

^ )  ^  3nq ‘^rnri ’

ar^T ^  TÔ T 3ftr ^  I 3rnr

^  q r  3 fk  q r  a fk  ^  ?fr# q r

5T̂  T̂T (subject)
t ,  3nq t̂pt  « ft^  f?.3rTW

3ftr ^TtfT sftr I

^  5TT^ ?TT^ ^  ^

^  frqi<f^'a+1 qs^qTO^TV

•T^ T̂T ^  I «IV4

TO ^  y^qr o ^R  i ^
? ^^T^iTPT ^  3 n q ^  qnr 

»i# t  3Tiqff §  ^
# R̂T,  ̂*5^  ̂ Pp

*fT^^PT^'al<t aTRfiTiff" 
% ^  % yiTO VT  ̂ ?
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f  ^  ^ -u  ^  ^  f w f  ^

% ^S" ^  ^Ftf F R

^  ^  qrfe^ qr 3tw
ftpTT r̂pT ^  f  I

^  ^ % Î RT qrfe^ fT ^
 ̂ H)̂ l̂ TK 3(W  ̂ ^  ?

3n»T q^r t  4><hwt ?rr

C ^  t  I
^  t  ? ?[H%* ;T̂ 7

f% ^  ^  i% 2T̂

^  ^  3n^^ t  ii ifl the cry 
of the ‘rich lefugees. w u,

^T,  ^  3TFT ^  f e ^ W  #

3T^ *T><v ^  ®l*kl ^

(claims)
f  ^  ^  f  I qt^

(claimant!^) | ‘^f%^^nmr 
^  ^  f  I ^  ^

t ^
^  3TT^^ ^  5?

(interested) 1 1 rft ̂  sttt ̂  
t  ^  fr^ (rich) aTKfirTf 
^  ^  ? «Hii ^ ^  3TT<*rif fr^?)2pn^
^ 3nftr I ? ^  ^  f^>T (ignore)
^  r̂rar  ̂ ^  ^
 ̂  ̂ «h'*’Ĥ “

^  4 1  a  ^  ^

% 3TR I ^  JT̂t % strYt aTT̂ f̂ T̂
TT ^  ^  HI<N F̂?7TT 3Hf)t^

(afford) ^  ^  ^ \  ^  f  
%  ^  ^  WTTfe^Tr ^  ^

-q̂ /̂ n I #  ‘f'^ai g ^  WTT
eft JT^ ^5T^ anr^ft^ % m

f5TT WTT ^  fkî ;sftir (non

refugees) % qr?T ^
(Industrial develop

ment) 3f5^ 3fkf^.5ft^
^  ^  3 rr in ^  >ft 

3T5̂  ?T̂  ^  ^  t, (̂V
^nr?T ^  . srraV i ^

5IT^ M ^ x  ^  f ,

^  ^+ di I w r  t  fip
^ fWrr I ^  

f ? T ^  JTTTS ^  I ^

T5C f e r r  T̂RTT t

*t>0, 1̂̂ 'T̂ ’̂ H *̂t
in ro f ^  I

t  i% ^  |tr^ ^  ^ <î dTr
T̂- ftpr fTf # Ĥ ^̂ TPff ^  2Tff

^  f̂ T̂T I ^  ^  ^  fH'KM ^

^  ^  ^  '3n?(T I 3f^

^  ^  ĵRTT SfKtH' ^  ^

r̂oft t  ftr anq" ^

^  ^RT ^ I
^  m ' m j  ^  3TTT %

t  I W  ^  TT^ ?

2TfT ^ ft: ^  IT §J^

^  #  a m  ?TT, OT
aftr r̂pT# arrr

^  '̂̂ T t  ^  ^
t  ^  smY^TiMt ^

ftrqr t ,  TO T T f^  qr anr^ 

^  ^  ?T^ ark arra;̂

*T T ^  ^  ^ ^
f  ^  TT^ ^

wsm i  I arm ^ ? r
qr %o «t>0̂

^  I T O  ^o ^
T3>^ ^  ^ o

TO (Relief work) qr ^  jbtt 
«ftr WTT TOR¥ m
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3TW^ TPT]

^  (loan) qr pn  I
^  Rf w n  I

^  ^  qr ^  5^, ^
^  t  5ft n  ^

^  ^ t f  3fk=^qr(tf
^  ^m i \ (Rural Property) 

^  ap< am t’ aik  ̂ ^
^  5Tm?t (immovablo
;pro^)erty) ^  ^  Ci ^

«fh  5T|^
5RTm «FT % ^  qr

# T  ^  ^  ^

^   ̂ f5i?i  ̂ q̂  5*TR
: fn n  ^  a r ^ T  ^  ^  %
iwcr JT ^R T  «RT^ ^  t ,  ^  fVTPTT 

im 2|?t  ̂ 5[f^ 3nR(V t
^  ^  *T*PPT %

M  11 3ft?: 3HR qr| ^  HqrpT 
3F i n f ^  ^  t ,  ?ft ^

:̂ 5inqq ^  n̂q ^  amr^ %
•l[Wf I ^  w^ ^  3TTq

 ̂ »ftT ^  ^  qn=̂5T%̂iT ^
I, ^ wt̂ ff ^  ^ \ ^  

ilftjl «ftr wWr (annoy)
:fPTT t ’iftT ^  ir ^  ftqf^r
vm̂ qt % q t\
^  ^  % q»rq ^ srminn^

I  I ^  ^
i  ftr a m  ^\vn \ ^  ^ \ o  ^  ^  

itT vdv^qi qt̂  VT% ^  qqr q̂  
w q  ^  (stand) ^ 3R<Etqm 
.(justified) î /t qqr ^
^ifW V  if tr  ^  ^

^  qJT̂  ^ ? ?
ftniWt iTT^ q  qqf ^ ^ srt f c rr  ?
^rq^RT ^  ^  =̂RfhfiT f tq r  i <ft^

qt qjTrerf  ̂ q,
q ^  *t>̂ i q"

frqiĵ f̂f̂  % ftytr  ̂© o <dO« wn
’q r i ^  qi; «ftr =<ftfr t o  q ?  x m  

q^ qt qf, 4 arrqt n̂r?
 ̂ I q  ̂ ft* qqr ^  

qq fqfHtc< ^  q̂  qtTtf ’̂’Tqi 
r*i«i, 3ftr r̂q%qr r̂r̂ q qq sft 
(statement)'^ fqr q ^̂ r- 
r̂ ytT  ̂ if 3prq qrq^

• q^ ̂  ^T, q^ ̂ ® ®
q̂ *tf q̂qr q^ fq^ aftr
Wqf2^^ (M inistries) q ^  qT̂  

q^ f w  I q ^
qq»^r r̂r̂ q % ^q qqrq ^  qr̂ q 

W q ^  q r ^  <t w t  qq% ftr ^
q>T 5Riq qqf q ^  f^qr aftr arqr 3jt̂

^  ^  q tqt# f̂t (demo
cracy) >̂ft, ^  qqr ^  r^  qrif 
qi^q fq fq^  arqqt q^ qr qqqq’ 
5̂ qq^f qr aftr arrft fqlq̂ Fŝ  ^  

^^«T)T q q t  T^ qq»^ q r ?
3TT̂ ^qrft qqq qn* ^
#?; (safe) t , ^ q rtf arq̂ r n̂r̂  
% q^ qq̂ qr ^  q qr^ qqr 
q  ̂ H»̂Hi qrr̂ qT  ̂ q̂  ^  ^  r̂q̂  
F̂TRVt f , aftr q  ̂ q̂KT f ^  qq> 

q^q qT̂ ft q^  ̂1

3nft 5nrq qr^ q t^  
 ̂ ^qm fttfqf r̂tsrq qq qqqr qĝ * 

3TOT ^  T ^  t ,  ^  TO ^  ^ q q fq ^  
qr̂  ^  ŝqvnr ^  fv ^ <q î>fc4 

anrqqr^ f̂iq (Internation
al Refugee Oiganisatioa) qr?:̂ ^



gjTT t  aftr ^
S  ^cTff^ ^  ^  ^  *T 

^  rft ^  a fk  TO ̂

(Literature) ^  »T5 ^  ^  t  •
^  «ta«ini ^  Pf

-si*! ^  sftr TO

^  3ftr ^

TT ^^f3[?rr ?T^ ^  ^ I ^
eft ^  3TT^ I  afiT
TO ^  ^  f̂nw ?To ^ o  aifto
(IT. N. 0 .) % firP̂  t  I ^  TO

% T ^  ^T  q t  f ,  ^?r ^  3Tcpn sfTil

^  I, ^  t»
T ^t

3TF3T f^l^cTFT #■ ^

i ,̂ ’r f ro  ^  ct 0
TO ^  3|1t  5Ft

3T1^T^ 5^ ^  ^  TO ^  T̂PT f^qr

^T (P aiiition ), %
3f̂ T ^

JTRf 3fk TIcfhR f W  I

^  ^  TO TT^h^H
% ^  f¥qr «TT a rk

«rr %  5 1 T ?r ^ 'r ,  fir
^  (defend) ^  aftr

f̂:w  I arrsr ^  ^
f  , f̂V»H 3T4ifft  ̂ I  %

STT̂T TO ^  ^ R f f  ^
^  I ^  IT^ ^j«d 'R TO ^<H 9H «

^  H^ifqwi f+q| ^  «̂T>ai ^  ?
Mr. Deputy-Speaker: The hon.

Member might not have spoken on 
other Bills. But how can I com

pensate him now? He has already 
taken some 15 to 20 minutes.

Lala Achint Ham: 1 want only just 
half an hour.

Mr. Deputy>Speaker: Half an hour?
H e can have another two minutes.

^Wnr 9|f%W TUI: 3TT%T
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Jiff ^  I ’i i r  ^
fe 5 ft %3p?T S’JT

j|5t, T t t  arrr ^

jpn  t  ^ t  <iT ?E«^
aftr 3T#t?r 5TOK 'S’T ^

sftT fT?JT5fr5r ^  q r  w  I
a m  II? ^  t^T'T fW  ft: ^

(families) it’ft
aftrstg- m  '^ ,  ^  HIT

Tf̂  jq, 3T»T̂  TV^
^  fro ^  ^  TTr̂ 5^
t o t ^  ^  ^  atn^A

TT̂  ^  ^  ^  \ ^

arrOT ^5TT  ̂ w f  ? t o

^  t  ^  m ^^hT

?rn: ^  srr# ^  ^
3̂ T?T̂  <»l<*nq̂ P̂T (co-operation) 
t  ^  P r f r ^  ^  3 T k  ^

^  ^  »TT ^

an^ft 3̂PT̂  ^  <

3(\t  3TF5T fTOT ^  t  ^
\̂T\x % ^  f , TO % 'TRT ^?nr

;T^ I ,  ^NMdTR TOT % ^

f .  TO % TT̂T ^  ^  ^
^  3Ft3ft^>:TO

fjTTOT I
FPandit T h ak u r  D as  B h arg av a  in, the 

Chair]

^  3TTT ^  ^ i ^ r  « l^  ^  

a r k  3 it% t #■ fTO ^  
^  ^  3PRt ^<fhr ^  ^7̂  I ^

t» ^  (soluble) f
aftr ^  ^  ^  ^
t  I ^  ^  *TT 3 l k  a iw

1951 List of Demands M i3

^ f5RT ft ftp ^  l(ST^WIW
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g ^  s r r ^

^ I ( Inter
national Affairs) ^ 
w m  3At 5rnr 3?>t

^  ^  ^  a m ^  
^  +1^ 'rt 

2ft»R f e f t  f i r f ^ T
^  5TRf t  I
3rrr ^  ^

r̂a?t anq" % l^^ ^
in-T»ft I x^f^TT q  ^  : ^ q r

sriq ^  ^  an# ?̂r
?  sr^R ^

^  r̂ 3TTT 2f?t am ^
^  € \ f k v j ^

t ,  1^  #  % ^
(Cabinet Minister) «irn  ̂aftr ^  
^  r̂rq- ajTT 3j»n: ^
«i?tf  ̂ ^ aTTT 2T̂ 1̂ ^  
^  ^  aovir îftr f  ^

9»rnT <f^A|, ^̂ r«r»«i ^TT ^  
% %^J a^tf  ̂ f% ?̂T ^  am 
% ^  sTT̂ iT f W ^  q r ^

(Power) ^  afh: ^  «ft WR 
^  arrir ?ft l^firfroO , 

!FTW  f ^ f ^ T ^ .
fat̂ dft arrtT ^

^̂ '1T (ignore) ?r ^  i #
f  ^  % |W % ap^ ^  

^aTFT%gW%aF^^ 
11 3nTT an̂  ^1 T?: ^
^nns^TTfj ^  i

^  \o o  i i r ^

ftra  %

W H Id  5̂TT̂  in ? , W i  
(work centrefi) fi^  ^  i

3T  ̂ q-  ̂ % f^(T ♦

m m  ^  5TTW ? #■ ^

% sw  (Tax ^   ̂ I
^ T ! F  *qT 3rrq- ^  2 ^  ott t̂t, afi^: 

T^5T ^  f  ^  ^

'T f^  q ^ t I w  ^
^  arTq* f w  ^  t  ? ^ i % '  
arrq- a j^  ^  ^
^  I t  m  ^
^  ^ I ^  fti’'

#■ (Salt Tax) %
5rd%r^nT) f ,  ^f+H stjtt stpt 
% fetr ^IT^ OTFT, 

i  1% »TT’4t ^  |STR
^  ^  ai-o^i «t>iH f+iil r

^  Ĵ i z  (debt)
 ̂^  ?TT ^  ^  Fdl^ (Sterling

Balances) p i t  trt f,
'TT̂ r ^  b > ^

^  s w  ^  f ,  ^  ^
^  ^  qr tqr ^ T  (Death Duty) 
55IR ^  Ŵ TT fJT^ I , ,
aftr apR 3TTT 'TT 3TTO
*̂t ^1. 3TTT̂  i

^ r  ^  ^ n r  3ttt

% ^rnr ^  I ^  ^
^Tc  ̂ 'Tx.ai ^ I

(English translation of the above 
speech)

Lala Achint Ram (Punjab); Sir, 1 am 
thankful to you for having allowed mft 
to speak on this occasion.

The matters regarding the Ministry 
of Rehabilitation are to be examined 
today and it is a happy coincidence 
that hon. the Prime Minister, who 
usually does not remain here, is also 
among us today. This Ministry came 
into existence in 1947 when the 
country was faced with great cala
mities. Lacs of persons came here 
from Pakistan being victims of parti
tion. They were not only starving and 
without clothes but also undergoing* 
every kind of trouble. After alh
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Government realised their duty and 
formed the Ministry in question. Its 
name at that time was the Ministry of 
Relief and Rehabilitation. The first 
Minister to be appointed was Shri 
Neogy who worked very earnestly and 
managed to bring lacs of persons from 
th at side of the country. The speed 
and earnestness with which he worked 
will be praised not only in this country 
but also in other countries. His 
sympathy and love for the refugees 
makes me bow my head in respect to 
him. He was lollowed by Shri iVlohan 
Lai Saxena. When Shri Neogy was 
relieved of the office, Shri Saxena 
took over from him There is no 
denying the fact that Shri Saxena 
too performed his duties -most indus
triously. I still recollect how he 
used to go about throughout the coun
try  and help the refugees. I am sorry 
that such a sympathetic man is not 
being utilised for serving our country. 
AU the same, I am proud of the fact 
that the Government have got such a 
valuable man at their disposal and 
they can still utilise his services for 
the sake of the country any moment. 
It is true that the circumstances for
ced him to resign. The same thing can 
be said in respect of Shri Neogy’s 
resignation. Now for the last nine 
months a third Minister is at the helm 
of the affairs. It is an open secret that 
he has also done sufficient material 
work during these nine months. He 
visited Assam, Ahmedabad, Bombay 
and Madhya Pradesh and made sincere 
efforts to help the refugees who are 
scattered throughout the length and 
breadth of the country. Only nine 
months have since passed and he is 
bound to gain further experience 
gradually. It cannot be said of him 
that he has not done any work during 
this period of nine months. He has, of 
course, done much work. There is no 
getting away from the fact that lacs 
o f the refugees have settled in the 
villages. It is also obvious that about 
three to four lacs of displaced persons 
have settled in the seventy thousand 
houses built so far by the Government. 
None can deny the fact that the 
Government have provided employ
ment to one and a half lacs of persons. 
One cannot but accept the fact that 
the Government have given loans to 
one and a half lacs of persons and 
established Ashrains for forty thousand 
d estitu te  women and children. All 
th ese  things are weU known. I am 
thankful to the Government as also to 
all those persons, including Shri 
Gadgil and Shri Meher Chand Khanna, 
Who have rendered service to th e  
motherland in a very difficult time by 
working for the benefit of th e displaced 
persons and constructing houses for  
them .

Apart from aU these things, let us 
now come to the fact as to what were 
the objectives before this Ministry 
when it came into existence. At that 
time there were two objectives in view. 
The first objective was that as the 
refugees had already lost everything 
mcluding their relatives and were in 
dire need of food, clothing and 
accorr modai;ion, it was imperative to- 
prov.,ie to them all these things. The 
second point was that the sacrifices 
made by these displaced persons should 
be taken advantage of in strengthening, 
the nation so that they might be 
satisfied that their sacrifices had not 
gone in vain and had contributed, 
much towards strengthening and- 
developing the country. These were 
the two objectives. Now we have to  
see how far we have been able to 
achieve these aims. I do not deny that 
the Government have succeeded to an. 
extent. Can we neglect the fact that 
still there are lacs of persons who have 
got no accommodations? According to  
the statement made by the Government- 
out of the total number of persons to- 
whom land has been allotted in various 
villages, three lac and nineteen 
thousand families are such as have got 
uneconomic holdings. The Government 
have brought about 25 per cent, cut

12 N o o n  lands and there
* persons are confined to the 

villages like captives. Neither they 
can possibly leave the villages, nor can. 
they remain there. They cannot earn, 
their .livelihood there. Three lac and 
nineteen thousand families roughly 
ccntam about sixteen lac persons in aiL 
who are killing their time in a state of 
utter disappointment. It is impossible 
tor  them lo make both ends meet. 
They do not possess any possible means 
to fly away. Such is the tragedy w ith 
them. Besides, accordmg to the policy 
of the Government it is but correct 
that nine per cent, persons could not- 
get allotment of land, or say, the^ did 
not get the land allotted. They could 
get it but they did not like to avail of 
It .  Similarly in Pepsu land could not 
be allotted to 28 per cent, persons.^ 
Thre^ lacs of persons who could go 
there did not go. These are nineteen 
lacs in number. Thousands of persons 
are sucn who have been sent to the 
various villages but are unable to earn  
their livelihood as a result of their 
uneconomic holdings. The Government, 
when they are called upon to open 
certain work centres, regret their 
inability on the ground o f'paucity  of 
funds. Their holdings have undergone* 
a cut of 25 per cent, they can not leave 
the villages and the work centres are* 
not opened there. Under these circum
stances they do not know what to. 
do.
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[Lala Achint Ram]
It is good that some houses have 

been built in the cities; but they are 
only for three lac and fifty thousand 
persons while the total num ber of 
migrants goes upto eighty-four lacs. 
What arrangements have been made 
lo r them? Have the Government got 
any property to give to those persons? 
It is true that the Government have 
advanced loans but they amount to only 
twelve crores of rupees. Twelve crores 
of rupees have been distributed among 
80 lacs of persons. On an average one 
individual does not get anything more 
than fifteen rupees. Can anyone 
expect him to pull on with only fifteen 
nipees? Even an ordinary servant of 
a rich person demands such an amount 
for only two days’ meals. How can, 
therefore, those persons, who have 
come here after losing everything of
their own. be asked to manage their
affairs in only fifteen rupees? I may 
submit to the House that under the 
present state of affairs it has become 
rather impossible for them to keep 
body and soul together. In spite of all
these facts it was our duty to take
these poor fellows into our confidence 
and strengthen the very foundations 

-of the nation. But the present policy 
is by no means contributing to the 
country’s strength. If the votes of the 
refugees are taken, it will be revealed 
that no less than 90 per cent votes will 
be cast against me. They are not 
pleased with my work and they are not 
satisfied with it. The way in which I 
treated them and made arrangements 
for them left such a bad impression 
on their minds that it helped a little 
in increasing the country’is strength.” 
Today the position is this that my 
own kith and kin do not like to em
brace me but charge me of bad treat
ment. This has not helped the nation 
to gain more strength. Why is it so? 
"The answer is that we are not achiev
ing any succcss in our aims and 
objects. In this connection I may, 

'^’ith your permission. Sir. submit one 
-or two things. To my mind there 
■are two or three real f-auses of this 
thing.

1 may tell the house very clearly 
that I only wish one thing and it is 
that our nation as also the Govern
ment may become strong. If we 
look at the Government we find that 
neither they have got any military 
power—either the air force or navy— 
nor have they got enough foodgrains. I 
often wonder as to after all what the 

.country i>ossesses. There is scarcity 
>of food and cloth all around. There 
is no strong naval power. What does 
this country of ours then possess?

The only idea that strikes one is th at 
it has got oui Prime Minister. His 
intelligence, his knowledge, his 
strength are the only wealth and 
power that we possess in this worW 
and it is on account of only these 
things that we are running the whole 
show. In spite of the scarcity of 
food and cloth and the absence of any 
m ilitary power we hold our head high 
in the world and this has been possi
ble due to our Prime Minister alone. 
But unfortunately I have to criticise 
his own policy. I am proud of him. 
But it is due to his policy that the 
Ministry of Rehabilitation, whose 
function is to strengthen the nation 
and to remove the misfortunes of the 
afflicted, have not been successful in 
their objective. An important reason 
for that is that the policy followed by 
our Prime Minister in this regard 
has not satisfied the people. What is, 
then, ihe policy to which we object? 
The policy which was to be followed 
was. in different words, declared in 
the resolution oi the Congress. That 
policy was that the* problem ot re
fugees would be given priority num
ber one over ali other work of the 
Government. We passed that reso
lution at Nasik and declared .that we 
have given priority to this work 
during the last three years, it meant 
that we would give prority to this in 
future also. That was the implica
tion.

But, Sir, what happened to the 
assertion of giving priority? Where, 
after all, the failure occurred? My 
answer is that we have neither the 
courage nor strength nor power to  
work in accordance with what we laid 
down in that resolution. We lack 
that confidence and power to act up 
to that policy, for unless we fulfil the 
implications of that policy it would 
be a dead letter. When we profess 
that we would give priority to this 
work the implication is that we should 
lend comparatively greater support to 
this matter, that we should spend more 
money over it and should concentrate 
our entire energy towards its solu
tion. But I have to ask why that 
policy is not l:>eing acted upon.

The Prime Minister declared that 
they could not give compensation to 
the refugees from the Government 
treasury and that they would give 
compensation from the Muslim pro
perty, the evacuee property left here. 
(The Bell rang at this stage.) Sir, I 
beg of }Tou to give me a little more 
time. UsuaUy I do not speak cm 
every occasion and on every Bill. Bus 
this is my subject and I hope you wiU
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Jdndly b« a little indulgent to me and 
f iv e  me some more time.

So, the Prime Minister said that 
compensation could not be given to 
the  refugees from the Government 
treasury but they will get compensa
tion. But from where? Are they to 
get it from the property left behind 
by the Muslims or^ from Pakistan? 
Who can make such a declaration in 
lace of thousands of persons? Only 
ke can do it who thinks that those 
oavered by the declaration can do no 
karm to him, the one who does not 
c«re for their votes and who thinks 
tbet things can go on even without 
acting up to this policy. Otherwise, 
what could be the reason for not 
implementing that policy? He had 
said that the Government took the 
responsibility of rehabilitation but 
that they could not give compensation. 
They do not give compensation for 
they say that the cry for compensation 
is the cry of#the rich refugees. I 
would like to submit. Sir, that the 
Government have so far received 
some ten lakh claims. So far 
the number of claimants is five lakhs 
but the number of all the claimants 
would nearly be ten lakhs. Even if 
we put them at seven lakhs it means 
that nearly 35 lakhs of people are 
interested in it. Can one say that 
this is the cry of rich persons? Are 
afl these 35 lakhs of refugees rich? 
Why are then they ignored? The 
reason is that if they decide to pay 
them compensation they are unable to 
find avenues from where they were to 
gel that amount. That burden will 
fall on the rich here whom they can- 
i|ot afford to annoy. The plea 's 
Ipven that if more money is taken 
from them it would adversely affect 
the smooth running of industry. But 
after all that money would go to these 
lakhs of people and they can re-invest 
fliat in industry. I cannot under
stand how that money when it is 
with non-refugees would* help indust
rial development but when it is with 
refugees it will not help industrial 
development. Our Prime Minister 
may put forth such reasoning, at least 
I cannot. Question is wherefrom will 
this compensation be given? This 
compensation will come from the 
evacuee property. Every refugee is 
given assurance that compensation wiU 
be paid but from the Muslim property. 
So the refufrees think they committed 
folly by allowing the rest of the 
Muslims to remain here. Had they 
turned them out en bloc they would 
have got compensation. If a man 
Iflce me says such a thing, it may be 
objected to on the plea that it smacks 
ef Hindu-Muslim communalism. So 
1 think that it goes against their

interest when I say this. The natioa. 
would not be strengthened by such, 
things.

I think we are not following today, 
the objects and principles which w e - 
had then placed before us, the 
reason being that we lack the courage 
to follow the policy that we have 
declared and because of the lack of 
that courage we advance such argu
ments that weaken the nation instead 
of strengthening it. The Govern
ment declared that they will spend 90 
crore rupees on rehabilitation work, 
out of those 90 crore rupees about 30 
crore rupees were spent on relief 
work^ and th irty  or thirty-two 
crore rupees were spent on building 
houses and giving loans. Sir, this is 
the amount which has been spent on 
them, but these refugees have left be
hind urban property worth 12 hundred 
crores of rupees, rural property worth 
four crores of rupees and the immov- 
rjble oroperty worth 2 crores of rupees. 
The Government will be obliging them 
by spending 35 crore rupees on their 
rehabilitation and this sum has been 
allotted after waiting for full three 
years. Out of this sum, a three per 
cent, interest is charged on ten crore 
rupees. Besides this, the rent of the^- 
houses which are constructed for them 
is fixed so high that they are not in 
a position to pay that hence the police 
intervention becomes necessary in 
evicting them. On the other hand if 
they choose to acquire the ownership 
of those houses then the instalments 
are fixed at so high rates as are beyond 
their means. The way the Govern
ment intend to rehabilitate them and 
compensate them has simply dis
appointed and annoyed them and the 
attitude of the Government has caused 
a feeling of despondency in them. 
The Government has failed to rehabi
litate the refugees. May I know if 
90 per rent, refugees under Fuch condi
tion were to cast vote against me, are 
they not justified in their stand? Are 
they not justified in their action in 
face of such policy and declaration 
made by the Government? Wbv Shri 
Neogy and Shri Saxena resigned? Shri 
Saxena was a very lar«Te hearted man 
and when he had tendered his resigna
tion he had stated that he had asked 
for 100 crore ruoees for the rehabilita
tion purposes of the .refugees and as 
that amount was not sanctioned to 
him, he. therefore resigned. I would 
like to know whether the new Minis
ter hp^ bean sanctionei thrat amount.
T want tc ask why the Prime Minister 
did not reply and kept mum over the 
statement of Shri Saxena that he gave - 
up Ministership as he could not fulfil 
his promises, 100 crore rupees were •
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not sanctioned to him and other Min
istries did not co-operate with him. If 
today had there been real democracy 
in the country, could any Prim e Min
ister have retained his premiership 

-even for ten days and would there 
have been any alternative left for him 
except u. place his Ministry’s resigna
tion? But today our Government 
'think that they are safe and nobody 
can dislodge them from office. Sir, 1 
w ant to say that they are labouring 
-under a misconception and such state 
o f affairs would not continue for long.

Our Prime Minister has stated that 
^our renabilitation work is going on 
very smoothly and satisfactorily as 

^compared with the arrangements made 
.by the International Refugees Organ
ization in this behalf. 1 have oiten 
heard him reiterating this statement 
in his speeches and 1 had a desire to 
study the details and the relevant liter- 

,aiure aDout the method oi: working
-of that organisation.

Sir, I think that their story is quite 
different and the nature of their v/ork 
-cannot be compared with the refugee 
problem in our country. There were 
only sixteen lacs of people who wore 

‘being looked after by the U.N.O. and 
this U.N.O. is responsible for their w’el- 
fare. Ihese refugees are at the mercy 
of the U.N.O., they have nauo:ii..iiy 
of their own, they have no homes of 
their own and they are cuito helpless: 
on the other hand, there arc such refu
gees in India who supported Pandit 
Jawaharlal Nehru and who had stood 
with him in the strus;gle for frredom 
of the country and had obeyed the 
dictates of Mahatma Gandhi and 
Pandit Jnwaharlal Nehru for the parti
tion of the country, and these leaders 
had promised and assured them not to 
worry about the partition as they 
would defe id them. Our leaders are 
responsible for the partition of the 
country. There are those very leaders 
even todnv hut it is regretted that they 
have not kept tlieir words. Under such 
circumstances how the condition of the 
refutjees of this country can be com
pared with that of International 
refucces.

Mr. Deputy-Speuker: The hon. Mem
ber mieht not have spoken on other 
Bills. But how can I compensate hini 
nnw? He has already taken some 15 
to 20 minute.'^.

Lala Achini Ram: I want only just 
half an hour.

Mr. Deputy-Speaker: Half an hour?
He 'a n  have another two minutes.

La’ i Aohinf F»m: Sir. in fKf* end I 
would only say that the International 
refii*.T“t*a cannot c>£; • ompnrsjl with the

refugees of this country. I may tell 
you something about the condition of 
refugees in Delhi. Houses were 
constructed in Malviya Nagar to 
rehabilitate them, ana through the 
KJnd efforts of Shri Khanna, Shri 
.-ijit Prasad Jain  and others they have 
settled there. You will be surprised 
to learn that 600 families have 
been settled tnere. Till such 
time they were not settled in Malviya 
Nagar they somehow earned their 
livelihood, but ever since they went 
:n iviaiviya Nagar, 590 out of 600 are 
out of employment and without woiit.

these people are out of employ
ment? ih e  reason is that there &re 
no transport facilities available to 
them to come to Delhi. Such is the 
co-operaUon of other Ministries. Shri 
-Saxena resigned his post on 'the  
siTounas Ci lack of co-operation. The 
oresent condition of those who have 
settled in Malviya Nagar is that they 
are out of em Dloym ent and without 

work, similar is the case of those 
have setiied  in L ajpat Rai Nagar* 
they also are not receiving any 

‘ )-operation Irom other Ministries..
I'P amdit T h a k u r  D as  B h a rg a v a  in the 

Chair}
I d:> not want to take much time 

and will finish my speech after stating 
nnly two points in the end. I think 
rhe probiem of the refugees is soluble 
if only tv/o or three measures are 
taken up. As I said earlier and still 
I say that the Prime Minister himself 
.'Should take up the rehabilitation port
folio. He has achieved great success 

in International affairs and is acknow
ledged as a leader of the highest 
calibre in the International sphere.
If he takes over the rehabilitation 
portfolio only then the rehabilitation 
■vork will run on smoothly because 
the other Ministries are not too 
inclined to carry out the wishes of 
-in ordinary Minister. It will be on 
Jiccount of his personality that other 
.VTinistries will be submitting to him 
without any hesitation. Therefore I 
would like that he should take over 
this portfolio, and if unfortunately for 
?»ny reason he is unable to do so, a 
Cabinet Minister out of these eighty 
lac refugees may be appointed and 
*hen progress will be made in this 
direction. But supposing even- it 
this cannot be done then let the 
present Minister of this department 
^'ontinue, but it should be so provided 
‘bat the Minister incharge of this 
department may entoV the same 
Dowers as are exercised by the Prime 
Minister, and whenever Shri Ajit 
Prasad Jain issues any order it may 
not be possible for the Ministries of
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Health, Finance and Education or 
any other- Ministry to ignore that 
order. I want that his order should 
oarry the same force as that of yours. 
I am of the opinion that if you are 
^b le  to do that success may be 
;jchieved in rehabilitation work, 
itecondly a sum of 100 crore rupees 

of 125 crore rupees, should be 
set apart so th at it may be utilised for 
the construction of houses for them 
and work centres may be opened. The 
question is where to get this amount 

ifrom? T would suggest that new 
taxes may be levied for this purpose. 
You have imposed tax  oh tobacco and
3 huge amount is being realised, 
This tax  on tobacco could have been 
levied earlier. You could have 
levied taxes to raise funds for re
habilitation work provided you had 
sympathy for them. It is regretted 
that you have no solicitude for them. 
Oenerally I am opposed to the imposi
tion of tax on salt but if you introduce 
salt tax for this purpose, I am hope
ful we will be having the blessings 
of Mahatma Gandhi for having done 
a good job. We can have sufficient 
amount of money by resorting to salt 
rax or by floating loans, or from ster
ling balances or money can be had 
by imposing super-tax on those who 
pay more than six lacs of rupees as 
income-tax or by imposing death duty. 
But this can be j?^ven e^cct to onlv 
you are prepared to do. So far we 
are concerned we are with you. With 
these words I finish.

S'lr? Ea^nath (Madhyn Prndesh): 
Sir. on a point of The 'lir
here seems to have turned foetid, an^ 
•the air outlets probably are not working 
properly. I request that steps may be 
taken lo clear the air.

Mr. Chairman: But I do not feel 
there is an3i;hing wrong.

' Shri Kamath: Probably the exhaust 
passages are not working wfll.

Mr. Chairman: There is a complaint 
that the air inside is not fresh. WiM 
the Minister of State for I'arliam entarv 
Affairs please see wnat needs to ^  
done?

The Minister of State for Parlia- 
'Wirnlarv Affairs (Shri Satya Narayan 
Smha): I .>lso do not feel there is 
anything wrong with the air. Sir.

Shrimati Sucheta Kripalani (Uttar 
T'radesh): When I rise to speak on the 
Rehabilitation budget I am tempted 1o 
make a general survey of the achieve
ment of the Ministry and what remains 
to be done but under the strict rationing 
-of- time I would refrain from doing so 
and confine niy remarks to a few points 

“̂ vhirh I consider as important.

Of late the Ministry has been suppjj- 
Ing us with very attractively got up 
reports as regards the achievements of 
the Ministry, so that Members can read 
ihe reports and find out facts for them
selves. I have culled out a few very 
broad facts which I will place before 
the House. .

.According to the report in January  
1951 we had jv er 80 lakhs cl refugees 
in India. Of these 1.77 lakhs of East 
Pakistan refugees are in camps in the 
eastern zone; 0.73 lakhs are in camps 
in the western States. We have re- . 
habilitated 31 lakhs of -peopJe from 
among the West Pakistan refugees . 
land. As regards urban rehabilitation 
it is rather difficult to give exact figures. 
They say th a t  they have given accom
modation to 20 lakhs of people in 
houses and developed plots. There are 
17.45 lakhs in service and 55,000 nntltn- 
training. So altogether I can count 

them as 18 lakhs rehabilitated through ' 
employment. Figures regarding East 
Pakistan refugees are rather difficult 
to get. The figures I could gather from 
the reports were conliirting. Plowever 
from the figures I could get I find th a t 
U lakhs were settled in West Bengal 
on land mostly. Three tliousand famil
ies were settled in Cach^ir in the t«a 

R v T  f'imilies in Assam.
The Rehei and RenablUtation sub

Standing Finance 
Conjmittee undertook a tour of the 
iLastern provinces duruig the last 
summer and saw some very good 
worK m the Golpara district, where we 
visited two of the rehabilitation a ^ a s  
wie refugees Vv'ere vary hsDpy. They 
^ e  sat.sned though rhe ro h a b ilita ti^  
^..^ixxties were not on a lavish scale but 
since our standard of living is so low 
they were quite satisfied. But they 
were anxious about their future as 
they were all settled on Muslim evacuee 
land and did not know what was going 
to happen to them. I would Uke to 
know what is to happen to Ihese 
reiugees who were settled on Muslim 

Since then we h a ^  
heard that a large number of Muslim 
evacuees have Returned and they 
naturally have claimed their land.

reports th a t 
tp ^ s h ip s  arft under way, some 

are partially completed :,nd some m  
under construction and reopte are 
nnt"f resettled in ihese areas. This is 

j  ^  mean record of achievement 
and I congratulate the Ministiy.

 ̂ perfectly aware of the 

which has been exercising my nSid S
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l e a s t  for a very long time. This is 
t h e  question of the unrefiistered 
r e f u g e e s .  Theirs is a  vast number 
t lu N ig h  I could not collect the exact 
i f u r e .  This categorisation of t h e  

r e f u g e e s  into registered and unregister
e d  h a s  not been done on rny  basis of 
• q u i t y .  We declared ceitain refugees 
a s  unregistered and others as registered 
k e c a u s e  it  was convenient for the 
adm inistration to make this distinction, 
n o t  that these unregistered refugees do 
Bot deserve to get rehabilitation facili
t i e s  or should not be eligible to receive 
t h e m  but we made this catogorisation 
b e c a u s e  we were making allocation of 
a  certain number of refugees to different 
States and we wanted them to ren)ain 
within those States. Also registration 
w a s  made because we fi '.ed a certain 
d a t e  and we did not want the refugees 
to come to India after that date. We 
placed a sort of time bar and expected 
the  refugees who came within that date 
t o  be registered. It was an rrb itra ry  
categorisation or distinction.

Now what is the policy of the Govern
m ent with regard to rehabilitation of 
the refugees? The first claim for 
rehabilitation was of the people who 
were in the camps. We can understand 
that, because they were the Govern
m ent’s responsibility and trey  wanted 
to be relieved of that responsibility 
as early as possible. The second 
lot of people who got rehabilita
tion facilities were the registered 
refugees outside the camps. And in 
the third category come the unregistered 
refugees. Who are they? Many of 
them are self-respecting people who 
decided not to enter the camps. They 
wanted to fend for themselves and they 
did their best to do ?o. The other 
category of unregistered people are 
those ignorant ones who did not know 
where to go and how to get themselves 
registered. So out of ignoraiice they 
are unregistered. Then theie is a large 
number of refugees on whom you can 
attach blame. They went from one pro
vince to another thus upsetting the 
Governme'nt's arrangements. But the 
bulk of the unregistered refugees are as 
much deserving of rehabilitation facili
ties as registered refugees.

In the beginning I did not raise this 
point because I knew that the pressure 
of work on the Ministry was very 
great and that they wanted to tackle 
the m atter on some order of priority. 
Now the time has come when the work 
of the Ministry is much less and there 
is time for them to devote their atten
tion to the question of unreg i^ ler^  
refugees. What is the C w ernm ent 
doing in this matter?

There is a Bill pending in this House, 
jailed the Delhi Premises (Requisition

and Eviction) Bill whick w in affect to 
a very large extent t h « e  unregistered 
refugees. The other dagr I read m  the- 
papers th a t there  is a  Bill before the 
Assembly in West Bengal called the 
Squatters Eviction Bill, which will also- 
affect the unregistered refugees. It is 
right that at some tim e or other w e  
have to evict them, because we w an t 
the cities to get back to normal con
ditions. But when we remove theni: 
we have to do it in a human way, so 
that these poor people are not rendered 
refugees a second time. On?e t h ^  
have been displaced. And having come- 
over on their own and having se:tled 
themselves we are displacing them st< 
second time without any compensation. 
My grouse is against that and I do not 
want these people to be rendered 
refugees a second tim e without facilitie®^ 
for rehabilitation.

Here I would like to mention a small 
matter, on which many of us have felt 
very great resentment, i ^ d  that: 
relates to Delhi itself. The Delhi Pre
mises (Requisition and Eviction) Bill 
was referred to a Select Committee. 
The Select Committee appointed a  
small sub-Committee to deal with the 
various branches of Government con
cerned, such as the Rehabilitation Min
istry, the W. M. P. Ministry and th e  
Delhi Administration. There was an 
understanding that during the pendcn«*y 
of negotiations nothing would be done 
and none would be evicted. But 
refugees were evicted and their houses 
were demolished. Mr. Kamath tried* 
to raise the question in the House. 
Then we were given a reply by one of 
the hon. Ministers that in only one area, 
Damdama, some houses were demolish
ed—they were 30 or 40—and they were 
such as had been built in the course ol 
the previous three months and that 
they were not old houses. It 
was also said that these people- 
were given alternative acrom- 
modation plus financial assist
ance. After this statement 'vas made 
on the floor of this House some of us 
went to the site itself, that is- 
to Najafgarh where these people had 
been removed. We found not 30 but 
80 families had been removed. Where 
the houses had been demolished was 
the area where in 1949 during the rains 
I had gone and rendered relief. So 1  
could verify the fact from my perso
nal knowledge. They were not new  
houses which had come into existence 
within three months but most of them 
were c id  house??. N o w  what is the alter
native a c c o m m o d a t i o n  g i v e n  to these- 
people? We saw a field where there 
were two tents for 80 families. At that 
time there were 62 families and 7 
families were inside the tents and the 
rest had to out un their shelter with 
tarpai’lin, dvrries or charpois and*: 
improvise some sort of a roof over
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their head. W hat financial ^sls tanc*  
liad been given? Seven families—I do 
not know how Government categorises 
and makes the distinction—these seven 
families who were very fortunate to 
^e t the shelter of the tent have been 
given at the rate of Rs. 45 to 50. This 
wonderful financial assistance and the 
ten t accommodation provided was the 
^ e a t  assistance about which statenieiiL 
was made qn the floor of the House 1 
Well, "after that we straightaway went 
to  the hon. Minister, Mr. Jain, to our 
friend, Mr. Mehr Chand Khanna, and 
-to everybody else, and we tried to 
Impress upon them the fact that the 
-whole thing has been done in a most 
inhuman fashion, that this is not the 
way to deal with people, that something 
m ust be done immediately, and that 
some interim  assistance at least should 
be given. But to my regret I find 
nothing has been done. I understand 
as a m easure of compensation for them 
houses are going to be built, but tiU 
th e  houses are built and these people go 
there I do not know what will happen 
to them. I have requested that in the 
interim  period they should get, some 
tem porary shelter and some financial 
assistance so th at they may carry on, 
but my suspicion is that there is a 
conflict going on between the authorities 
o f the Rehabilitation Ministry and the 
Delhi Administration. It seems to be a 
question of prestige for the Delhi 
Administration which has handled the 
m atter. I  would very much like to 
uphold the prestige of the Government, 
but I think the time is gone when the 
Indian Empire lived on prestige and 
^ a s  sustained on prestige. The prestige 
of the Government can be very much 
better upheld by a solid piece of work 
done—not by this false sense of 
prestige.

So, I would request the Government 
th a t once for all they should realise 
th a t Departments are not to work as 
water-tight compartments. I t  is one 

whole integrated Government. Rehab
ilitation is the work of the Rehabili
tation Minister. I was surprised to 
learn from the Minister that for the 
first time he came to learn about this 
eviction through the newspapers. 
Maybe it is the duty of the Delhi 
Administration to remove these peo
ple from there, maybe the land 
belongs to the Ministry of Works, 
Production and Suppl3'- but if you 
are dealing with refugees the 
first man to be informed is the Rehabi
litation Minister. No refugee should 
be evicted without his i^no'C '̂ledge. 
Therefore, we want an integrated 
method of working, an integrated plan; 
otherwise Government rannot function 
properly. Working in this fashion we 
merely exasperate the people, v-e rouse 
their feelings.
24 PS

It is also necessary for the G oven^ 
ment to define their policy with re g ^ d  
to u n r e g i s t e r e d  refugees, what they 
want to do with thwu and how they 
want to lackie their problem. And I 
want to say  with all the emphasis a t my 
command that I for one do not see any 
reasonable distinctiop between a regis
tered and an unregistered refugee. 
Unregistered refugees have as much 
claim to Government rehabilitation 
facilities as the registered refugees.

I would like to say a few words about 
the relief and rehabilitation that is 
going on in the Eastern zone. I know 
Members from West Bengal, Assam 
and Orissa will speak, so I do not want 
to go into details. I just want to say 
a few words because as members of the  
sub-conmiittee, when we toured those 
regions some time back, we came across 
certain things which made us very u»- 
happy. We found the rehabiiitatioa 
work was not a t all going on in a satl»- 
factorj' fashion. There was lack of 
funds and confusion in administration. 
In the relief camps we visited we heard 
all kinds of complaints, for instance, 
complaints of irregular supply j t  food, 
inadequate supply of cloth and 
medicine. We found a high ra te  of 
child m ortality in those camps. Somii 
of the camps were situated in Uie most 
out of the way places. I remember a 
camp in Assam in the m idst of a jungle 
with mosquitoes swarming ai* rouna.
I  could not imagine how they could 
have thought of sending women and 
children to go and live there, tJid they 
were aU suffering. The authorities had 
ultim ately to removfe them from that 
camp. Other complaints are the 
Inordinate delays in giving rehabilita
tion facilities and in giving them loans 
so that people could settle down soon.
I know the State Governments have 
their difficulties, particularly  in the 
Eastern zone because the influx has 
been continuing, but w hat made us 
most unhappy was—I am very reluct
ant to mention it but I have to mention 
it because it is a fact—^what made us 
most imhappy was the unhelpful 
attitude, sometimes of the State Govern
ment, sometimes of the people belonging 
to the State and the nolitics that was 
getting involved in the question of 
relief and rehabilitation. That stands 
in the wa.y of rehabilitation that alien
ates the sympathy of the local people 
and frustrates all our efforts to resettle 
the refugees. In this ronnection I 
would like to mention a curious fact 
that I r^me across while I was reading 
th?' figures of expenditure of the differ
ent States. In Assam, for instance, 
we have spent last year Rs. 49 lakhs 
on relief and rehabilitation. Of this, 
Rs. 21 lakhs have been spent as loan^ 
to evacuees, that is the Mussalmans 
returning. Another Rs. 2*5 lakhs have
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been spent as grants to these evacuees. 
The rest ol the money apparently has 
been spent on refugees, but I do not 
know how much of it  has been spent 
as loans or for rehabilitation, and how 
much for relief. I also came to learn 
th a t after a certain stage the issue of 
loans to refugees was stopped on some 
plea, paucity of funds or what, I do 
not know—hu\ why was it stopped? 
Under whose direction, if it w a s ' 
stopped at all? The result was that a 
large number of refugees who should 
have got loans in proper time did not 
get them and they have not got them. 
W hat was the consequence? They 
started going back. Government of late 
has been glibly giving us figures of 
people who have been going back to 
Pakistan. I know why they go back, 
they do not go back for the love of 
being citizens of Pakistan. They go 
back when they despair of getting 
rehabilitation facilities here, they go 
back desperate. They go back with the 
determination to become Mussalmans 
and live there. That is why we have 
to be very careful. We have to see that 
anybody who comes to us for succour 
after such harassm ent gets it. The Cen
tral Government is anxious to rehabili
tate  them, the Central Government gives 
money, I know, but we m ust also see 
how that money is spent and how 
rehabilitation is carried on in the States.

As the time is short I will mention 
only one ’ fact re :  wastefulness in 
expenditure. During the course of the 
sub-committee’s work, we came across 
certain curious wastefulness on the 
part of the State Governments. 1 do 
not say this with any idea to run down 
any State Government because whether 
it is a State Government or the Central 
Government it is all our work and we 
have to do it in a rational fashion. I 
know the money placed at the disposal 
of the Rehabilitation Ministry is not 
adequate; it may appear adequate but 
to my mind it is not adequate. That 
being so, whatever little money we eet 
we should attempt to spend it as wisely 
as possiDie and avoid waste as much 
as possible. We came across cases of 
highly wasteful expenditure. I only 
want to give you one instance of such 
wastefulness, may be done quite un
intentionally. but if greater scrutiny 
U exercised \)y the Centre such waste
fulness can be avoided. I will read a 
paragraph from the report we have 
fvbmitted. I do not know what has 
happened to the report—probably it has 
gone to the waste-paper basket.......

The Minister of State for RahabiUta> 
tioB (Shri A. P. Jain): No, no.

Shrimati Sucheta Kripalani: ...but
4 tiilce the opportunity to bring it out 
from the waHe-paper basket and shed 
t t g h l  on oii» M e e t  o l  ^  i « p o r t

Shri A. P. Jain: May I  remind the  
hon. Member that I  have more than 
once discussed the report with he r.......

Shrimati Sncheta Kripahini: What
have you done about it?

Shri A. P. Jain: .......and we have
taken action on it.

Shrim ati Sucheta Kripalani: Well, 
this report is about West Bengal. I  
w in read out a paragraph:

“As money for relief and rehabi
litation is found by the Central 
Government, there exists an 
attitude of indifference towards 
economy in expenditure. For 
example, during the heavy rush 
of refugees, that is about March 
and April, when the refugees were 
coming, two ships and one flat were 
rented for accommodating refu
gees. The cost of this experiment 
is Rs. 13,000 per month for shelter
ing 500 refugees. We have gone 
into the details-of this. It may 
have been justified during the first 
months when the ships were also 
used for bringing people but the 
arrangements must not have been 
subsequently continued. We came 
across other cases of^histype. The 
Central Government should exer
cise greater scrutiny.”

The irony of fate is that we have 
little money and we must make every 
penny go as far as possible. Rs. 13,000 
per month has been spent on sheltering 
500 people. With this amount, we 
could have very well rehabilitated 
these 500 people. That is the sad part 
of it. So, it is but right that the 
Central Government should exercise 
greater scrutiny over the expenditure 
and see that the work is carried on 
properly and efficiently.

One more word and I have done. I 
think we should change our outlook 
towards the whole question. We should 
not think of the refugees as extraneous 
people who have come here^ who are 
a burden on us, and for whom we have 
to do something to appease them. We 
should look upon them as Indian 
citizens. We should try  our best to 
integrate them with the local people 
and the economy of the country. II 
that is done, the country will benefit 
by their coming and they would not be 
a burden but an asset for the country.

Dr. S. P. Mookerjee (West Bengal): 
Of all the problems that confront the  
country today, obviously rehabilitation 
is the most difficult and the most com
plex. I t  is of an unprecedented char
acter. I do not envy any hon. Minister 
who may be in charge of this portfolio 
for the time being. I know that the 
present Minister is a man of great 
energy and he has honetttj atteinptHl
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to tackle a problem which sometimes 
•eems to be almost incapable ofsolu-^ 
tion.

The previous speaker gave some idea 
of the total number of persons who 
have to be rehabilitated and also of the 
work which has been done by the Min
istry. I do not wish to cover the same 
ground because the time a t our dis
posal is short. 81 lakhs of people, acc
ording to the figures given in the 
papers circulated to us, have to be 
rehabilitated. Of course, I do not 
accept the accuracy of these figures. 
They are based on certain statistics 
which are not quite reliable in char
acter. ̂  But even supposing we take 
this figure, of these 81 lakhs, 50 lakhs 
have come from West Pakistan and 31 
lakhs from East Pakistan. Up till now, 
from the calculations that I have been 
able to make, about 35 lakhs of people 
have been helped—I will not say 
rehabilitated—in some way or other. 
So far as persons coming from East 
Bengal are concerned, who are in West 
Bengal or in Assam or in other places, 
out of 31 lakhs the number of the 
people helped comes to about three 
lakhs and 50 thousand only. That 
gives us an idea of the complexity and 
magnitude of the problem th a t has yet 
to be tackled. In other words, accord
ing to Government’s own figures, about
27 or 28 lakhs of people are still there 
who have not yet been helped.

With regard to the money which has 
been spent, namely, about Rs. 107 
crores, up to 1950-51 deducting the 
amoimt which has been spent on 
evacuation, office expenditure and 
relief, you are left with only about Rs. 
50 crores which have been spent for 
rehabilitation or grant of loans, and il 
you divide that by the number of 
people that have been helped, the 
amount comes to the magnificent sum 
of about Rs. four or five per head, 
which of course is but very inadequate 
lo r rehabilitation.

So far as these people who have come 
are concerned, they are capable ol 
being utilised to the advantage of the 
country provided they get a chance to 
renew their lives in this country. They 
have come here for no fault of their 
own. I need not repeat the circumst
ances under which they have come 
away to this country. The c o u n ^  
was partitioned without their consent 
and when they found it impossible to 
live in Pakistan they have come to 
this country. They are not refugees; 
They are not strangers. They have 
M much claim to every inch of Indian 
territory  as any one of us born in India 
and living in India has.

There m ust be an integrated plan of 
rehabilitation. 1 have preoted t l ^

point before Government previously, 
especially a year ago. I sugg^ ted  
then that this is one of the m atters 
which the P lanning Comm^sion should 
take up. I t is not a question of giving 
some tem porary help to these people 
alone, but of seeing how to develop a 
plan of economic reconstruction which 
will absorb these people in useful 
occupations along with opportumties 

which will be held out to people who 
are residents of India and who are not 
refugees.

I have witnessed with some concern 
a growing tension between people whr> 
have come as refugees and the local 
people. I need not go into the  cause 
of it, but it is mostly of an economic 
character and unless we take good care 
to see that there is a properly integ
rated plan of rehabilitation the con
sequences would be disastrous. 
Already I see signs of deep frustration, 
anger and despair. People of course 
do get desperate when they are hungry; 
and when they feel that they are 
hungry and they are poor not on 
account of their own fault but because 
of somebody else’s bungling, then 
naturally they get more angry. So the 
problem has to be treated with great 
speed and not by merely sending out 
people from camps. That is an aspect 
of rehabilitation which has to be hom e 
In mind constantly. You should not 
merely try  to see that somehow the 
camps are liquidated, and some sort oJ 
shelter Is found for ‘these people. That 
Is not rehabilitation. I have direct 
contact with thousands of people and 
more who are in different parts of the 
country, and although they may have 
been housed In some place or other 
they do not know how to make both 
ends meet. Their doles have been 
stopped and literally they are starving.

The question ol accommodation ol 
refugees who are now occupying 
unauthorised land came before thi» 
House some time ago and thft Bill is 
now under discussion in a Select 
Committee. A Bill of a similar nature 
is also now before the West Bengal 
Legislative Assembly. I have made It 
clear on several occasions that the 
approach to this problem is completely 
and fundamentally wrong. Here are 
lakhs of people who have undoubtedly 
occupied land in an unauthorised 
manner, but why did they do It? 
Leave aside the small percentage 
among these people who may not be 
bona fide refugees, but the bulk of 
them are bona fide refugees and 
because they did not get the assistance 
and the shelter which they expected 
from Government they somehow man
aged to build some sort of structure on 
land which did not belong to them. In 
many places developing the land out of 
their ov^n labours, and they are some-
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how eking out their existence. We 
should not bring forward any Bill to 
evict them but the Bill should really 
be to rehabilitate them. I see no reason 
why many of these areas of l^nd can
not be acquired by Government on 
suitable terms and then leased out or 
sold to the refugees on equitable basis, 
so that they may not be turned out of 
these places and become refugees for a 
second time. No amount of force will 
enable any Government, however 
powerful it may feel, to turn  out people 
from houses which they are occupying 
today. It will lead to a most chaotic 
condition which it should be the 
anxiety of any Government to avoid. 
I would like an all-India policy to be 
accepted on this nrooosition and nat 
allow any particular State Government 
to proceed in such a way as it con
siders fit and proper.

With regard to the evacuee proper
ties and compensation for properties 
left in Pakistan, this m atter has been 
kept undecided for a long, long time. 
Today we read in the newspapers an 
announcement made by a P ak istan ' 
Minister. He has stated categorically 
that the Pakistan Government will 
never accept the proposal made by 
Government of India that there should 
be a settlement of this question 
between Government and Government. 
That is the only way in which settle
ment can be made. I need not go into 
details, but I know from personal 
knowledge that there are many people 
who have come away from Pakistan 
leaving properties there who are anx
ious to sell their properties; if, as the 
Pakistan Government says, the only 
offer that can be made to them is that 
they can sell their properties by pri
vate negotiations, they will not get any 
buyers at all and this would mean 
practically that they will have to make 
a present of properties worth hundreds, 
if not several of thousands crores of 
rupees to Pakistan. Today the refusal 
has come from Pakistan Government. 
How long, I ask, is our Government 
going to wait? What is the attitude 
that the Government is going to adopt 
on every such m atter where a reason
able proposal is made to Pakistan 
Government and refusal comes from 
that quarter? We have got into the 
habit of pleading complete helplessness 
and saying that we cannot do anything 
because Pakistan has the last word on 
the subject. This is a m atter in which 
I had expected that Government would 
take a firm stand because it will have 
the approval of people coming from all 
parts of the country.

With regard to the condition of the 
refugees today—I am talking of peo
ple who have come from East Bengal—

very few of them have actually been 
% rehabilitated. Some accommodation 

may have been found for them; some 
loans -might have been given to some. 
But their condition is deplorable. I 
would, in this connection specially 
refer to the condition in Cachar because 
that is the direct responsibility of my 
hon. friend the Minister of State for 
RehabiUtation.

In Cachar a special arrangement 
was made with the Indian Tea Asso
ciation for keeping about 3,500 fami
lies who were to be given 70,000 acres 
of land in the tea gardens. The total 
cost of this scheme was Rs. 17,45,000. 
The whole scheme is enunciated in_ 
the Government memorandum which" 
has been circulated to the House. Now 
already ten lakhs of rupees have 
been paid to the Indian Tea Associa
tion. The full report which I have 
received about conditions in Cachar, 
which I shall duly hand over to the 
hon. Minister, indicate a most deplo
rable and alarming state of affairs in 
that area. It appears that none has 
got the minimum of three acres of 
land which was promised by the Gov
ernment of India and mentioned in 
this memorandum. Out of about
14,000 people that were sent there, 
more than 2,500 have been forced to 
run away; 600 have died during the 
last few months suffering from pre- 
ventible diseases, malnutrition and 
other circumstances. The picture 
which I got about the conditions in 
Cachar, especially the way in which 
this scheme of rehabilitation in the 
tea estates is being worked out, for 
which every penny is being found by 
the Government of India, - certainly 
indicates a most alarming state of 
affairs. I would request the hon. 
Minister to pay his personal attention 
to this matter. I know he went there 
in January last and I have before me 
extracts of comments he has made 
about the unsatisfactory nature of 
things there. But tv/o months have 
cincc- pas?>ed and things have further 
deteriorated.

Similarly, with regard to other 
conditions of rehabilitation in that 
area, charges of corruption and nepo
tism had been made in a welcome 
address which was presented to the 
Minister himself. I do not know what 
action the Minister took. But the 
allegations are of a serious nature and 
the m atter cannot be left there. I 
regret that such allegations are being 
made not in Cachar alone, but in vari
ous other places outside Assam. Appli
cants are harassed. Charges of bribery, 
delay and all sorts of allegations 
are made against people whose res
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ponsibility it is to disperse funds. Now 
we are spending crores of rupees for 
keeping up a* very big administrative 

‘ machinery to do this work and if such 
allegations are made against our own 
men, it is a m atter of deep regret and 
humiliation undoubtedly.

One other m atter to which I should 
 ̂ like to refer -is about giving rights of
* citizenship to the refugees. Now this 

is a m atter on which I know Members 
of the House feel very strongly and 
more than one hundred Members be- 

 ̂ longing to all sections had sent a 
’ letter to the Prime Minister a few 

months ago requesting that rights of 
citizenship, as also voting rights 
should be given to these refugees. 
Broadly speaking, the position is this. 
A t present only those who came from 
East Bengal before 18th July 1949
were entitled to become citizens. I
had a personal discussion with the 

r Law Minister and also Prime Minis
' ter and we worked out a scheme and

gave it to Government. I have not
the slightest doubt in my mind that if 
Govti':inient 2;enuinely intended to give 
these facilities to the refugees there 
was no practical or insuperable difficul
ty  in their way. The elections would 
not have been postpone^ and the 
whole thing would have gone through. 
The House would have accepted such 
a Bill without any hesitation and al
most without discussion. It is not 
yet .too late, becafuse the House is 
still in session and' we strongly urge 
upon Government that this question 
of giving citizenship rights and voting 
rights to eligible refugees who had 
come to India after 18th Ju ly  1949 
and have no intention of going back 
to Pakistan should be taken in hand. 

> This will have a tremendous psycho
logical change in the mind of these 
sufferers. W hat is their position to
day? They are not going back to 
Pakistan. They are here; they have 

r.- been here for Ihe  last two years, and 
yet they are not considered Indian 
citizens. I t  is not a satisfactory state 
of thingsi- I hope the Government 
will be able to take up this m atter in 
hand in right earnest.

Lastly, let me sound a note of warn
ing. I know that the Government 
have spent about Rs. 107 crores. In
cluding Rs. 35 crores provided this 
year, the total amount spent will 
come to about Rs. 142 crores. It is not 
a small sum considering the financial 
position of the Government. But it is 
a paltry  sum considering the magnitude 
of the problem that has to be tackled 
Where is this money to come from? 
Some of us had suggested that there 

. ^ may be a special rehabilitation tax 
imposed. We had even suggested that

ih€  qirestion of imposing a capital levy 
should be seriously examined by Gov
ernment. A suggestion was made that 
we msty even re-impose the salt duty, 
if necessary, for the purpose of raising 
money for tackling this problem. It is 
not a mere social problem; it is not 
merely an economic problem—it is a big 
political problem, a human problem, 
and the morsil responsibility of the 
Government is there. The leaders who 
adorn the benches of the Government 
today a?nd also Sardar Vallabhbhai 
P a t^  had given a definite assurance 
to people living in Pakistan that if they 
were compelled to come away for any 
sufficient cause, they would not be let 

. down and they would be rah’abili- 
ta:ted. This is a responsibility which 
the people of India have to face. What 
about demanding compensation from 
Pakistan? Why should we not be able 
to make it an international issue? At 
every time the Pakistan Government 
accuses us of doing something wrong. 
But here is a Government which fails 
to give protection to millions of its 
citizens who were compelled to come 
away to India in u tter violation of the 
spirit cf partition. You cannot aUow 
Pakistan to take f i ^  afdvantage of this 
situation and become richer at the cost 
of these sufferers. So, the money has 
to be raised: either it has to be found 
from Pakistan or it has to be raised 
by taxation. But there must be a big 
approach made by Government; the 
money which has been provided for 
will be utterly inadequate to meet the 
needs of the situation which is bound 
to worsen if the present unsatisfactory 
state of affairs continues for some 
time longer.

The House then adjourned for Li 
till Half Past Two of the Clock.

Lunch

The House re-assembled after Lunch 
at Half Past Two of the Clock.

[ P a n d it  T h a k u r  D a s  B h a r g a v a  in the  
ChaSrl

Shii J. R. ELapoor (U ttar P radesh); 
I t  is now over three and a harlf years 
that the problem of relief and rehabUi- 
tation presented itself. Though during 
all this period great efforts have been 
made, honest and sincere efforts, to 
effectively solve this problem, yet even 
after the lapse of this long period we 
are far away from a complete solution 
of this problem. Nevertheless, a good 
deal has been done. Sincere .efforts 
have been made, as I  said, to solve this 
problem. Huge amounts of money 
have been spent and very splendid work 
in its own way has been done. But af 
very great deal stiU remains to be
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dgne. Though I hold this view, that 
very much yet remains to be done and 
that only a fringe of the problem has 
been touched, I do not agree with my 
hon. friend L ^ a  Achint Ram th a t the 
refugees are feeling so much desperate 
th at about 90 per cent, of them have 
become against the Government or 
the Congress. I would join issue with 
him when he holds that view. I have 
had occasion to be with the refugees, 
I have mixed with them freely. I 
know that many of them are bitter 
against the Government. I know that 
their grievances are genuine. I know 
they feel, and feel very strongly and 
rightly too, that as much as should have 
been done has not been done. But yet 
they are practical people. They take a 
realistic view' of things. They are 
men of strong commonsense and they 
realize it full well that even what has 
been done already could be done only 
by tiiis Government and none else. I 
have absolutely no doubt in my mind 
that when the next General Elections 
come, realistic people as the refugees 
are, they will lend whole-hearted sup
port to the candidates who are put up 
by the 'Congress, though at the same 
time they will urge on them that they 
should espouse their cause more and 
more.

This proWem has been tackled dur
ing these three and a half years by 
three successive Ministers each putting 
the best in him to solve this problem. 
Even then if it has not been satisfac
torily solved it is not because of any 
lack of earnestness on their part or 
lack of earnestness on the p art A  the 
devoted assistants and workers in the 
Ministry but because of the vastness 
and the complexity of the problem 
which defies easy and rapid solution. 
Shri Mohan Lai Saksena made a bold 
bid when he accepted this portfolio 
with optimism and determination to 
liquidate the problem within the short 
space of two years. After the period 
of two yeafs when he found that he 
was a little too optimistic and th at he 
could not liquidate this problem he 
resigned and set a very high standard 
of public life. Knowing him and his 
work as we do, that he devoted himself 
very sincerely and earnestly to this 
problem, I am sure all of us have noth
ing but admiration for the good and 
great work that he did. He acquired 
a great deal of experience and I still 
hope and trust that the experience 
which he had gained and his services 
will still be available to the refugees. 
1 have had occasion to look into a re
port which he submitted to the hon. 
the Prime Minister, and therein he has

given very valuable suggestions as to 
how this work should further be pro
ceeded with, and I hope the hon. Mr. 
Ajit Prasad Ja in  will spend some time 
in going through these recommen

dations and will profit by them.
After Mr. Mohan Lai Saksena this 

portfolio has been taken over by our 
friend Mr. A jit Prasad Ja in  about 
whom I would say that he has taken 
very great courage in accepting this 
office, for it is an office which is not a 
bed of roses but a bed of thorns and 

. every Rehabilitation Minister should 
expect more criticism, even condemna
tion and abuses, rather than apprecia
tion of his work, because, in the very 
nature of things, in the very nature of 
the problem it is such that it is almost 
impossible to give complete satisfaction 
to the displaced persons. Their suffer
ings have been so great and their losses 
have been so tremendous that it is 
impossible to rehabilitate them in tkeir 
old positions. But nevertheless we 
hope and trust that greater success will 
attend the efforts of Mr. Ajit Prasad 
Jain than was achieved by his prede
cessors. From w hat we have seen 
of him during the last eight or nine 
months and what we have seen of his 
work we feel -enoouraged to entertain 
this hope and belief.

This problem of rehabilitation, vast 
and complex as it was, was made still 
more difficult during the last year by 
the influx of a very large number of 
displaced persons from East Bengal. At 
one time it appeared that we were go
ing to be faced w ith-another problem 
of the same magnitude as faced us...

Sbri Hussain Imam (Bihar): Of a 
greater magnitude.

Shri J. R. Kapoor: Or of a greater 
magnitude, as my hon. friend •  Mr. 
Hussain Imam says, than the problem 
with which we were faced in the year 
1947. And it is a m atter of very great 
satisfaction and relief to us that the 
very wise step which our hcy;̂ . Prime 
Minister took in entering into what is 
now called the Nehru-Liaquat Pact 
was taken whereby for the present 
that catastrophe has been avoided. I 
use the expression ‘for the present* be
cause we know that the hostility of the 
Pakistan Government against the 
Hindus is of such an acute nature that 
ire  do not know at what particular 
moment this catastrophe might virtu
ally be revived. We must therefore 
be always on our guard. As a m atter 
of fact, this exodus from East Pakistan 
has been going on ever since the time 
of partition and about the end of 194* 
we had so many as about 20 lakhs of 
refugees already coming over to India 
and thereafter, during this year, wm
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find according to the statement given
to us that about 36 lakhs of refugees 
« im e from there, though a good many 
lakhs returned, and the ultim ate figures 
according to the report are that about 
31 lakhs of refugees are stiU in India 
from East Pakistan. I am inclined to 
think that this is an under-estimate, 
for if up to the end of XS49 20 lakhs 
had come anji 18 lakhs more have now 
come I do not see why we should not 

put this figure at about 40 lakhs.-But 
whether it is 31 or 40 lakhs the figure li  
big enough. W hatever the ?>gure it 
shows that the problem of refugees 
from East Bengal is an acute one, and a 
very acute one. Yet we hear so h ttle  
of it. Why is it? The first leason is 
th a t Bengal is so far away from Delhi 
and the people there have not had the 
advantage of the ear of the Govera- 
ment as the refugees from West P ak i^  
tan  have. The second reason is it 
must be said to their credit that they 
are suffering in silence in Bengal. 
There is yet another reason why we 
do not hear so much of them, and that 
is that the attilude of the Bengal Gov
ernment and the attitude of the neigh
bouring States that is. Assam and 
Orissa Governments has not been very 
sjnnpathetic. Those State Govern
ments try  to minimize the problem as 
much as they can. In so far as Assam 
is concerned we find that they ara 
not prepared to rehabilitate as many 
refugees from East Pakistan as they 
are capable of rehabilitating. A lot 
of land is lying fallow there which is 
not aUotted to the refugees. We find 
almost the same position in We.«!t 
Bengal. The whole problem is a 
problem of politics and they are mix
ing up the question of rehabilitation 
of refugees with political considera
tions. They are afraid that if more 
refugees from East Bengal are reha
bilitated there they will have an up
per hand in the political situation of 
the Province. It is a thousand 
pities that these political considera
tions are allowed to stand in the way 
of this hum anitarian work.

I find that so far as relief 
in camps in West Bengal is con
cerned, a paltry expenditure of 
about Rs. three per week, per 
person is spent and in the case 
of a child Rs. two per head is spent. 
I am sure that the House would agree 
th at it is too small and it must neces- 
larily  be increased. So far as the 
allotment of 'land in West Bengal to 
the East Paljistan refugees is concern
ed, I find that only about lakhs of 
refugees have been allotted land. I 
understand that about 80 to 85 per 
cent, of the refugees coming from 
East Pakistan are agriculturists and 
I see no reason why more land should

not be allotted to them, particularly 
in the State of Assam.

So far as the housing problem of 
those_ refugees is concerned, I find that 
only about H i  lakhs of persons are 
being given accommodation either in 
Bihar, Orissa or Assam and that about 
22 lakhs of refugees are still w ithout 
any suitable accommodation. My 
suggestions in this connection are, 
that the Central Government firstly 
should devote more attention to this 
problem and secondly, they m ust per
suade the State Government of West 
Bengal and the neighbouring States 
to spend more money and take greater 
care of the refugees within Iheir 
States and I would also suggest th at 
a very senior officer should be deput
ed in West Bengal to look after this 
problem. I know that a branch Sec
retariat has been established there. I 
would suggest very senior officers 
should be appointed there and if pos
sible, a Deputy Minister m ay be ai^ 
pointed there. {Interruption). It is 
not for me to say what are the func
tions of that branch office. / S l y  hon. 
friend might put th a t question to the 
hon. Minister. In this connection, I 
would particularly draw the attention 
of the hon. Minister of State for 
Rehabilitation to the very unsatisfac
tory state of affairs that prevail in 
the Rehabilitation Finance Adminis
tration. I have two grievances against 
that. Firstly, that it is moving.......

Shri A. P. Jain: On a point of irder, 
Sir. I have to inform my hon. friend 
that the Rehabilitation Finance Ad
ministration is under the Ministry c l 
Finance and I am not in a position to 
answer the charges that my hon. 
friend may choose to level against i t  
He will have an opportunity to speak 
on the Rehabilitation Finance 
Administration when the budget of 
the Finance Ministry comes up.

Shri J. R. Kapoor. I am amazed a t 
my hon. friend taking refuge under 
the plea that it is not under his Minis
try.

An Hon. Member: He is a refugee 
Minister and therefore he takes refu
ge.

Mr. Chairman: The hon. Member*! 
time is nearly up. He has got one 
minute more. If he replies to this as
pect of the matter, he will not have 
time to deal with the more important 
points which he may wish to bring 
out. .

-Shri J. R. Kapoot: I will not then 
waste more of my time in dealing 
with the Rehabilitation Finance Ad
ministration but will draw the atten
tion of the hon. Minister to one thing, 
that is, he should try  to bring thltt
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Administration under his Ministry so 
th a t he may be effectively able to 
deal with the question of the grant
of loans by this Adm inistration to the 
refugees. I make this suggestion, par
ticularly because of two reasons. There 
is a very great delay in the disburse- 
■aent of loans and the expense ratio 
is very heavy. About 2i crores have 
been disbursed, though it was except
ed to grant loans to the extent of Rs. 
ten crores, and if it goes at this speed, 
H will take two or three years to dis
burse all that amount. We have in

Hindi a proverb:
“Of what avail is the rain when the 
crops have dried up?” Of what 
avail will all this' amount of rupees 
ten crores be, if it is disbursed after 
two or three years?

I would crave your in ' algence for 
two minutes for enumer ,ing two or 
three points. One is with i ogard to ser
vices. I find from the report that 15.0U0 
posts were reserved for the refugees 
in the Railways but actually only 
about 7,000 posts have been given to 
the displaced persons. I see no rea
son why the balance of 8,000 posts 
should not be filled by these persons. 
It is no use again my hon. friend say
ing that he does not deal with the 
Railway administration. But if he 
wants to take credit for all the per
sons who have been taken in the Rail
ways in this report, I see no reason 
why he should not see to it that all 
the displaced persons get what is 
their rightful due. After all the Goy- 
em m ent is one united Government and 
there is joint responsibility.

With regard to services, I have one 
more point to urge on the hon. Minis
te r and that is that those permanent 
Government servants who were under 
the Central Government during the 
pre-partition days have been perma- 
nentiy fixed up and almost everybody 
who was in the State Government 
service in the Punjab has been given 
permanent post either in East Punjab 
or under the Central Government, but 
those permanent Government servants 
who have come from Sind, N.W.F.P. 
or Bahawalpur have not yet been 
offered penwioent posts. It is no use 
saying that it is the responsibility of 
the Home Minister. I would submit 
that this is as .much the responsibility 
of the Rehabilitation M inistir because 
theirs is the responsibility to see that 
•very displaced person is properly re
habilitated. .

The last thing that I have to say is 
with regard to the claims and the 
question of compensation. I find 
from this report that it is proposed to 
•ppoint about 200 claims officers so

th at the claims may be more speedily 
disposed of. I submit we have already 
spent a good deal of time and so fa r  
a very small number of applications 
have been disposed of and I wonder 
why it did not strike the hon. Reha
bilitation Minister to appoint 200 offi
cers or even more officers earlier. 
Even if 200 officers are appointed, I 
am sure it v/ill take about two years* 
time to adjudicate their claims, i  
would suggest that about 400 or 50a 
or even more officers may be appoint
ed so that this whole question m ay 
be settled as expeditiously as pos
sible. I do not think that there would 
be much difficulty in securing the ser
vices of a large number of suitable 
claims officers; and side by side, I
would suggest that the ques
tion of evaluating the evacue# 
property should also be taken in 
hand because after all, ulti
mately it is from the money that we
get from the evacuee property that 
compensation will have to be paid and 
if we take up that question after all 
the claims and the applications have 
been adjudicated, then it will mean 
another year or two. I therefore, sub
m it that the question should go hand 
in hand so that if at any stage the 
Government is so disposed as to grant 
any compensation, that question may 
be easily disposed of. I have only the 
last word to say...... ’

Mr. Chairman: May I Just remind the 
hon. Member that he has taken almost 
20 minutes and there are many other 
hon. Members anxious to speak?

Shri J. R. Kapoor: Then, I clos®. 
Sir.

Shri A. C. Guha (West Bengal): 
If I say a few words of criticism about 
the activities of the Government in 
tackling this problem, it would not 
be in a spirit of carping criticism. I 
know the enormity ot the problem. I 
know what they have done. I know 
of no State which has, at its birth, 
been faced with such a huge problem. 
It may also be said that any other 
party  forming a Government in Ihdia 
would not have been able to do any
thing better than what this Govem- 
ment have done. But, a t the same 
time, I know that there are many 
things yet to be done. The money that 
has been spent, I should say, has not 
been spent wisely and prudently and 
economically. Much has been wasted 
on secretariat and establishment char
ges; much has been wasted simply by 
way of giving temporary relief with
out making any arrangenlfents for per
manent rehabilitation.* All these h x y  
added to the miseries of these people. 
I should like to limit my observationi 
to as far as the displaced persoM 
from East Bengal are concerned.
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num ber has been given here 
as 31 lakhs. We have been told in 
gome of the Government publications 
th at 50 lakhs from Western Pakistan 
and 49 lakhs from Eastern Pakistan 
was the number of refugees .oming 
to India. Out of these 49 lakhs, Gov
ernment has calculated that 18 lakhs 
have gone back. I do not know how 
the Government has arrived a t this 
calculation. I have been observing 
the statistics published in the papers 
weekly of the coming and going of 
Hindus and Muslims. I have also 
taken figures from the Government. I 
have been able to see that on an ave
rage about 700 or 800 persons have 
been going to East Bengal in oxcess 
of the persons coming from East 
Bengal to India, I mean amongst the 
Hindus. This process has been going 
on since October, for the last six 
months. Even taking the figure to 
be one thousand a day, it means 30,000 
a ;nonth and in six months, we would 
get hardly two lakhs or 1,80,000 to be 
more precise. I do not know how the 
Government has arrived at the figure 
of 18 lakhs. I would not have '^rag
ged this mathematical puzzle before 
this House; but I have done this only 
becauce I have a suspicion in my 
mind that consciously or unconscious
ly Government’s mind is working in a 
w^y to minimise the enormity of the 
problem. It may not be a conscious 
process. It may be simply something 
like a reflex action, unconsciously re
coiling before something horrible and 
terrible. But this ostrich-like attitude 
can lead only to disaster and more 
failures. If we do not take a correct 
estimate of the problem, then, all our 
estimates must fall short of the re
quirements, our steps would be wrong 
and they would only add to the injury 
and misery of these people.

This returning of Hindu migrants 
from West Bengal to East Bengal, or 
even of Muslims returning from East 
Bengal to West Bengal, has been cited 
here as evidence of the success ' ‘f th© 
Delhi Pact. Our Government has 
been feeling somewhat satisfied. But, 
this is only a sort of political sadism 
that has taken possession of this Gov
ernment. They do not count the hu
man suffering that is involved in this 
process, as if they are no human be
ings; as if they have no sense of their 
own. have no sentiment or feeling, of 
their own and have no sense of suffer
ing. Forty-nine lakhs of people, up
rooted, coming from that side and 
then -again being pushed out to the 
other side: is it a pleasant picture? 
Throughout my life I have been averse 
to thinking in terms of communities 
or denominational religions. I feel as 
much for the suffering of the Hindus

as for the Muslims who have been 
undergoing this ordeal, by our taking 
this way of a political experiment. I 
wish the Government should n a k e  
up its mind and take a definite step 
in this matter. It is a deliberate pro
cess of purging out these unfortunate 
refugees, making conditions impossi
ble and intolerable for them so that 
they may go away. I would beg of 
this Government to disabuse their 
minds of this habit. The other day, 
the Prim e Minister said in this -House 
that we have accepted Partition. We 
nave accepted Partition on the basis of 
two religions. It is no use denying 
that fact. We should take the responsibility boldly and courageovisly.

As far as the refugees from East 
Bengal are concerned, what has been 
done for them? Out of 107 crores so 
far spent, only last year. 14 crores 
were spent for the East Bengal refu
gees. Before that, there was practi
cally no expenditure on their account. 
Up to the middle of 1948, (^vernm ent 
have been persistently denying the 
existence of any such problem. That 
was also due to their political experi
menting or due to their automatic re
flex action of their mind to avoid the 
problem. These East Bengal refugees 
have now naturally become a drag on 
the Government. When refugees came 
from West Pakistan, the financial con
dition of the country was 
much better and there was a 
store of political enthusiasm and 
a store of goodv/ill for them. But, 
now, there has been frustration, poli
tical and ecoTTDmic, and there has been 
a complete setback in our economic 
conditions. So, that store of good
will and sympathy is lacking when 
the East Bengal refugees have come 
over to this side. This is particular
ly to be seen in the treatm ent that is  
being meted out to them by the neigh
bouring States.

I may recaU that when the West 
Pakistan refugees came over, some 
eastern provinces' were kept apart and 
these refugees were not brought to 
these eastern States so that if any re
fugees should come from East Pakis
tan, those States might be reserved' 
for them. Among these States are- 
Assam, Bihar, Orissa and West Bengal. 
Assam has now 179 lakhs acres of 
culturable waste land, B ihar 51 lakhy 
acres, Orissa 35 lakh acres and West 
Bengal 25 lakhs acres. In all. 265 lakh 
acres of culturable fallow land are- 
available in these four provinces. 
Even if ten per cent, of this land is 
reser\^ed for these refugees, it v/ould 
come to 26-5 lakh acres. I think th a t  
would be tolerably ^sufficient for these 
refugees. But, due to some political? 
misapprehension, due to some lingul*-
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tic controversy, practically these East 
Bengal refugees have no other place 
to go except West Bengal. I would 
beg of the Members coming from other 
provinces to consider this question. I 
think none in Bengal would raise the 
question now of linguistic redistribu
tion of the country. Personally speak
ing, I am averse to that controversy. 
India is one vmit, a composite nation. 
Eleven languages have been recognis
ed in our Constitution. So each State 
may have more than one language 
within its boundary.
3 P.M.

So I feel that there should not be 
any linguistic distribution of the 
country. But this assurance can be 
given to the neighbouring provinces 
that at least on the score of these 
refugees coming over to those States 
no Guch demand or question would 
l)e raised. If any question of linguistic 
distributions on an all-India basis 
comes before the House or before the 
Government that will be a separate 
question. But T would beg of the 
other provinces, particularly those 
th ree  to which I have made reference 
that the refugees of East Bengal de
serve better treatm ent from them. 
Most of these refugees coming from 
East Bengal—or I should say a good 
portion of them—belong to the middle- 
class Hindus and if anybody would 
care to go Into the historv of our 
national struggle for independence 
during the last fifty years, he would 
see that no other community or no 
other section of the people of India 
have suffered more than these people 
of East Bengal, these East Bengal 
middle-class Hindu families, for the 
political liberation of our country. 
And even now they continue to suffer 
and keep on struggling, simply be
cause they accepted partition of India, 
knowing full well from their experi-
•ences during ten years of Muslim
League rule there what lot would
await them. Yet they accepted the
partition of India so that the rest of 
India might be free. I hope this 
vicarious sacrifice on the part of these 
refugees would appeal to our neigh
bouring provinces and induce them to 
give the help th at these refugees need 
8 0  much.

I would next touch upon one or 
two particular grievances of the re

fugees. The Government reports show 
th a t there are only two townships for 
East Bengal refugees, one is a t Habra 
and the other at Fulia. Government 
can hardly claim Habra as a town
ship set lip by the Government I t  is 
a case of automatic growth without

any plan or scheme and w ithout even 
any Government help; and even up 
tiU now Government has done almost 
nothing to give it the characteristics 
of a township. There is no mumci- 
pality, no dispensary and not even 
communication with Calcutta. They 
have been trying for ju st a bus-service 
to Calcutta and dlso a dispensary and 
a municipality, but these have yet to 
come. If Government want this to be 
a township, at least these things should 
be afforded.

The refugees in Silcher are a direct 
responsibility of the Government and 
my predecessor Dr. Syama Prasad 
Mookerjee also referred to them. 
During the last so many days I have 
been in touch with the hon. Minister 
of State for Rehabilitation and I have 
received some twenty telegrams and 
some letters depicting the horrible lot 
of these refugees. The Minister him
self spoke at some interview or press 
conference on 11th January, 1951 
about them, and said that the work 
done by the Tea Association was whol
ly unsatisfactory. Three acres of 
land were to be given to the refugees, 
but all that was done waa to give 
about one acre and that too in most 
hilly and uncul^tivable places, even 
though there was good land available.
I would ask the hon. Minister to give 
authority to the Controller to acquire 
land and to see that the right sort of 
land is acquired and given to the 
refugees. There has been no proper 
scheme for a township there. The 
Government figures are th at in 1950 
there have been 3,63,000 refugees in 
Assam, excluding 1,05,000 who have 
gone back. Before 1950 there were at 
least three to four lakhs of refugees 
from East Bengal who had come to 
Assam And so in all there m ust be 
at least five or six lakhs of refugees 
in Assam and a lot of them are in 
Cachar. Therefore there is thie greatest 
need to develop proper townships 
there with all the amenities th a t have 
been provided for the other fifteen or 
sixteen townships that have been 
opened by the Government for the 
West Pim jab refugees.

And now I will make a brief refer
ence to what appeared in two local 
newspapers of Cachar—Janashakti 
and Purbbachal about things in 
Ghungur camp and Ramkrishnagar 
camp. Certain things are reported 
about these camps to which I would 
not have referred, b u r  for the fact 
that these have been published in those 
local papers. I would request the hon. 
Minister to make a thorough enquiry 
into these allegations as ^ e  honour 
of our womenfolk is involved in thesa 
allegations.



-S49S General Budget—  30 M ARCH  1951 List of Demands, 649ft

Lastly let me Just poinit out—lor 
there  is not time enoug^i—^that in 
Cachar there are a large num ber ol 
fishermen and there is very great 
scope for starting fisheries there. But 
nothing has yet been done. Something 
should be done in this direction soon.

Previous speakers have mentioned 
the fact that three Ministers have one 
after another come and taken over 
this Department. I do not know if the 
two predecessors have lett,office sadder 
and wiser too, so that they should not 
again rush into such a position into 
which the present incumbent Shri 
A jit Prasad Ja in  has rushed.

Mr. Chairman: Sardar Hukam Singh. 
Sardar H ukam ' Sini?h (Punjab):

Sir..
^  n v m m e r  : r̂’fnw l ^

[Babu Ramnarayan Singh (Bihar): 
Sir. kindly let your eyes also move 
from there to here.]

Mr. Chairman: The hon. Member is 
not entitled to make that reflection 
on the Chair. The Chair has to look 
to the fact that the debate is as full 
as possible and that all sections of 
the House are given opportunities. 
This is a direct reflection on the Chair.

^  f  t,
rft t̂̂ TT v t

^  ^  >ff p j  t  aftT srrr ^  ^
I

[Babu Ramnarayan Singh: Yes Sir. 
the Members are aware of the fact 
th a t they have a right to speak and 
you should also listen to them.]

Mr. Chairman: The hon. Member 
made a rem ark and I have not asked 
him even to withdraw that remark; 
but I must say, he should not have 
made this rem ark now.

om K H im  f t i f : i n ^  ?>rr

[Babu Ramnarayan Singh: Certain
ly Sir, if we know it, we shall speak 
it  out.]

Sardar Hukam Singh: How I feel 
at this moment when taking up this 
subject has been aptly described in a 
few lines by a Persian poet. It has 
been translated as: “There is such
anguish in my heart that if I utter it, 
it will blister my tongue; were I to 
suppress it, I fear it wil  ̂ bum  up the 
very marrow of my bones.” Therefore,

there is conflict within myself whether 
I should allow my tongue to blister 
or permit my bones to be burnt. I t  
certainly is a painful subject and I 
need not go into the details of this 
case. Really it has been discussed so 
nifiny times here that perhaps some 
hon. Members might even feel that it 
is a waste of time going over the same 
story again and again. But it is not a 
question of whether this has been done 
and whether that has been left undone. 
I am not iaccusing any particular offi
cial or Minister here at this stage. I 
have every praise for our Minister of 
State for Rehabilitation and I know 
that he is doing his very best. I do 
realise that he has his handicaps and 
difficulties. But what I wonder is 
why Government has not been able 
so far during the last three and a hall 
years to decide what is to be done lo r 
these refugees. That is the root cause 
of aii the trouble. The Government is 
not clear in its own mind what steps 
are to be taken. There has^lw ays been 
controversy about one thing or the 
other. Schemes have been devised and 
given up subsequently, promises have 
been made and broken ultimately. 
( I n t e r r u p j i o n ) .  But this section of the 
nation which was uprooted for no 
fault of theirs came here with certain 
hopes and now feel within them selvei 
that they have been sacrificed for 
winning the freedom in the larger in
terests of the country. They thought 
that they would get solace and com
fort which they needed at that hour 
and I do nof deny that there was suffi
cient consideration in the beginning, 
When they were embraced and given 
relief, alms or charity. They are 
thankful to the country lor that but 
what has been agitating them most 
is the question what is going to be 
their ultim ate fate. If they had been 
told from the very beginning that they 
would get the rehabilitation that is 
being given now perhaps they would 
not have grumbled so much. If I m ay 
be permitted to say so, rehabilitation 
has m eant to a large extent liquida
tion of camps and people have been 
driven out from one camp to another 
in the hope that they would be given 
some refuge or shelter or rehabilita
tion at a different place. When ade
quate arrangements are not provided 
t te y  have only to fhid lor themselves 
in the other place. Some people were 
accommodated a t these places but 
others had to roam about.

Within the Umited time at my dis
posal I can only say that this Govern
ment should make up its mind whether 
there is to be rehabilitation of the . 
kind that we find in Delhi and in other 
provinces or whether it is to be rural 
rehabilitation with 90 per cent ol the 
people settled on uneconomic hold-



fiSOO General Budget— 30 MARCH 1951 List of Demands 6601

[Sardar Hukam Singh]

ings. It is said that about three lakhs 
of people have refused to go to the 
villages and are hovering about in 
towns trying to find labour to main
tain themselves and their children. Is 
this to be the rehabilitation that they 
haye to get ultimately or there is to 
be some compensation for the losses 
that they have suffered for the sake 
of their country. This question has 
been before this Government and our 
leaders from the very beginning. But 
their policy on that point has been 
vascillating, conflicting, wavering and 
indecisive. Even in ?/Iarch 1949 there 
was a resolution passed by the Ail 
India Refugees Association that com
pensation should be paid and some 
method should be devised whereby 
funds can be raised so that these un
fortunate or unlucky people might be 
compeiio.iLj .i . ; some extent. That 
resol.rion wr.s sent to our hon. and 
wor'ih; Pi- :-•? Minister but that time 
the reply caaie that it was doubtful 
or open to question whether these 
refugees were entitled, morally or 
legally, to any kind of compensation. 
There was then a stir in the minds of 
the refugees and there was an uproar 
and cry. The Government therefore 
set itself to the task of solving this 
problem of evacuee property with the 
Pakistan Government. Six conferences 
were held and ultimately in June 1949 
they came to the conclusion that there 
was no hope of getting anything out 
of Pakistan, who had grabbed all the 
property left behind by us. The only 
-course left was to convene a confer
ence here at Delhi and there were 
certain non-oflicial representatives also 
there. Mr. Gopalaswami Ayyangar, 
the hon. Minister, I should say our 
super-Minister, gave us a definite 
undertaking that compensation would 
be paid. He said that nobody denied 
that responsibility but that it wa$ a 
different question whether it would be 
in the form which would be to the 
liking of the displaced persons. He 
further said that it can be made up 
of three parts: (1) the evacuee pro
perty left behind by the Muslims, (2) 
the sum that we can get out of Pakis
tan, and (3) the contribution that this 
Government would make towards that 
fund. It wae so clear that no doubt 
w as4eft. And subsequently too, these 
assurances were given by that Minis
ter as ■ well as the RehabUltatiQii' 
Minister on many occasions.

Then on the 9th February 1950 a 
private Member’s resolution was moved 
here that some kind of taxation might 
be levied, so that funds may be raised 
and at least 50 per cent of these

looses might be made good. The 
House would-not agree to it and it was 
turned down. Then an assurance w as 
given that compensation would be paid 
and that our attempt would be to get 
it out of Pakistan, that these refugees 
should have to wait patiently and that 
the Government was tp'^in® its utmost 
in the matter. This liability was not 
denied even at that moment.

Since then we have br.en waiting for 
something to materialise out of these 
assurances but all our hopes have been 
shattered by the recent statem ent of 
the Prime Minister during this Re
fugee Ministers conference. He has
said that nobody should even talk of 
this word compensation: it was not 
congenial to his ears. He said that he 
had the strongest objection to the use 
of the word compensation in this con
nection except in the sense of com
pensation with the property left in 
India by Muslim evacuees and what 
India might possibly get from Pakis
tan in future in a Government to 
Government settlement. He had 
made himself very clear in these 
terms and it was quoted in the Hindu
stan Times of the 12th November.

And now, as was referred to by 
my hon. friend Dr. Mookerjee, we have 
seen in the papers that Mr. Qureshi, 
the Pakistan Minister for Rehabilita
tion, has made it clear that Pakistan 
can never agree to a Government to 
Government settlement. So this is out 
of the question now and I may further 
add that this has been the attitude 
of Pakistan from the very beginning. 
There was no doubt about it and we 
have been deceiving ourselves, our 
leaders^ have been trying to deceive 
others perhaps or deceive themselves 
that they ever depended on the hope 
that they would be able to get some
thing out of Pakistan. We have been 
crjring here and I myself have said 
it so many times, that there is no 
hope of getting anything out of 
Pakistan. '

War, we are dot prepared toi wage 
on th at issue. That has been made 
clear. We are a very peaceful and 
docile people and naturally we do not 
want war. Quite good. Our negotia
tions have failed. We have tried to 
sit around tables and we have been 
assured that if we had the opportunity 
to sit aroimd a table we would be able 
to get something out of them. But 
every time the representatives of that 
other* country sat across the table with 
their feet planted on the table against 
us that nothing has come out of them. 
(An Hon, Member: Literally?) Yes
exactly. So when nothing has come
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out of these conferences the position 
is now made clear by this morning’s 
news that the only solution is that the 
people m ight be allowed to sell or 
exchange their own properties. What 
fate this would meet or what we can 
get out of it need not be discussed 
further. Already the value has been 
decreased by Pakistan. They are v.ery 
practical people. They have also said 
that they are not charging any rent 
from the properties. We are assured 
that we have a title to 80 per cent, of 
the property. Nothing is charged on 
them and 20 per cent, of the value 
shown in the registers goes towards 
collection charges. So there is nothing 
left for us so far as rent of lands is 
concerned that also is remitted and 
it was made clear by their Rehabili
tation Minister that rent could not be 
charged because the people have no 
capacity  to pay more than tl:e land 
revenue. So we have absolutely no 
chance of getting anjrthing out of 
them. Compensation we cannot get 
from  Pakistan. Capital levy we have 
^ re a d y  been refused though that 
was the only remedy. No taxes to be 
imposed, capital levy not to be con
sidered, we cannot get anything out 
of Pakistan, we have no funds with 
ourselves. Whai is left, as was point
ed  out by Panditji, is that with the 
evacuee property these refugees can 
l)e compensated. But my complaint 
is that the evacuee property is being 
reduced by and by so ,that as little 
a s  possible may be left for these re
fugees—we are very generous in that 
regard.

If compensation is not to come and 
if we have to get only rehabilitation, 
w hat sort of rehabilitation do we get? 
T hat can be illustrated by many 
instances, but I will take only one. It 
has been said that so many centres 
have been opened. Certainly we are 
grateful to the Government; people 
have been trained. But I asked a
question on it some time ago -asking 
whether it was followed up, whether 
those who got training were able to 
get themselves fixed in some business, 
whether any loan was .advanced,
whether they were helped to import 
machinery for industry, in short
whether they have been fixed up. But 
th a t has not been found out and no 
answer came as regards that. If I 
take one instance nearer - home,
Rajendem agar, then also it will be 
clear as to how they are rehabilitated. 
There were 1964 two-roomed tenements 
^n d  384 single-roomed tenements built 
there. About Rs. 55 lakhs were spefit 
and the refugees were told that it had 
cost Government Rs. 2400 and that
if they wanted to buy them they shall 
have to pay an additional Rs. 375 
for overheads and another Rs. 645 as

interest added to it—this is rehabili
tation—bringing the total to Rs. 3420 
for each tenement. And the very 
first monsoon rains that came after 
building resulted in the coming down 
of several of these tenements. Most 
of them were damaged, all leaked, 

- and an ehquiry was instituted the 
result o f  which showed that”̂ they 
were sub-standard tenements intend
ed to be for three years. Now that
should be borne in mind. The first
intention of the Government was th at 
it would be sending us back to Pakis
tan, and therefore, even though the 
war-time hutments which were tem
porary had a life of ten years, these 
constructions were made (simply with 
the idea that they would be able to 
send us back within three years) to last 
for about three years! There was no 
foundation, no plinth at all.. It was 
fo.'n.i on en'iuiry that the contractors 
had cheated the Government, that there 
had been neglect on the part of officials 
of Government, but no action was 
taken against the contractors. Govern
ment is not prepared to suffer any 
loss, therefore the neglect of Govern
ment officials and the fraud of the 
contractors _has to be borne by the 
refugee himself.

I would be grateful if I am permitted 
to continue for a minute or so.

Mr. Chairman: Yes, he may conti
nue for one minute more.

Sardar Hukam Singh; Thank you. 
Sir. It was suggested that they can 
buy these on a hire-purchase system 
and pay all this amount within ten 
years. The rent that is being charged 
at present is Rs. 27 for one tenement. 
This is very notewcwthy that these 
tenements on which Rs. 55 lakhs was 
spent are not likely to last for more 
than a couple of years even after pro
per care is taken—if they are neglect
ed I am sure they would fall at the 
next heavy rains. Government are 
prepared to suffer the loss of that 
Rs. 55 lakhs if these tenements tumble 
down, but they are not prepared to 
show any concession to the refugees 
which would enable these people to 
look to their interests and maintain 
these tenements so that they may last 
at least for some years. But this Gov
ernment would not do. That is the re
habilitation, that is the approach, that 
is the sympathy that is being shown. 
This is not the case in Rajindernagar 
alone. Such instances can be multi
plied by mentioning other colonies as 
w'ell. The rents charged are very high 
and when the people find it very diffi
cult to pay and are actually unable 
to pay, what treatm ent they get is 
known to everybody. And we are
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having a Bill here in the next few 
days which would make my point 
very clear. This is how these people 
are being compensated. My submis
sion, my most humble submission, is 
that the approach from the beginning 
has " been wrong. We have not been 
treated as if we were citizens of this 
country. We have nbt been accorded 
that treatm ent which ought to have 
been given to us. Sometimes we are 
unauthorised occupiers, somewhere 
we are refugees, somewhere we are 
tbis and somewhere that. That is the 
approach, th at is the difference. Un
less there is a change in the approach 
I do not think this section of the 
people who are victims of that parti
tion which was secured in the larger 
Interests of the country can ever feel 
contented, and unless this section also 
feels contented I think we should not 
feel complacent.

Dr. Tek Chand (Punjab): Within the 
few minutes th at I have at my disposal, 
I can just touch a few pomts only 
which require consideration by the 
House. The first point th at I have 
to draw attention to is that in 
the report which the Ministry has 
circulated—printed on very good 
paper and bound in an attractive 
cover—there is one word which has 
been given, if I may say so, an 
erroneous meaning. Wuth regard to 
the displaced persons from urban areas 
it has been stated that so many lakhs 
have been “rehab ilita ted . With tne 
greatest deference to the hon. Minister 
who presides over the Rehabilitation 
Ministry, I venture to say that the use 
of this expression is not happy; it u  
reaJlv a mis-nomer. If he said
that so many persons have been given 
shelt-'r"—that they are not shelterless 
now as many of them were before—one 
would accept his figure as correct. 
But to say that so many lakhs Ox urban 
displaced persons have been “rehabili
tated” is, to say the least, not only an 
Inexactitude of expression but a great 
exaggeration. Take, for instance, 
Delhi, where in the city it is stated that 
over a lakh of displaced persons have 
been “rehabilitated”. What has been 
done, however, is that these persons 
have merely received roofed shelter m 
evacuee houses. If you go to several 
of these houses, you will find fifteen or 
twenty persons huddled in one room. 
Many of them have got no gainful oc- 
cupaUon y e t They arc eking out a 
miserable existence. Several have spent 
whatever they were able to bring from 
Pakistan. Others have sold the orna
ments and jewellery of their women to 
m aintain themselves and their families. 
Can you call this rehabilitation? 
mierefore, this part of the report

should be taken with this qualification. 
The problem o^ urban rehabilitation, 
I v en tu re  to say, has really noi been 
tackled so far by Government in a sys
tematic m anner as has been pointed 
by Sardar Hukam Singh. There is 
no definite plan with regard to the re
habilitation of these persons and this 
is* a m atter which requires urgent and 
Immediate attention of the Govern
ment. •

I  fully support the suggestion made 
by my respected sister, Shrimati Su- 
cheta Kripalani, that the distinction 
between “registered” and “unregister
ed” refugees should be discontinued. 
This was, perhaps, necessary when it 
was introduced, because at th at time 
Government had to supply free rations 
to many displaced persons who were 
coming in large nimibers, particularly 
to Delhi. The conditions in £ ast Pun
jab and other parts of the country were 
such that Delhi was considered a com
paratively safe place. The Ministry, 
therefore, fixed the 10th of December
1947 as the last date for registration of 
persons who had come to Delhi from 
West Punjab and the 28th of February
1948 for persons who came from the 
N.W.F.P., Baluchistan etc. That was 
the position at that time, but there is 
no justification to maintain this distinc
tion a t this stage when there is no 
large scale influx of refugees here. If 
you go to many parts of the city you 
will find unregistered refugees whom 
no kind of assistance has been given 
during all these years. I may mention 
only one or two instances. There is a 
certain place called Mandi Harphool 
Singh in Pelhi. If you go there you 
will find that in small godowns fifty to 
sixty persons huddled together in a 
space which is hardly sufficient to ac
commodate six or seven persons. It is 
worse than the Black Hole. But what 
can those people do? There is no ether 
place for them to go to and, therefore, 
they are living there. In another place, 
400 persons are living in a room, 409 
square feet in area! There is no venti
lation; no arrangement for sanitary 
purposes, no baths, nor other amenities* 
These people are supposed to have 
been “rehabilitated” in Delhi, and are 
Included in the tiumber given in the 
report. I ask the hon. Minister whe
ther this is “rehabilitation**. Has he 
sent any of his men to this place? Is 
he taking any steps to provide accom
modation for such persons, much less 
gainful employment?
. Then there Is another place, near 

Karol Bagh, called Teg Nagar. I t  is a 
small hillock on which 300 to 400 refu
gee families are living in huts and 
small houses. They have not been 
assisted or looked after Id any way. 
Some time ago, my hon. friend Lala
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Achiiit Ram received information that 
several persons living theYe were HI 
and without any medical aid. He sent 
a refugee doctor to examine them  and 
he reported that out of the 37 patients
20 were suffering from T.B.1 Our 
honoured Minister of Health is talking 
»)f relief for T.B. patients. But here 
are these refugees, who have lost their 
hearths and homes, who have been in 
Delhi for over three years in this mis
erable condition uncared, improvided 
and unlooked after because they are 
“unregistered”. Can you call this re
habilitation of the urban people? I 
submit that this distinction of “regis
tered” and “unregistered**- should be 
done away with without delay, as be
ing unnecessary, and arbitrary. The 
Rehabilitation Ministry should take 
upon itself the responsibility of sup
plying accommodation to these per
sons and.rehabilitate  them in the real 
sense of the term.

Then there is a large number ol per
sons who have been living in dharma- 
shalas in Delhi. They came here but 
could not find accommodation except 
in dharmashalas. Many of them came 
after the fixed date. The managers ol 
the dharmashalas took pity on them  in * 
the beginning and gave them shelter, 
but now, with the lapse of time, their 
sympathy has disappeared and in 
several places even w ater and light are 
denied to them. But they have no 
place to go to and you will find that 
in one room 20, 15 or 10 persons are 
living in most abject conditions. They 
are all very good citizens fairly 'well- 
to-do middle-class people from West 
Punjab and N.W.F. Province. Nothing 
has been done for them. I ask the 
hon. Minister to look after these per
sons also. The problem of urban re
habilitation is stilf not solved. Indeed, 
the fringe of the problem has not yet 
been touched and it requires very 
serious and careful consideration.' Per
haps, the Planning Commission, which 
is likely to conclude its labours some
time in May as we were told in the 
House a few days ago, may be asked 
to take up the question of urban reha
bilitation not only for Delhi but in 
the whole country, for East Pakistan 
refugees as well as those who came 
from West Pakistan! This is one ol 
th ^  urgent and most important prob
lems which should be tackled on a war 
footing and settled as early as possible.

Again, Shrimati Sucheta Kripalanl 
mentioned, that in the m atter of evic
tion from unauthorlsedly b^ilt houses 
there should be a “hum an” touch. I 
will not go into details because this 
m atter is already before the Select 
Committee and the House will have 
an opportunity ol discussing it soon. 
But with regard to the human side of

it, 1 ju st want to place three or four 
ixistaoces before the House. I am  
very sorry that I have to mention them  
on the floor ol the House. On the 
19th December 1950, information was 
received t h ^  a num ber of houses in 
Patel Nagar No. 2 had been demolished 
and m any of the persons living there 
had been thrown on the streets. (An 
Hon. Member: Demolished by whom?) 
Demolished undor orders of the Delhi 
A to in istra tion . We asked the hon. 
Minister of. W.M.P. if that was so 
and brought it to his notice that a 
sub-committee of the Select Committee 
of the Select Committee was sitting 
and it was understood that no demoli
tion would take place until that Com
mittee had reported. He said that he 
would make enquiries. After a couple 
of hours, he told us th at his informa
tion was that only mud houses, and 
not vucca houses had been demolished 
that they had been erected during the 
preceding three months; and that thejr 
had been built on a site which had 
been reserved for a sewage under one 
of the Improvement T rust schemes. I t 
was agreed that the members ol th® 
iub-committee would inspect this site 
and some of the other sites, on which 
houses had been built by displaced per
sons. Accordingly we ail went there on 
the 23rd December. The hon. Minister 
was there. The Chief Commissioner 
was there and other officials were there. 
Six or seven members of the Sub-Com
mittee like you, Sir, Lala Achint Ram, 
Sardar Hukam Singh, Shri Jaspat Roy 
Kapoor, Shrimati Sucheta Kripalani 
and myself accompanied. We saw 
those ' places, and discovered 
that none of the houses of 
which had been demolished was 
in the line demarcated for - the 
sewage; it was not being constructed 
there; it was at a distant place. Fur
ther, we found that more than one- 
third of the houses were not mud 
houses, but were pitcca houses. As re
gards the age of the houses, some of 
the persons concerned showed us ra
tion cards indicating that they had 
been living there for the last eighteen 
months or two years, and not fr?r three 
months as had been reported. In at 
least four houses, which had been 
partly  demolished we found tin-plates 
bearing municipal numbers marked “T** 
which indicated that though the houses 
were tem porary they had been cons
tructed a year or so back. On these 
facts coming to light, we were assured 
that this had somehow happened and 
that there would be no repetition of 
i t  This was on the 23rd of December.

On the 29th of December at about 
eight o’clock at night when I returned 
to my house I found waiting some re- 
lugees, led by an old Sikh gentleman 
with a flowing beard. They told me-
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I Dr. Tek Chand] 
that some officials had come to them the 
previous day along with the police, 
Mnd intimated that their houses would 
be demohshed the following day, that 
is, the 29th. But th a t happened to be 
the day of immersion of the late Sardar 
Patel's ashes at Allahabad and was 
declared to be a public holiday, and 
conoeqiientiy the pa^ty did not come. 
Some members of the demolition squad 
had, however, visited the locality and 
had told them that they had pos^oned 
the demolition as that happened to be 
a  sacred day. They, however warned 
thcan to shift for themselves by eight 
o'clock the next morning, that is, the 
30th v/hen their houses would be 
xazed to the ground.

I phoned to the hon. Minister of 
Works, Mines and Power but was told 
that he had gone to Allahabad for the 
immersion ceremony and had not re- 
tip ied . The only course for me was 
id  phone to his Deputy and, I did so. 
He said he would look into the m atter. 
The next morning he informed me that 
the hon. Minister had returned and he 
had informed him. I immediately 
phoned to the Minister and he told me 
that he would get into touch with the 

X)flficer concerned. Now that the com
plaint had reached the proper quarters 
1 felt that something would be done 
and the houses would not be demolish
ed. But in the evening the refugees 
again came with the tale of woe that 
Rbout fifty houses had been demolish
ed without any alternative accommoda
tion being provided and they with 
their women and children were lying 
in the open on that cold night.

I will Just give an instance of a lady. 
Hw name is Shrimati Gokul Devi, and 
her house was included among those to 
be demolished.

Mr. Chairman: The hon. Member has 
already taken about twenty minutes.

Dr. Tek Chand: Sir. I will finish in 
a couple of minutes. She was a re
fugee from Muzzafargarh. She had 
come here after going from place to 
place and about eight months back had 
built a house. She wap ill and unable 
to move. At the entreats of the 
people collected, a part of her house 
was demolished and the room in which 
she was lying was left over for a day. 
The lady however was so much shock
ed at the destruction of the part of the 
house which had been constructed 
with the money received by sale of her 
ornaments, that she died that very 
night shouting **mera makan, hai mera 
makan,*' This instance clearly demons
trates how the human touch is singu
larly lacking in the working of the ad- 

-ministrative machinerv I have got other

instances in which children are stated 
to have died because they were thrown 
out from demolished houses and had 
no place to pass the night. I t  is with 
great pain that I have been constrain
ed to place these facts before the House.

My hon. friend Sardar Hukam Singh 
has already mentioned the question of 
compensation. That, I submit, is th e  
real question which Government m ust 
tackle. Some solution m ust be found 
with regard to it. You cannot go on 
Tinkering with it( and pos^oning it 
from time to time, making one state
ment today and quite a contradictory 
statem ent a thori tima latar.

Allied to that m atter is the question 
of “claims”. With regard to claims as 
well we have got a very sad story. I 
do not want to cast any reilortion upon 
the hon. Minister, or the hon. Member* 
who hare  been in charge of this Minis
try  during the past years. But there 
are certain hard fuels, which I cannot 
help saying.

Socn after v.e came from Pakistan 
in 1947, it was proclaimed by the hon.

' Mr. Neogy, the then Minister of Relief 
and Rehabilitation that every displaced 
person should lodge his claims. An 
office was set up here in Delhi and 
similar offices were set up in other 
places. People filed their claims. 
Perhaps some were exaggerated; per
haps others were not—I cannot speak 
in regard to that. But no notice was 
taken of these claims. The m atter was 
brought up several times formally and 
informally to the notice of the Minis
try. They  said that they were busy 
with the relief arrangements and that 
this question would be taken up later. 
In the conferences which were held in 
June and July, 1949 this m atter was 
again prominently brought to their 
notice. In the Conference, presided 
over by Shri Gopalaswami Ayyangar,
I brought up this m atter again on the 
21st of July 1949. He and Shri Mohan- 
lal Saksena assured us that they were 
going to take up this m atter immedi
ately and they set up a sub-committee 
of refugees and officials to draw ^  a 
scheme for receiving fresh claims. They 
said that ♦he old claims were exaggera
ted, as people at that time did not 
know that making false statements 
would expose them to any penalty, 
they said that some legislation would 
have to be enacted to the effect that 
persons who filed false claims would 
be liable to punishment under the Penal 
Code. The sub-committee snbmitte^l its 
report, but nothing was done till Jan
uary 1950 when an Ordinance was 
issued requiring displaced persons to 
submit fresh claims. In the month of 
March 1950 a Bil! was Introdurert to
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replace the Ordinance and it was 
passed by the House on the very last 
day  of the Budj^et session, on the 20th 
of April 1950. We were assured that 
the machinery would be set up forth
with.

No doubt it is a complicated m atter 
and a stupendous task. I do not wish 
to blame anybody. Ultimately claims 
were invited and were required to 
be filed before the end of October. 
Five months have passed but little 
progress has been made. There are 
various complications. Red tapism is 
supreme in the administration. The 
hon. Minister cannot engage an officer 
without .the concurrence of Finance 
Ministry, which has got its own cast 
iron rules which must be followed. 
Then there is the Home Ministry which 
has its own rules about the age limit 
and other m atters relating to me em
ployment of persons. The result of 
all this has been that only about 1 2 0  
claims officers have been employed so 
far. The number of properties in
cluded in the claims received is said 
to be between ten lakhs and twelve 
lakhs. Assuming that one offi
cer is able to dispose of 
ten claims a day, which itself* is a 
high figure, it will take two years' to 
verify the claims and make the as
sessment! That will take us to 1953! 
Then there is the valuation of the eva
cuee property in India. Some sort - 
of formula will have to be devised for 
all this. This is the last hope enter
tained by the refugees who had lost 
their all in Pakistan and expect that 
they might be recouped to some ex
tent and get some money with which 
they could rehabilitate themselves. 
But delay is destroying this hope 
also. My suggestion is that the 
verification of claims should be ex
pedited. You propose to have 1 0 0  
men or 200 claims officers. I say, 
engage 500 men or more of the re
quisite qualifications and expedite the 
work. The total expenditure will be 
the same if not less, and 1 do not see 
why Finance should object. After aU, 
these are temporary appointments. 
They are not for ever. Whatever v.^ork 
will be done by 2 0 0  men in two years 
will be done by double that number 
in one year or less. I again repeat 
have a target of six months to com
plete this. From the 1st of April, fix 
six months to finish it. At least be
fore the elections, before the hon. 
Mr. Tyagi (whom I see smiling) lays 
down his office, perhaps to be re-elect
ed and exalted to another office: he 
should at least see that this work is 
finished. I ask the Finance Minister 
who happily happens to be here just 
now that he should examine th is ' 
m atter with the Minister of Rehabili
tation and relax his rules with regard
24 P.S.

to the employment of clainiS ofXIsers.
I will also ask. the Home Minister and 
hifi Department not to apply the sam e 
yard-stick in the m atter of employ
m ent of these temporary officers, who 
are going to be there for six or eight 
months, as they apply for e.mploy- 
ment of permanent hands geiieially.
I repeat it is important and urgent 
work and must be finished in six  
months, before the elections begin.

There are other' m atters also, but I  
m ust reserve them for some other 
occasion.

Mr. Chairman: Mr. B. K. Das.
Shri R. K. Chaudhuri (Assam): 

may I know how long we shall sit—till 
five or beyond five?

Mr. Chairman: The Deputy-Speakcr
shall decide it. I do not know 
whether he has already made 'any 
pronouncement before the House ad
journed.

Shri B. K. Das (West E..ngal): The 
lirst point i want to deal with is the  
working of the giving of loans to 
displaced - persons. The hon. the 
Minister a few minutes back objected 
to one of our friends referring to the 
Rehabilitation Finance Administration. 
The report issued by bis Ministry 
that he has given 1 9  us deals with 
that m atter even though the Reliabilita- 
tion Finance Administration is under 
the Finance Ministry, and I think I  
can deal with that m atter even though 
he -does not care to reply to it. So, 
with your permission. Sir, I shall deal 
with that m atter first.

I have personal experience that the 
refugees have a genuine grievance 
about the administering of the giving 
of loans in the way it is being done. 
The State Governments are in charge 
of giving loans up to Rs. 5.000 and 
the Rehabilitation Finance Administra 
tion deals with loans above Rs. 5.000.
I will iust refer to some facts in order 
to show how that Department is work
ing. The Rehabilitation Finance Ad
m inistration Bill was passed in March 
1948 and from that time it has -been 
working these two and a half j^ears. 
The date on which the first applica
tion was disposed of was the 2 1 st 
July 1948. In these thirty  nionths the 
number of applications disposed of has 
been 12,550. The number of applica
tions pending on the 1st February 
1951 is 7,217. We thus find that the  
average rate at which applications 
are disposed of comes to 411 per 
month. The number of applications 
disposed of in January  1951 is 628 
and I am informed that m atters haye 
improved and nearly 700 application^ 
are being disposed of every m onth 
now.
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Sliri A. P. Jain: On a point of order, 
Sir, I re§pectfuUy subm it th at the 
m atte r which my hon. friend is deal
ing with does not form a part of the 
Demands before the House. These 
Demands relate to the M inistry of Re
habilitation and not to the Ministry 
of Finance. That m atter will come 
up when the hon. Minister of Finance 
brings up his Demands. Of course we 
do not fight shy of replying to the c»*iti- 
cism, but the whole point is that things 
miast be done at the proper time. I t 
dops not fall under these Demands and 
the Rehabilitation Finance Administra
tion is not under this Ministry but 
under the Ministry of Finance.

Shri B. K. Das: May I submit. Sir, 
th a t this m atter, and many other m at
ters also such as the evictton of un
authorized occupants, settlement in the 
Andamans, the case of abducted wo
men. all these refer to different Minis
tries? And am I not entitled to refer 
to them and say how those things are 
working inasmuch as all these m atters 
concern th» work of rehabilitation ot 
the refugees?

Shri A. P. Jain: Sir, after all, we are 
discussing here Demands Nos. 70 and 
71 and this m atter is not covered ei
ther by Demand No. 70 or 7i. But 
apart fm m  that it is open to a Member 
to discuss a Question of general policy 
which comes withm the ambit of this 
Ministry. Now. this m atter does not 
cx)me within the purview of this Minis
try. The Rehabilitation Finance Ad
m inistration is being managed by the 
Finance Deoartment and it will be cpen 
to my hon. friend or to any other Mem
ber in the ?Iouse to raise it when that 
Demand comes up.

Shri J. R. Kapoor: May I submit. Sir, 
that the task of the Rehabilitation 
Ministry is very much in the nature 
of a co-ordinating Ministry? The 
various things that have to be 
done to rehabilitate the refugees 
liave to be done in some mea
sure or other by various Ministries. 
Just Bn mv hon. friend Mr. B. K. Das 
Tust now said, the question of abducted 
women and children relates to the 
Ministry of External Affairs, the ques
tion of construction of houses probably 
relates to the Health Ministry.

Shri A. P. Jain: No.
Shr! J. R. Kapoor: In a general wav. 

Particularly for the refugees it may be 
so, bv.t the wider question of housing 
people in Delhi belongs to the Ministry 

Health, and so on and so forth. But 
t te n  the function of the Rehabilitation 
M inistry is to see that the refugees are 
properly rehabilitated h f  getting for 
them  houses, loans, employment, pro- 
Jfiet medical aid, proper education, and

so on and so forth. If all these things 
are to be spread over as responsibili
ties of the different M inistries there is 
hardly anything left for the Rehabilita
tion M inistry and probably it wiE 
have to be liquidated.

Sardar Hakam Singh: Sir, when thfr 
Administration Report of the Rehabili
tation Ministry contains this paragraph
28 in which.......

Mr. Chairman: The hon. Member 
need not take the trouble. I am quite^  ̂
conscious of what he is saying. As a 
m atter of fact it is quite true th a t 
these two Demands are under discus
sion at the present moment. But at 
the same time it is, 1 should say, com- 
mo© knowledge that the Ministry o t 
Rehabilitation is entrusted with the 
general ^ask of rehabilitating the peo
ple, and in the report that has been 
circulated all these figures about Re
habilitation Finance Adm inistration are 
given. Well, the hon. Ministers who 
are in charge of Finance also are here. 
If the discussion is such that a reply 
from them is necessary, they are he re  
to make the reply also. As the gene
ral m atter of rehabilitation is under 
discussion I think it is quite relevant 
to refer to the work of the Rehabilita
tion Finance Administration also.

Shri B. K. Das: Sir, I am thankful to 
you that you have given me permission 
to refer to this matter. Anyway I 
shall be very brief about my reference 
to this subject.

1 was just now submitting that at the 
rate of progress in disposing of the ap
plications, the 7,217 applications that 
are pending now will take nearly twelve 
monthis to be disposed of—if we do not 
take into consideration the new appli
cations that are being submitted now. 
The position is that the applications 
that have been received on the 1st Feb
ruary  1951 will be disposed of on the 
1st February, 1953 and still there will 
be so many new applications pending 
as the date of receiving new applica
tions has been extended to .30th June 
1951. In reply to a question I was in
formed that the oldest application 
which is awaiting disposal dates as far 
back as 18th August 1948 and this 
means two years and five months. I 
do not know why such old applications 
have not yet been disposed of. The 
total money sanctioned up to the 1st 
February 1951 is Rs. 5.45 crores and 
the total money disbursed up to 
that date is Rs. 2.02 crores and 
this is only 38 per cent, of the total 
loan sanctioned and 62 per cent, of the 
loans remain unavailed of and we 
liave been informed that when the Ins
pector goes for inspection work after 
six montiis from the date of receiving 
the application, he generally does not
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find the applicant in the address tliat 
was given and the delay results m the 
removal of the applicant who out of 
despair and frustration removes hmi- 
self to some other address or some 
other place where he may find some 
way to rehabilitate himself, 1 need 
not go further into this m atter. I 
think these facts are e n o u g h  to^show 
th at the working of the Rehabilitation . 
Finance Administration is most unsa
tisfactory and it is causing a great 
deal of hardship to the appUcants who 
are availing of loans from the Gov
ernment to rehabilitate themselves.
4 P .M .

The next point to which I want to 
refer is the liquidation .)f the camp 
population. In West Bengal on the 
31st January  there were 1.62 lakhs of 
people in 'several camps and the num
ber was 117. By the end of December 
1950 there were 34,000 people in the 
camps of Jammu and Yole Camp in 
the Punjab. Reference has been made 
to the liquidation of the camp popula
tion and although I do not want that 
those people should be sent away 'with
out an3’̂ arrangement for the rehabili
tation, I  do want that camps should 
be liquidated as early as possible.

[M r. Deputy-Speaker in the Chair.} 
In camps the atmosphere is not 
healthy and the people do not earn by 
their own exertions. It is an idle life 
and the sort of life they are compelled 
io  lead there is not conducive especial
ly to the growth of children and young 
men. So I want that the hon. Pvlinister 
will take care to see that the camps 
are liquidated as early as possible. In 
fact, I was informed in reply to a ques
tion that the camp populations v/ill be 
liquidated by the 31st March 1951, and 
I hope he is taking good care to see 
that that target date is kept.in  mind.

Next, I want to deal with the hous
ing of the displaced persons. Refer
ring to the information that has been 
placed at our disposal, we find that 
nearly 70,000 houses have been com
pleted up to the end of 1050. 10,000
residential units have been provided i© 
m ilitary barracks. Houses under con- 
«;truction are 22,000 and plots develop
ed for the building of new houses to 
displaced persons are 26,000. Then 
with respect to displaced persons from 
West Pakistan 12 townships are being 
developed for the accommodation of

■ nearly four lakhs of persons. For the 
coming year, that is, 1951-52, Bs. 4.4 
crores have been set apart for hous
ing purposes. As regards the Bast 
Bengal displaced persons, six townships 
are to be developed for 6,500 f^'milies 
and in West Bengal the number of 
houses built have been 5,153, in Orissa
1,024, in Tripura 2.573 huts have been 
built and the num ber of plots develop

ed are 24,000 and the nouses under 
constrr.ction are 1,500. What I would 
like to point out is that the numlMr of 
houses *or the displaced persons from 
East Bengal is very inadequate. I 
think that no houses have as yet been 
built in \ssam. Some may be under 
construction but probably none have 
been yet built and no houses have been 
built in B ihar also. I hope the hen. 
M inister will look into this m atter and’ 
will see that the house building pro
gramme is taken up in right earnest 
regarding the East Bengal displac^ed 
persons. We should remfeftiber th a t 
those who are still here in the different 
provinces in the the Eastern Zone a re  
nearly 31 lakhs according to the figures 
given from official sources. Although 
the figures may be very much higher, 
still' taking into consideration th at the 

^figure is 31 lakhs, the num ber of 
'houses is quite inadequate and I should 
think that no proper attention has been 
given for the housing of the people 
from that part.

Another point to which I should like 
to refer is the development of the An
damans. There is much scope for 
development of the Andaman Islands. 
Only a few hundred families have been 
sent there and the agriculturists, of 
course, have been given son;>o rehabili
tation benefit in those islands. I sug
gest that a proper planning of the re
habilitation of the people may be con
ducted and the Andamans may be 
developed into a good colony, especial
ly for the East Bengal refu
gees. Although several families have 
returned from thai place, tneir num
ber is very small and I think that i f  
proper care is taken, the land available 
there and the gainful occupations th a t 
may be provided there will be enough 
for the rehabilitation of the East Ben
gal refugees from East Bengal. I 
would therefore urge that the earliest 
opportunity should be taken to develop 
Andamans for the rehabilitation of the  
East B e n g a l refugees.

The next point to which I would like 
to refer is the expenditure incurred 
for the East Bengal refugees. Out of 
Rs. 95 crores so far spent, R.s. 16 crores 
have been spent for the East Bengal 
refugees. There was a time when it 
was pointed out that the condition re
garding the East Bengal refugees was 
fluid and no proper plan was adopted 
for the rehabilitation of the displaced 
persons from East Bengal. I think the 
position has sufficiently stabilised 
now. A proper plan should be chalk
ed out to rehabilitate them. Of Course 
tHe Central Rehabilitation Ministry is 
functioning through the State Govern
ments of West Bengal, Assam, B ihar 
and Orissa. But I feel that im some 

. matters, the Central Government m&j
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set up such a machinery tha^t ttie work 
■of rehabilitation may be expedhed.

Mr. Depoty-Speaker: The hon. Mem- 
f>er has already taken 18 minutes.

Shri B. K. Das: I bave m any other 
th ings to say; but I will obey y«or de
cision and flnish here.

Mr. Deputy-Speaker: How long is the 
iion. Minister likely to take?

Shri A. P. Jain: I may teke 45 min
utes, Sir.

Shri Hiuisain Im am! if i may be per^ 
TOitted, Sir, I suggest that we should 
sit till 5.30 today. Tl\is is a very im
portant matter.

Sardar Hukam Singh: The time
should be extended to six o’clock, Sir.

Several Hon. Members: No. Sir; we 
iiave other engagements.

.Several Hon. Members: Yes.
M r. Deputy-Speaker: I am not able 

to  understand whether it is for or 
against. Even if we sit till 5.30. onlv 
two or three more Members can speak.

Giani G. S. Musafir (Pun.;ab); Sir...
Mr. Deputy-Spcaker: i have not call- 

•ed the hon. Member.
Shri R. K. Chaudhuri: There are a 

Jot of things said about or against 
Assam. 1 have been standing since 
morning: I have not got in  opportunity 
to s p e a k .  No other Member from 
Assam has iiad an opportunity te 
speak.

Pandit Thakur Das Bharnava (Pun- 
iab); I would like to .speak on this. 
Sir.

Mr. Deputy-Speaker: If the House so 
Jlkes. we will sit till 5.30. At the end 
of ench five minutes. I will ring the 
bell, so that all Members may have a 
chance. Pandit Thakur Das Bhargava.

Pandit Thakur Das Bhargava: May I 
suggest. Sir, that you may Kindly give 
me the same time that you have given 
to  other hon. Members?

Mr. Deputy-Speaker: I think the hon. 
Minister may not take 45 minutes. 
ITiere is more praise than attack.

ITH >TTihr:
■ 3rrr ^  ^  f  

3TFT #  ^  q r  ^  ft? 

f  ̂  ^  ^  Ĵ̂ TRRT ^
•ft, ^  ^  ^

^  ^  few % ^  ^

( H o u s e )  % TW  I 3iH  ^  
ft? ^  THRTTPTW

^  W  ^  ^  ^

^  [ft? ^  a m  ^

^  I ^  t  ^
% W n r ftRRT ^

V\9 If 'iflvtid 3IT̂

qft (displaced)
^  ^

^ T̂r >flr ?T I srr̂ jft ^
i ^  ^  ^

^  a fk  ^

^  ^  ^  3 fk  #TEn:-

^  ^
(national Government)  ̂
qr ^  (camps)

^  ^  fe rr  sftr ^
«rr % ^  ft?

'rff ^TwPnrlf ̂
(Relief)  ̂ ^¥i\\ ^ftR to  w pf 
^HlO ^

(relief)

I asnO«»'i ^  ^  ^  
^  ^RT, ft̂ TT, 3 fk

f e n  PSRRT ^  ^  ^
TO" % ^  ^

^  ^  ̂  t  • f t^  ^  
(epidemic) ^  

(break out) ^  ganaftr ^  3rR»lt 
^  T^Tnrr
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^ 2 1 ^  ̂ Tfw  3!R ?rt 4  ^

W  % wf »RTf?: f  %

3ftr ^nnr fe ir  ^  ^

^  ^  ^ 'k ]  ?T̂  ?ft % ^
3TT sftr <r<t»iH«i ^

^  ^  t
5|PnTT ^  f¥  ^ o ^HlO

»R#%‘W ?T|f «ft ^
^R" yfhft ^  i?TT ^
w t fr   ̂O H~4H<

% «TRr^??kqT arfefqiTRr ^  ^

(Agreement) %

^  ^  ferr 3ftr
arfenrrT ?  ^  ’̂ tt f¥  ^o 

% ^  ^  I
^  ?T ^  I w

f V  ^rw nff 
jT^r 3tt̂ . ^  q r  ^  ^

^  T̂RnT̂RT ^
^  Pa^iC, 3rF3f ^i«d ^

^  Pi« ^  cT9iv$tSF ^ o l ^ I
vnr % r<»i ^  «̂<i ^  ^  ^  I
^  ^  ?T^ q r  9TO q",

?ft <iq«i^c ^  ftnrr ^  fifT ^  

'*1̂1 +̂ d*t» ^  
^  T T ^  ^  'jfftK ^

^  ^  a n rm  ^rpm u  ^ ^ r r  i 
arrsr #  ^  sfhc f s r r ^  g f

fF5^ % ^[T^ , ^  ^<^K«Kqn^
^ I I ^ fv  5*11̂  .

^  fMUhi< (Minister of
Home Affairs) #
(Governor General)
# ^  % î *n % ffT# am

TK 3TR-
^  ftrST pT̂ fWt, ^

srtr  ^  3T5f^ w r ^  ̂  ^  ^
% f e #  fiRTft MiiRĥ rH t 

f e r r f  I ^^n fti^T P ftsftr

?R#fe 3fnp (Govermnent
of India) ^  ^ f
q r  jftK ^  "̂RT ftp

Mfe #’ ^^nrt ^  f f  f, 
afk ^  ^  |3n t  ^  ^
3TRf̂ T̂  ^  r<,̂ ?f̂ f«cc (rehabili
tate) ft=rqr w  t, ^

^  ^  ^  t  ‘ ^  s
STTEf) ^  n»î *fl 
% 3 f r^  n«i<siY ^  f%q>

%  arof^  ^ 'J k ^  

f t   ̂ ‘

3 rtt ^  f q  ^nct
\m r d  ^

^  ^  ^R^rrff ̂ w ^  iR ^
3Tk^

^ ^ 3TT*ft 3Tr^ ^  ^

^  ^  ’qrr ^  t  #  ^ f t a r r ^  aftr

THTW  ̂ ^  ^  I ^
^TR ^l^d ^  TT, tv  W I^  

% T̂ # %jfk^ ^  ?rr a^  ^  fTW 
4  ^  q r  ^  3niT

^  t  % ^THR
^  t  %  3TTT %

'»iiq<i I ^  ^
%  ̂ ^  vRft

^  fTW ^  
3 rrft a r t^  % ^  sftr 3TO
f̂twT  ̂ ^  \o ^  6o ‘ti'Ô  

aftr 3R ? rft?  3T ^ 3rtr TOT
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+ ^  ^  fê TT, ^  ^
^  ^  c5tjft ?Ft f t r ^  7 |= ^

t  I ^  ^  ^  f  3TH
^  fê TRT

i f  ^  ^  T S ^  %oo 

^ 5 ^  * n r | ,  O T % 3 I ^  # 4 t5 ^ ¥
(families) | ,  r̂nft ^  T̂ %

t  aftr, 3ft̂ RT % 3TR4t tnp

^ 3fk ^  % ^J^ ^
^  Pf» ^nf ^
3T T ^  ^  ^5T T  ^Tf ^  f  ,
^  ifRHT ^ t f W  ^  ^

aftr ^ft^*flr ^  ^
^  t, 5?̂  qr tm^  ̂  3Rh5T ^
f , ^  ^ ^  <Oqi<

f  aftr ^  ^ *ft
‘1^  ^  ^  ^T *HÎ  3RTT

^  Tfrjt 3ik * rt^  (moral 3) qr 
f n  3m r f » ^  ^

^  t, ^  
f I

^ f̂ n6 ^  ?T̂% >d»i %
^  4 # ^  ^

T̂T̂  ^M Ki ^  ^TT̂ , ^  ^

^  ^  v^rm ^  i
3ftT ^  ^  yiiTPn

^  ^  ^  w T '« ? r f < «  #  f

'JH ^  ^ >dH ^
^  ^  T>rt ^  irrd 11 

^  'R  Tl|^ f , 5̂T̂  «TT
Thpft ^  ^  ̂  % qr^
(kitchens) ^   ̂aftr ^  arrft
ir^frzTTV ^  < T ^  ^  •TT ^  ^

T̂RF̂  IprK̂ TT̂  ^ I
Laia Achint ^ m  : Ther« 

:are hundreds of cases like that.

^fiRT 3T^^ r̂<T ^TPT  ̂ :
^ cTT?̂  ^  1 1% ^  qx ^ # ft^
H«M  ̂ 5̂TRft f , T̂ ^  T̂311| ^

TRT f ^  *̂aTT "^Tl T ^  .f ,  ^

^  ^  p̂n: ^  f̂5R I
qr ^  ^  ^  5, N»i ^
3TR^  ̂ f  ̂ artr ^  q^ 

^  3ftr ^  anft’a’ 5RTT̂  ^  

^ 5 r r ^  t ?

^ *̂fl ̂
5FT̂ ^  ^ fw  ^ q r  ^f

^  î<7ia ^  ^  ^
in^Ha 3(^ ^ ?̂T ̂  3nr 7̂#jtT ft* 
^  <) vt) ^  5̂TT̂  sftr ^  ft?

f̂ 'n'fl î«d ^ T̂  T̂
f  I a fk arn r ^  ^v

5TO 3iT̂ fWr F̂t ^  ft^ , t  
3rt f  ft̂  ^  n̂q’ ^

^<Pî  % 3T^  ̂ 3T# ?
*Tft f  3ftr ^  ^  ^itf

(rehabilitation) ^
sFHT^r t̂ •

#■ f7|f¥^y^ (Rehabilita
tion ) % *T1H[  ̂ ft' ^  ^
^rfriJT f tq r  ŝtht, ^  ^  %

ITVR jTT̂ f I 3HR
^  P t ^  f  ^  ^  fttftrf^-

^̂ 5PT *T^ ^ I 'Sft 3rR’ %
(Camps) # 3n% |  ^

snrft f t p ^  ^WK m f ^  f
arf^a’ TTW # 

w ^ R F m r f tf # ^ ^  ^*0 anrewt
5TO 3fk  ¥5T^ ^  \ ^ o

^  f  ftrr % qrPT t̂rt
f  I ^ ftf

^  w  ̂ r«qR*r̂  (Departmomt)
t  ^  ^  ^  ^ 3TT̂TT t  ^  ^  ^

fTT̂ €?W ft wrai 11 ŴfRTtfT fRTTTsr ̂  qj^
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^  'Strt ^  ^  ̂
JWK 3rFTT

fRTTtl (Transport)

^  ^  ̂ % qr̂T |  ^
% TRT % ’THT ^  ̂

I ^  3T^ 3T¥ =^T^ i
t  I

r̂ar, ^  *̂\\̂  ^
STRTHT % ^FPft ^  ^

%  ̂ R'fld ^  ^  <̂<1̂ 1
3rr3T ^  ^  g% T  ^  f ^ r  i

^  IT f
(Insanitary . 

conditions) % wk i

^ \  w 3T^^ & 3T¥

^ ^  ftRT ^  fT ff«rf^5R
 ̂'S  ̂  ̂ ŷhft ̂  r̂ [̂̂ n?icd ^  I

^  ^nra" ti+di ^  Pf ^  ^fl^

'^f+'M M  #  ^Rtf'TRt ^  ^
^  3rrr
(Campensate) ^  ^  i A'

^ f^^T % TRT ^
5 ^  «IT ^  ^  3TTT ^  5 ^

^  ^ I +'4^i^s 
AaHi fV W

^tf^nr 1% ^rr^ ^  3^
^  ^  cTT̂  ^  ^  Tf I 3 ^  3nrr

^  ^  ti'T>ci ^
■frtfirf^J^^ ^  qlpJiM I STTT ^  ^

^tf^nr ^  ̂  3n^ +^i
% 3n^ I 3rrr ^
H)'«  ̂ iV «iiM ^  ^  fr̂ f̂ n̂ cd

I A r̂tfT ^  fr̂ nrtwd̂ î  
(Rural rehabilitation) ^  
^  f ^  *p>rrsi % fW  f r ^  ^  

^  t  * ^ <*TK*ft

»rf^f ^  ^^rr f^^i 1 arrr ^  rt^* t
^ r  f^ra-'ft tstr

? r̂f ^
sR'CT̂ FTft’̂  ^^n"^( Uneconomic 
holdings) f  1 ^  ^ 3TR f
^  ^  f̂tTT ^ft, ^

^  ^  *  
^   ̂ ^  ^   ̂I w
arrr ^  ^  f^prr ^  n̂"

. f r t f ^ f e j ^  |3 Tt 11  3rr3T arrr

ft? TRT . f e f i ^
(Resources) ^  4-' itr^  f
ft> 3rrr % t r t  f e f t# ?  ^  

t» ^  3rr?*ft f  I 3TPC
3TnT?rft̂  f  %̂ fT
=^rf^ «TT I ^  t

% 3PT̂  ^  ^
^  ^ I P̂t>M ^3^ 5̂nr̂  3fTT *t

H)ft^r5iK ^  WT 1?
^  ^  firr f  I #■ ^ ^

3T̂  ft?  ̂«n ft̂  3rnT arrr 
+■<^1 ^  l̂ <1 f  ^  ̂ «F ^  I

^  (Discretion)
arrr % n̂r t  ft: a r r q - ^
^  ^  ^
^  ^ t: 3TrfTr |  ft: r̂rq- ̂

(Demand) ft: ftw 
^  ^  ^  rr^ ^  f r t f t r f ^

^   ̂ ^  ^  ? I
^  T̂RTT ^  ft? Tfftr- 

(East Pakistan)
3?w f  ^  H+M ^  ^  ^  ^
^  ^  ^  ̂  f̂t*H ^
(West) ?rfŷ TH % sn# f  ^  ^  a»g-
5 T ^  ^  *T *f>̂  f t ^  ^ rr^

t  I 3m 3!tt im  frtftr-
^  ^  ? I

3Tnr ?rt  ̂ «ft
S'WT̂  ^ ‘̂ >41 ^  ^ 1  5qx ft) ^
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mfVRTR 3TR ^  ^  ^  % 

(National) f  ^  ? ftr̂ r 
^  (Doubt) ^  I,
^  v^nrtT % ^rnr

5TTfw f  f% 3TIR Z(^

^  ^  3PT% ^
tfc^T  ̂ (Franchise) ^

 ̂ ^̂TT -̂ rT̂q I 5ft
(Displaced per

sons) f  ^  13ftr 3rr̂ -
Pnft ^  ^  ^  ^ rn r» #

5  P f  3Tr^ 'Snm r ^  5̂^ ^

%  9Tv<$t pF^rr I w  % ^
cTsrthT ^  ^  ^<di ^ 3rnr ^  snfj^  

SRH  ̂ ^  ^  ^  Rb r w  ^

TO ^  ^ irt
OTT ^3!m 11  3Trq- ^

(J) f̂Pt? (Suicide
oommit) ^  ^ arn %
v r  ^  ^  TO
fiRT ^  WT\ ^  ^nrr 1%’r r s ^  

F> ^
^  ^ I

^  ^  «ft i% frff^ -

(ŵ Ĥ % fOT 3ftr
«CR 3tVt ^nrt T?:
iT̂ wnrrr 5 ^  i ^f+n

(PF^hfi t  ^  f  i% Mt

s r ft^  sRHT^t t  P f  ’
^  T̂R (Yarn) fen ^

i V̂t (Indus
try and Supply M inistry^) ^
UT^?T^ ^  I  I ^  % felT
fn̂ TR ^  t̂ T̂HTPT
r t r r  ^  ^  ^  f i  4*

f  ftp 3rfTT 3frr

^r ^  v tfsm  I ^7?r ^
’I'TOft #  ̂ > 5m  I  ̂  ^  i r m r  :

/
» A i j i ,U  » . i ^  » .j „ i  J l ^  3I j L ^ u  

-  ly ĵ

( ^  ^  3R7^T3TT%^ ^

^  |3TT ^ ^ ^ 3 i m r )

TO ^  5T55W Pt̂ RT^ t» ^
^  I  %  ^  cTfT*

^  I T O  a^Hn ^ 7 ^  ^  ^  dl" *TTT 
^  ^  JTT ^tPsrt >

^  3T ^ ^  3!^ ®f>Hl ^  %
TO % i n w  ^7?7n

I T O  ^  ^
T̂PTTT =^rf^ I f e p f r  sTTT ^

^  cttsIkt ^  #' I arrr ^
f  %  f r | f ^ ^

(Rehabilitation Finance Cor
poration) i  I A'
^  cTT̂  % 't»'H ^  ^'ti'dl 1
TO ^  3 fk  w m  =^rf^ I 

t  ftr ^  % ’ T T ^  ^  I
If 3T  ̂ +"<*TT ^  s r r ^
fWfrcr̂  (Prime Minister)

^  faPf^c (Home Miaister) 
^TT^ % r^\H  ^  ftr ^  P h P h ^  
5Ft ^  »rr  ̂ (Powers) ^  ^  
aftr ( super Ministry ) 
TOT^ '»il^ I ^  sf^r^nx ^  f%

^  ^  ^  ^  I ^  w
^  •fPR' ^  ^ ^ I ?ft

♦fl^H ^T^RT ^  5̂%

^  OTFT «n ^  ^ n r  f t
^  ^  ^5TT^ I ^  g f% ^

iiT^ ^  >ft ^ r r  flPOT, n ?
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f̂TT ^  ^  (Claims) ^
(Applications) ^  

3T k4‘ ^ P f STTSr
^  5TTOf (Evacuee Pro
perty) ^  ^  I

5RHT ^ ^

^3rr?T'3T I 3TT̂ % R'l ^
STTTcff % ^

^  ^  qT T̂̂lr ^
11  ̂  1 -^  ^  ^  ^ T  »Tf arr t
^  JTTTS t

^  5 rn ^  ^  ^  i

^  ^TT ^rrf f  ^Tî
T ^  f  ^  ^>ff >TTT̂  ^

*rrf%̂ ?n"’T ^<i ’Tji î î ŝ’s r t  "qiqai

t  ^  ^  ^  t; ^  
^  f  ^  TO %

?f|f 11 #■ 3T? ^httt 

I  f% 3̂T̂  ^  JhN'cT ^

(En
force) +<H ^  ^
^  i  I aftr

T̂FTcrf ^  t  ̂  q r ^
t  % ^  3rq^ ^  %
fOT ftriTTM ^  t  f^  ^  2Ft 

^  '?TRTj % •H*T>M!a
3n? I ^  qpr̂  q ^  I
?T eft ^  T̂PJcT 5 t ^

■̂̂ rnTT W 3 ftr? T  t o  ^ < ^ 4 1  ^  q r  

ft?qT ŝfTcTT |  ^R TpKaR
^ im r f W  ^  ^rarrqr 

t  i ^  ^  t
5nq  ̂^  3TTO (Govern- ’ 
ment of India)
^57^  ^  m  #' 3fr#

^  ? r ^  «n“ 13n^ t f ^

% ^  »Tf TO ^  anq ^

^  ^  ^5Tf I arrir

^  q ^  =sr?5t 3H \*^ t  

^T ifw  ^  T K . *ft^ q f  t  i 

^  ^  5TTq€f % ^  ^

^ ^  cTT̂  qr snr^ ^  f ■

3nft ^TT^T #  ^rffm r 
qrf f̂vF '̂T ^ I

^  3TTq€f ^

afh: w  jftq^f ^

^TT +»^r I ^<r ^ ^ h r

qrPKWH 3rrq ^  ^  ^■
^  I A' arrq- ^
r̂q’̂ T 2T  ̂ sfff Miq^ ^r

IrTSTFT ¥tPjT^ 3rtT TO ^  I

^?r % 3T55T  ̂ ^
^ ^  tv  3TTq ^

^  (Evaluation) ^
^  t  ^  3ft̂
TO % T̂ I 3TTq’ TO
3̂TT̂ F5TT ^  ^  ^  ^  f r o

% ^  TO ^  i r

t ,  ^TTf̂  T O ^  TO ^  ^  •

^  I ^  TO ^  ^  ^
'JiH^ ^  IV ^  ^ 1  ^  ^  I ^

TO % qr^ «TT ^

^41 I ^  3TT»T «lldH 1-̂
^  ^ ̂  i' % «TRT 3nft:

^ % r̂r«r srrq

3T^ TOT^r^yr,
r̂rq" ^rft srr^rf^:

(First prioricy) ^tk #ftRT
(War basis) qr (tackle)/

^ r  I ^  ^^rr.

+ <^ ^  ^  ^  ^T?[r % 3frc{< «C*fV

^  t  I ^  ^  ^  11
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{^English Translation of the above 
speech]

bandit Thakur Das Bhargava: Sir,
. 1 am thankful to you for giving me an 

opportunity of expressing my views
• even when there is not much time 

left. I respectfully beg to submit 
th a t this is such a subject on which, 
as Sardar Hukam Singh has obser
ved, everybody wants to express his 
painful feelings before the House. It 
was therefore not unnatural that I 
was getting ra ther anxious to express 
my views when Shri Ramnarayan 
Singh and Shrimati Repuka Ray were 
speaking. As a m atter of fact, the 
more one thinks on thi^ subject the 
more one gets baflled. There was a 

'tim e, when in 1947 this calamity befell, 
the G o v e r^ e n t  gave so much help 
to  these displaced persons from Pun
jab  that we can hardly find a parallel 
te  that in the world. In a few 
m onths' time lakhs of people were 
evacuated and brought over to this 
side. Food was sent by aeroplanes 
and distributed among them. When 
those people were unable to get food 

. and were homeless our national 
Oovernment opened camps for them, 
provided shelter, food and cloth to 
them  and it was a time when we 
ourselves did not hope that the Gro- 
vernment would be able to give so 
much relief to them. But our nation
al, Government, Itiis Congress Go
vernment extended every help and 
relief to the refugees which is a 
unique example. For about one and 
a half years, the Government distribu
ted free feod and cloth to these dis
placed persons to an extent which 
was beyond our expectations and 
for that the Government deserves 
all^ornise Tt is really creditable 
for them that no epidemic whatso
ever broke out at any place and no 
person died of starvation. After that 
when I v'isited the camps they told me 
th at they were very grateful to the 
Government for having saved their 
lives at a time when they had aban
doned all hopes of rearhine India 
safely. They fully appreciated the 
Hreat work done by the Govern
ment. I know that prior to 30th 
Nevember, sur Government was not 
in a position to save those persons 
irom being murdered and looted . 
'because the Government had no 
authority or  the armor upte that date 
accofding to the Agreement, the accep- 
t a n ^  of which in my opinion was not 
a wise act on our part. Thus, before 
the 3ttH November, the Government 
could not save those persons with the 
helo of oiir military But the work 
whisk the Govornment did after that 

< period deserves our praise. .When the

displaced persons arrived here, they 
met -a warm reception at the 
stations, they were fed with delicacies 
like halwn and pun. But it pains 
my heart very much to see the 
changed conditions now. Those 
feelings have now disappeared. 
When these people had arrived here, 
the Government had declared that 
considerations of money would not 
come in the way of providing relief 
to the displaced persons. But the 
Government cannot be congratulated , 
for these changed and worsened 
conditions of today. It is right 
that our Minister of Home Affairs 
and our Governor General had 
vacated their houses so that those 
people could come and settle there 
during the rainy season and this 
too is right that hon. Shri Neogy, 
Shri Mohan Lai Saxena and Shri 
Ajit Prased Jain have worked veiy 
hard for the refugees. But if 
we examine their hard work and the 
measures adopted by the Government 
of India, we will find that in fact 
all that has been written in the Re
port, that so many persons have been 
rehabilitated, is merely on paper 
alone and nothing more. I am very 
sure about that. The grand achieve
ments of the Government of India, as 
shown in the various pamphlets, are 
only in words, they do not exist in 
reality.

Only a few days ago, my sister, 
Shrimati Rameshwari Nehru sent a 
letter to me wherein she asked me to 
visit and see conditions in Basti Har- 
phool Singh, a refugee camp in Delhi.
I went there and what I saw there 
with my own eyes was far more dis
tressing than what 'l had seen in 
Sealdah and Ranaghat Camps. 
It was in such a dirty condition 
as was totally unfit for human 
habitation and if I draw a pictuffe be
fore you of what I had seen there. I 
I am sure, everybody here will be 
shocked. I earnestly request every 
hon. Member of this House to go and 
personally see conditions in Basti 
Harohool Singh and also .see how the 
displaced persons have in reality 
been rehabilitated and given relief by 
spending a sum of eighty crore rupees 
uptil 1950 and now about 1070 
million rupees by the Government 
of India. There are nine large go- 
downs there and a number of small* 
ones. As many as 6t families live in 
a large godown which has an area of 
900 square yards, that is, ealcnlating 
on a basis of three to sixteen members 
per family and an average of six 
members, it means that about 35% or 
4M oersons are Hving within an aree 
of nine hundred square yards. Theso
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^odowns were used fo t storing goods 
and there is no ventilation, no arran
gement of light and no partition walls. 
So these sixty-two families are living 
m  such conditions. I need not point 
ou t how adversely it all affects their 
health  and morals. There are no 
facilities of light alid water. Only 
two water taps are there for the whole 
area. I have seen their children wan
dering and loafing about, there being 
no educational facilities for them. The 
pitiable condition of these children, 
who are the very pride of our country 
who go about uncared for as if they 
have none to look after them, makes 
one’s hairs stand on end. They live 
a t a place where light never reaches, 
where there is no kitchen and no 
facilities of latrines etc.

Lala Achint Ram: There are hun
dreds of cases like that.

Pandit Thakur Das Bhargava: One 
cannot understand how, in these con
ditions, they manage to cook their 
meals. In  the absence of kitchens, 
the place gets filled with smoke, 
there being no ventilation. Widows 
and others who have no sources 
of income are living there and I  
wonder if  Shri Ajit Prasad Jain 

has ever visited the place 
and seen the conditions himself. I know 
th a t our hon. Minister sometimes 
moves about in cognito to see things 
and I therefore request him most 
hum bly to pay a visit to that place 
and see the miserable conditions un- 
4er which these persons are living. 
Regarding the claim of rehabilitating 
fourteen lakh persons, I would sub
mit that no rehabilitation has been 
made in the proper sense of the word.

By rehabilitation I understand that 
they should be provided with houses 
to live in and means to earn their 
livelihood. If they are not provi«ied 
with these things, there is no rehabili
tation. But the people who come to 
the camps, find it difficult to ear* 
their livelihood and as my friAid Lala 
Achint Ram has said that 600 parioms 
Were brought from camps for rohabi- 
litation but out of them S90 ponoas 
have no means of earning their livoli- 
hood. My friends call it a tourk-me- 
not department because whoever daros 
to come out perishes like touch-me- 
not. About five hvBdred perions wemt • 
to the Sheikh Sarai township but they 
conld not move about as there were 
no facilities of transport and coMse- 
<HienttF they were unable to earn 
thoir Mvelihood. Thus those jiersont 
who havo got houies have not meaas 
of M¥elih«o4 while others who kaT« 
«ot meaas of livolihood are witlio«t 
Rouses. I submit that it is the mos^

* deplorable state of affairs. I had been 
to Bengal and had the opportunity of 
visiting camps in Bengal and Assam 
and after which I submitted a re p o rt 
a portion of which has been quoted 
today by my sister Shrim ati Sucheta 
Kripalani. I am afraid that about 
thirty  per cent, of the% children there 
will die on account of insanitary con
ditions. I witnessed the most heart
rending conditions prevailing there. J 
want to say that we should try  to re 
habilitate people in the real sense of 
the term. I can well understand th at 
you cannot compensate those who were 
multi-millionaires or owned acres of 
land in Pakistan. I know that you 
cannot give those people all the thhigs 
they had in Pakistan. I say, do not 
compensate them, but at least provide 
ihem with such facilities so that they 
may also lead a life just as the others 
are leading. If you cannot even provide 
them with these facilities, at least 
rehabilitate them. Do not worry your
self about the places from which, they 
have come. But it is your duty to 
rehabilitate them. I want to say a few 
words about rural rehabilitation as 
well as it has been also mentioned in 
the report. Millions of people have 
been rehabilitated in the villages of 
Punjab. But you should know th at 
70 per cent, of the total lands distribut
ed among these persons in Punjab are 
uneconomic holdings. The soil of those 
places from where they have migrated 
was most fertile, while here they have 
been provided with such iM ds m  
Hissar where the soil is nothing bu t 
sand. Thus you might have done any
thing for them but you have aot been 
able to rehabilitate them. Today, if 
you say that you have not got resources 
enough to rehabilitate them, I am 
prepared to admit that we are very 
poor people. But. i t  you are poor, you 
ought to have provided relief m easu r^  
like a poor man. I know that in 
Gurgaon people live in thatched houses 
costing only Rs. 100/-. While on the 
other hand you have conitrurted 
houses at a cost of Rs. 1,600/- each 
in Faridabad. At that very time.
1 had warned you that if you wa*t to 
rahabilitate them, spend property 
Anyhow, the discretion to spend 
money rests with you. B at every 
one who has migrated to thif country 
due to harassment and other dMR««l- 
ties has a right to demand from you 
that you should rehabilitate evepgr one 
equally without discrimination. But 
we find that you get houses constructed 
for the East Pakista* refugees for 
Rs. 20i or Rs. 300 while in the ease 
of refugees coming from West Paiiieton 
they are constructed at no less than 
Rs. 1,800. If you do like that 
should better leave the idea of rehabi- 
Htating the rerugees.
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fPandit Thakur Das Bhargava]
Today in the morning, my friend 

Shri Syama Prasad Mookerjee said 
tk a t all those people whe have migra
ted from Pakistan are nationals of 
î tkis country. Who can doubt it? 
B ut I wamt *to mingle my humble 
▼•ice with his that if it be possible, 
we should certainly give the right of 
franchise to these unfortunate brothers 
• f  ours. These displaced persons have 
greater right to franchise than the
• th e r persons. I want to say that
Mmes have changed and this work 
of rehabilitation should be brought 
im an end as early possible. I 
w ant to tell Shri A jit Prasad Ja in  
th at his position ir. like th at of 
moth which burns itself in ttie ' 
flames. The only course left open fb 
him is to commit suicide because the 
■Kst important WDrk of his depart
m ent will be performed on the day
when it will be disbanded i.e. when
all our displaced persons will be 
rehabilitated. Well, efforts were being 
made to establish one more depart- 
Blent of rehabilitation and it was tho
ught that it will have a say in all tne 
departments. But I am pained to 
refer that Shri Ajit Prasad Jain wants 

th at displaced, persons should be given 
yam  quota but the Ministry of Industry 
and Supply do not give them yarn. 
When demands are placed for building 
m aterials like iron, cement etc., they 
• re  ont supplied in full. I want to say 
that if you want to solve this problem 
you should do it as early as possible. 
•therwj.se the Persian saying will truly 
apply: • ^

Ta tiring nz Iraq aimrdn shvad, 
rnargazida murda- bwad.

(Till the time nectar is brought from 
Iraq, the snake bitten man will have 
died.)

The condition of refugees is pitiable, 
ihev are groan=/\« under agony. ISi* 
th er kill that groaning person or c reati 
•OBditions for him to live. I submit 
tboi their whole problem should be 
laekled in the right spirit. Do not 
kill them both the ways. Pu t in aL 
your energy to solve it. You say that 
B ehabiklati n F in iice  Corporation I*? 
working well. But I say, you cannot 
w ork like that. It needs more money 
It is wrong to say that it should be 
uader .«?ome departmeiit. I would 
request the Prime Minister or the 
Home ^linister to invest this Ministry 
with all the powers possible and it 
should be made a super Ministry. It 
should be armed with such powers 
8 0  that it may solve the whole problem 
within two years. We may not 
hear about this problem after two 
years While taking charge of this 
Wkiistry. Shr! Mohan Lai Saksena

had thought that he would be able ta  
solve the whole problom withia two- 
years. I say leave aside these tw o 
y?aib because all this time was taken  
up in mviting applications for claim s 
and I think no list of evacuee property^ 
has been compiled so far. I think, i t  
is quite useless as there is no kopc o f  
anybody getting any compensation 
from anywhere. Even today, efforts^ 
are not being made in the r i ^ t  
direction to tackle the problem of 
evacuee property. I am sofry to say  
that the problem of evacuee p ro p e r^  
is not being dealt with seriously. I  
think no body will get any share ilk 
the c ’ louee propc-ty under the exist
ing circumstances. Every Muslim 
who lives here is my brother. But if  
he wants to take advantage at both 
th ^  places by keeping a wife in. 
Pakistan and another in India, I have 
no sympathy for him. I think we are 
not strictly enforcing the laws regard
ing evacuee property. I know th a t 
high officials make recommendations 
for the release of lands and properties 
which have been attached as evacuee 
property. I am sorry to say th a t 
neither the evacuee property laws 
have been framed correctly nor they  
are being enforced properly, t h o u ^  
it is said that is all the weatlh of th e  
refugees. I am confident that had th e  
Government of .India tried to m anage 
the evacuee property properly, all 
the claims for compensation would 
have been settled in full.- You have 
never cared to investigate as to how 
so much wealth has been taken away 
from here. Even today the 
wealth of this country is being 
taken away but we are still 
enjoying the proverbial nare’s  
nap. Therefore, you should properly 
enforce the laws regarding evacuee 
property. Sardar Sahib has just now 
submitted about the ’ activities of 
Pakistanis in this cotinection. They 
enforced the rehabilitation and the  
evacuee property laws simultaneously 
and thus grabbed, the whole of th e  
evacuee property. I am fully aware of 
the fact that Pakistan will not give you 
a single pice. I wish that you should 
properly manage the evacuee property 
of this country and try  to guard it from 
being taken away. In addition to all 
this I want to add one thing more th a t 
you should finish the work of evalua
tion as ea^ly as possible and should 
look into their claimi? as well. What
ever /compensation imder whichever 
name y 'u v ant to cive t j  these refu
gees, you should give it soon so th a t 
they might get sOme heip out of it 
Those who aie  aware of their plight 
know in what tight corners they are. 
W hatever they had, has all been spent 
up. They have ever, sold away ^ e l r
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fttfl and utansils. There are 
-nuniermis persons who have not got 
any nwans of livelihood. Therelere, 

:Sir, I humbly submit that it should be 
4given first priority and should be 
'tackled on war basis, so that At may 
be finished within two years. Only 
then we can succeed.

Shri R. K. Chaudfauri: Sir.......

Mr. Deputy-Speaker; If hon. Mem- 
•ibers would limit the length of their 
^speeches, all Members may be able to 
^ t  an opportunity to speak. *

Shri R. K. Chaudhuri: That is not 
«ay concern. Sir; it is your concern.

The Hindustan Times of this morning 
»tias been a real friend of my hon. 
ihriend the Minister of State for 
TRehabilitation. At this hour of need 
the Hindustan Times has proclaimed 

-that 98 per cent, of thi? displaced 
Tpersons have been already rehabilitat- 
-ed. The bulk of the agricultural re
fugees have already been provided with 

-cultivable land The displaced persons 
in  the urban areas have already been 

he lped  with finance and they are carry- 
iing on their business in improvised 
"markets. Townships have been built 
fo r them in Gandhigram and Nilokheri. 
A capital city is going to be built for 

^heir accommodation in the near 
"^future. _

As against that what is the picture 
th a t  we see in Assam. Has a single 
township .been formed there? The
reply is obvious. Has a single plot of 
cultivable land been allotted to the
refugees? The reply must be No.
Some land has of course been allotted 
fo r them in the hilly areas of the tea 
•estates and the largest area of the plot 
given was an acre. I would ask the 
Minister how can he conceive of a family 
living on the cultivation of merely one 
^ c re  of land? As against employment 
given to the refugees from West
Pakistan—I do not envy them, I still 
wish that something more could be 
<3one for them—nothing is done on our 
^ide.

We have heard complaints from 
several Members from the Punjab of 
instances of women being killed or 
children being thrown out into the 
streets in the dead of wintry nights. 
Such acts by the Government mar the 
whole aspect of the situation and the 
€ood work done by Government. If 
a  single life is lost on account of the 
action of the Government or a child is 
thrown out into the streets by the 
p.ction of the Government. I. submit it 
i s  a story which will go do^Ti in his
tory  to posterity and wili be set out 
^against the acts of humanity done so

far. It is no argument to say that 
the Minister in charge of Rehabilitation 
does not know anything about it or 
that the Minister in charge of Works is 
responsible for such kind of actioo. 
Such an explanation will not excuse 
them. It is a m atter of condemnation 
and it must be so condemned, notwith
standing the fact that we all appreciate 
the fact that the Minister in charge c f  
Rehabilitation is . doing his best. If 
that means rehabilitation it has no 
meaning at all.

Now as regards compensation I hear 
that the Pakistan Government has al
ready decided not to pay compensa
tion from the Government coffers. 
That means that the refugees have to 
go to a court of law. Here I would 
ask the Minister to inform us whether 
any decree which can be passed under 
this Government will be allowed to be 
executed in Pakistan. Also I should 
like to know whether there will be 
any provision to save these claims for 
compensation from being barred by 
limitation.

We all know from 1947 that the pro
perties vacated by the refugees in 
Pakistan have been in occupation by 
the other party. Will there be any 
saving by limitation in respect of these 
cases, if Pakistan remains adamant ia  
their view that they are not going to 
take any notice of compensation, which 
is liable to be oaid by private persons? 
But may I ask one question: whether 
our Government has taken any step to 
recover the amount of compensation 
from the Pakistan Government in 
respect of properties of which they are 
in possession? So far as our informa
tion goes no such action has been 
taken by the Government to recover 
from the Pakistan Government the 
rent of properties with them, when the 
refugees left that country.

I know of a specific instance o b  
which a question was asked by my hon. 
friend here. Certain buildings belong
ing to a social service ashram in Pabna 
were taken over by the East Bengal 
Government and as a m atter of fact 
it appeared from the reply that the 
Pakistan Government had admitted 
Uability to the extent of Rs. l,32,00f. 
That was admitted about U  years ago. 
What step has the Government taken 
to realise the compensation from the 
Pakistan Government? Not to speak 
of compensation payable by private 
parties, even compensation payable by 
the Government itself has not been re 
covered.

It has been said by some friends in 
this House that the Government of 
Assam has been somewhat indifferent
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(fihri R. K. ChaudhuriJ 
to  the interests of the refugees. But 
m ay I ask what Government has done 
since they took over the entire charge 
of the district of Cachar and also the 
m anagement of the refugees m Assam, 
n large m ajority of whom live m tois 
district? Since June last year what 
action has been taken by the Govern
m ent of India? Has any employment 
been found for these refugees? Is it 
not a faci that doles have been stopped 
even for those men who have not 
able to find employment? Doles are 
given only to unattached w o ^ n  and 
children and nothing to able-bodied 
men. No attempt has been made to 
give them any kind of employment and 
no loan worth the name has b ^ n  
granted to these people. My hon 
friend will be surprised to learn that 
loans were applied for ^ n g  ago but it 
took so long tor the Government to 
^ i d e  whether they should be given 
or not that ultimately it was found 
th a t the parties who applied tor them 
had left the place and their w h er^  
abouts were unknown. A number of 
distances of tliat kind happened where 
the parties disappeared: whether they 
committed suicide or had Sone away 
somewhere nobody knows and no pay
ment of loans were made to them.

If the Government is really serious 
in the matter I hope the hon. Minister 
will tell us what amount was actually 
sanctioned by the Government o i ^ d i a  
for that province and how much hat. 
been spent in that province for the 
relief and rehabilitation of refugees. 
I t  does not look well for the Minister 
to say—if he says at all—that on 
account of the unsympathetic attitude 
ol the A s s a m -Government it has not 
l ^ n  possible for them to do anything...

The Minister of State fo r  Finance 
<Sliri Tyagi): 1 can give the figures of 
Ihe loans to refugees.

Shri B. K. Chaudhuri: I am not going 
to yield to anybody but a lady Member 
mi the House.

Sbri H ussain Imam: Is it allowed by 
the Constitution?

Shri R. K. Chaudhuri; One of the 
BiOTbers of the Cabinet had been very 
unkind to a lady Member yesterday 
and I must pay back as far as possible 
In the same coin.

I want to impress on the Minister 
that nothing worth the name has been 
done in the province and the House 
should not be prepared to listen to any 
excuse that may be put forward. If 
after what has been done for West 
FakistMi refugees hon. Members like 
Pandit Bhapgava Dr. Tek Chand and

Lala Achint Ram complain, I submit, 
that there will be a volume of opposi
tion against the Minister so fa r as his- 
attitude towards the refugees from*- 
East Pakistan is concerned. What 
help have they got in West Bengal? 
The re fu g e^  in West Bengal have got 
nothing. Their leaders and sympa
thisers have been arrested. People- 
who have worked life-long for the 
Congress had to come out of th e  
Assembly House to protest against the  
Jiarassment which was caused to the- 
refugees. But I would not lay the- 
blame at the door of the Minister in 
charge of rehabilitation in Bengal or 
the Premier of West Bengal. The- 
whole thing has been done under the- 
direction of the Government of India. 
It' is under the directions uf the Gov
ernment of India that this property- 
has been taken over, it is on account of 
the directions of the Government of 
India that this inconsistent attitude 
has been taken by the State Govern
ment. At one time the Government of 
India had stated that all those places- 
which had been vacated may be given 
to the refugees for their settlement and 
the Government of the State took 
action on that. They had allowed the- 
refugees to occupy the places evacuat- ^  
ed by the evacuees, and now without 
providing for them any accommoda
tion. without providing for them anv 
means of livelihood, legislation has 
been passed in my State and is going: 
to be passed in West Bengal for turn
ing these people out. Is it human? 
Would it be enough to lay the blame 
only at the door of the State Govern
ment? The State Government has 
nothing to do with it; they are passing 
the legislation because they have been, 
asked to do it. It has been said that 
there is a lot of fallow land in Assan>. 
and that nobody is allowed to occupy 
that land. I do not know the actual 
area of land which is lying fallow and 
which is at the disposal of the Govern
ment. but I may mention this for the 
enlightenment of the House, that most 
of the land which seemingly is lying 
fallow is unfit for cultivation. Most 
of the land which you see unoccupied 
is now in the tribal belt where settle
ment will not be granted to even the 
locals of that place, not to speak of 
refugees from East Bengal.

Shri A. C. Guha: I think Cachar is  
not in the tribal belt.

Shri R. K. Chaudhuri: In Cachar
there is very little fallow land and the  
land which is there is abandoned tea 
garden land which has been found to  
be* unfit for cultivation.

Shri J. R. Kapoor: May .1 know
whether the Assam Government ha» 
drawn up any concrete scheme for the  
rehabilitation of Bengal refugees?
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Shri R. K. Chaudhuri: I cannot say 
that. It is not for the Assam Govern
ment to draw up the scheme. Most 
Of the refugees from districts outside 
Cachar havp ’̂ ow been sent to Cachar, 
and Cachar is under the administra
tion of the Government of India. Very 
few refugees remain in the area which 
is known as the Assam Valley. All the 
refugees have been either compelled to 
go, or have been taken, to Cachar, and 
therefore the entire responsibility is 
now in ̂ the hands of the Government 
of India.

Shri A. P. Jain: That is not correct.
Shri A. C. Guha: I think there are 

still quite a large number of refugees 
in the other districts of Assam which 
can not be included in the tribal areas 
and there has been no housing scheme 
drawn up for them.

Shri R. K .'C hA dhuri: I admit there 
has been absolutely no housing scheme 
—that the hon. Minister himself has 
admitted. They have started a market 
in an out of the way place as my hon. 
friends, Mr. Sondhi and Pandit 
Bhargava have stated. I am of course 
a dismissed honorary regional adviser 
of refugees. So is my hon. friend, 
Mrs. Renuka Ray. In this m atter we 
are in the same boat.

Shrimati Renuka Ray (West Bengal): 
I am not.

Shri R. K. Ghaudhuri: Oh, you are
still functioning? Well, we were nev^er 
consulted about the construction of that 
m arket there.

Shri J. N. Hazarika (Assam): Yester
day in the Assam Assembly the State 
Minister of Rehabilitation, Shri
Motiram Bora stated that 5.20,000
refugees have been received in Assam. 
Of these 2,196 persons remain to be re
habilitated. In Goalpara district alone
60,000 bighas of land have been made 
available for rehabilitation of 1,09,600 
refugees. Rs. 14,77,997 have been
granted as loans and Rs. 1,14,407 have
been granted as relief so far. These 
figures were given by the Assam Re
habilitation Minister yesterday in the 
State Assembly.

Shri R. K. Chaudhuri: That is an
answer to all that. What I want the 
hon. Minister to do now is this. If 
you find so mdny people have been 
accommodated th e ^ , well and good. 
You are spending crores of rupees for 
refugees from West Pakistan, n«bo<^ 
grudges that—actually more money is 
needed for them. But you can still 
spend about ten crores in Assam where 
you can acquire land and start work 
immediately. Why have these two 
years been spent doing nothing practi
cally? Loans should be granted more

freely, but securities are wanted To 
demand securities from refugee < is 
reall7'  a mockery.

Shri A. jp. Jain: What is required are - 
sureties from amongst the refugees - 
themselves.

Shri R. K. Chaudhuri: It comes to 
the S5»me thing. Where can a refugee, 
find o\ guarantor to take a loan? Then, 
speedy attempts should be made t© 
pay rdvance money as early as possi
ble. What happens now is this. The 
refug<«es are living on the outskirts of ' 
the town. They are not given any 
ration cards because the rationing 
system is not in vogue outside the 
town. They are not allowed to. take - 
any controlled 'doth because they have 
no ration cards. What steps have 
been taken to provide them with cloth 
and food, may I ask? I know of in
stancies in which refugees had gone 
and purchased rice from a neighbour
ing village and the police arrested 
them because under the rules you can
not brine grain from outside to within 
five miles of the ration limits. Unless 
they can get food, unless they can get 
cloth, how can they live? About good 
sanitary arrangements etc., they are 
practically unknown in Assam so far 
as the refugees are concerned bccause 
there is no control on refugee welfare 
save in an instance here and there for 
unattached women and children.

I do not want to say anything which 
might still more rouse the hon. Minis
ter and make him more unkind. If I 
had said anything unkind I withdraw.
I would ask him to give more attention 
to Assam. Whenever he comes to 
Assam he stays there for 24 or 36 
hours. Let him stay for a week and 
find out the thing for himself and as 
a result give us some substantial im
provements.

Sbri A. P. Jain rose—
Shri Hussain Imam rose—
Mr. Deputy-Speaker: How long will 

the hon. Member take?

Shri Hussain Imam: I shall not take 
more than ten minutes so that the hon. 
Minister may begin at five. Or, you 
can arrange thar he may speak: 
tomorrow because we have got two 
days for Commerce and Industry.

Mr. Deputy-Speaker: No, we m ust 
finish it today. *

Shri Hussain Imam: I have my
grouse against the Ministry’s policy and 
my owTi complaints against his ad
ministration, but I would be failing in 
my duty if I did not give them credit 
for the difficult task whieh thejr have-
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[Shri Hussain Imam]
r handled in rehabilitating the large 
' mass of people who have come from 
'  W estern and Eastern Pakistan.

My time is so short that T will not 
‘ be able to say anything about general 
m atters. So I shall contine tnv-^uii ... 
m atters concerning my own people ' 
wish to bring to the notice of the 
House a rem ark which was made by 
Lala Achint Ramji that the way in 
which the Government is behaving 
makes the displaced persons think that 

"they are making a mistake in not 
taking possession and ousting Muslims. 
That remark did not come from me. 

M t came from an experienced Indian, 
whose opinion is much heeded by the 
Government. The policy which leads 

' to this feeling is wrong: and the Gov
ernment must take steps to see that

• this feeling of the displaced persons
• is removed. This must be attended 
to and it is in the interests of every
body that their contentment should 
be brought about within the least 
possible time at our disposal.

I should like to point out to the 
House the vagaries of the permit 
system and the laws that have been 
made thereunder. People came at tne 
invitation of M ahatmaji and of the 
local States Governments. For inst
ance, in Bombay and in Delhi. They 
.are now having great difficulties. 
They came with the kind of permits, 
that they were then and there able to 
get. After remaining here for two 
years, they are now being hounded out, 
harassed and in every way troubled. 
They are going from pillar to post. 
They are being made a shuttle cock. 
Some people are sent to jail. Some 
are  fined. Some are sent to the borders. 
They are expelled by Pakistan. They 
come again to India. They are again 
given trouble. The EvacUee Property 
Act and the permit system should be 
worked in a human way and not be 
enforced in a way that will make 
people think that they have no rights 
or that they are not the citizens of a 
free country. It seems as if there is 
no law.

Take the position of the Evacuee 
Property A?t. What is happening to
day in Delhi? There are certain areas 
with different Assistant Custodians for 
each. One Assistant Custodian dec
lares me as a non-evacuee. I get off. 
Another Assistant Custodian says no. 
I  have to go on* for many months 
indefinitely. I cannot get any righte 
There should be some kind of rule* 
some co-ordination. There must be 
some rule ef law, not the sweet will of 
a man. A man cannot be tried five 
times for the same offence. While

this one case, exactly opposite is 
another case. When a person has 
been declared to be an evacuee by the 
Assistant Custodian of one place, all 
his property is taken possession of by 
the Government without giving any 
m andatory notice to him. Now, you 
cannot have two kinds of law emanat
ing from the same Centre. In one 
place you make it that the Assistant 
Gusto.Han’s order is for that place only 
when the man is released: but when he 
is convicted the same order does not 
apply as it should apply. I have*known 
hundreds of instances where people 
have been declared evacuees under the 
first Ordinance- of July 1949 and their 
properties in other areas taken over in 
1950. That Ordinance was a very 
defective Ordinance which was pro
mulgated in States and under the new 
Ordinance, other evacuee properties 
are being taken possession of by Gov
ernment without giving mandatory 
notice.

Shri J. R. Kapoor: I do not want to 
interrupt my hon. friend, but I would 
only request him to coolly consider 
whether the allegations that he is 
makmg would serve any useful 
p u r p o s e .

Shri Hussain Imam: I am not asking 
for anything more than the rule of law. 
Why should there be two differentia
tions in the same Department? One 
Act when it is against me Is regarded 
as prevailing in all places but when it 
is in favour of me it does not apply to 
the other centre. How can you have 
two interpretations emanating from 
the same law? That means that this 
is an Act which, whether it is an 
Indian Act or a Pakistan Act, is a law
less law. It is a misnomer to call it 
a law, under the circumstances in 
which it has been enunciated. There
fore, you should work it in a rational 
way and not in an irrational way.

Shri J. R. Kapoor: The whole parti
tion was a lawless affair.

Shri Hussain Imam: I am not cen- 
cerned with that: it is a political thing. 
What I am concerned with is that as 
a citizen of India I must have equal 
protection of law. Discrimination 
should not be. allowed. We should not 
be treated as if we were not nationals 
of this country. As long as we are 
here, we are nationals of India and 
we must be treated as nationals of 
India and all the fiindamental rights 
that have been guaranteed must be 
honoured by the Government a n d . its 
officials.

There is one fact to which I want to 
invite the attention of the House. I 
do not complain about the amount of 
money. I rather think that the 
m o u n t spent on displaced persons
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should have been more. B ut w hat I 
4:omplain against is the paltry siun 
th a t has been given to the Muslims 

. who have come back to West Bengal.
The magnificent sum of Rs. 30 lakhs 
has been spent on nine lakhs and 33 
thousand persons. You have heard 
from the lips of our friends how the 
houses are in occupation of others, I 
mean the houses belonging to the 
persons who have come back from 
East Bengal. Their lands are in 
possession of other people, and you are 
finding diflRculty in ousting the latter.

Shri Tyagi: I do not think my friend 
Is doing any service to the Muslims by 
narrating these facts. The whole 
country knows it that when Muslims 
were coming here, not only were they 
given their houses back but even money 
was given to each of them.

Mr. Deputy-Speaker: Why should
other hon. Members interrupt? The 
hon. Minister will have the last word 
on the subject. *

Shri Hnssain Imam: I was pointing 
out from the review which has been 
supplied to us by the Rehabilitation 
Department. Mention has b^en made 
there, that the total expenditure on 
relief and rehabilitation of displaced 
Muslims up to the end of December 
1950 in the States of West Bengal, 
Assam and Tripura is about Rs. 30 
lakhs and the number of persons has 
been given as nine lakhs and 33 
thousand. I am not saying that the 
Government is doing wrong in spend
ing money on displaced persons but I 
think you are being stingy with 
Muslims and I hope my other friends 
will admit that we have the same rights 
and we should be given some more 
money.

Shri A. C. Gaha: The figures of allot
. ment of Rs. 30 lakhs and of these nine 

lakh and odd displaced Muslims, as 
far as I know, are for separate 
purposes.

Shri Hnssain Imam: The hon. Minis
ter is going to reply. Why should the 
hon. Member waste his breath in inter
vening for him?

Shri Tyagi: You are wasting more 
breath.

Shri Hnssain Imam; I  would invite 
your special attention to one fact. In 
the pamnhlet which we have received 
from P.E.P.S.U.. in regard , to urban 
rehabilitation, it is mentioned on pages 
8, 9 and further on that 20,900 houses,
21 hundred shops and 74 industrial
establishments have already been
allotted to refugees and further on it is 
said that the income from these 23 
thow dnd houses and 74 Industrial

U P S D

undertakings is the magnificent sum 
of Rs. 30,000 per month. This shows 
the way in which rent fixation is being 
worked. I am not concerned with that 
much. I am concerned with only one 
fact and that is mentioned on page 36 of 
the Rehabilitation Review of May to 
August, Table IV. I t is said there th at 
out of the thre6 lakhs and 45 thousand 
habitable rural houses only une lakh 
98 thousand, that is 57 per cent., have 
been allotted. This means th at one 
lakh and 47 thousand habitable ru ra l 
houses are available and have not been 
allotted. This is the latest figure th a t 
they have got. There is a grpat deal 
in this m atter that the Estimates Com
m ittee should go into in this affair and 
see how rehabilitation is being worked. 
Therefore, I am making this suggestion 
with the particular view that this 
m atter of housing requires looking into. ' 
The harrowing stories which-we have 
heard from our friends like Pandit 
Thakur Dasji and Bakhshi Tek ChandjI 
are really a slur on India. There is 
something wrong in it. I think it  is 
necessary that there should be ■ 
thoroueh enquiry into the m atter by a 
Committee of Government or a suD» 
committee of the Estimates Committee.
If that is done, much of the complaint 
which is now being heard would be 
removed.

Shri A. P. Jain: The lot of the
Minister of Rehabilitation is never a 
happy one, and more so in my case as 
I  have my own limitations and the 
limitations of status. I am thankful to 
the hon. Members that all through the 

, debate they had a good word for m ^  
perhaps more out of pity than out of 
any achievements of the Ministry.

5 PJkC. -
Babu Ramnarayan Singh: Pity?

Shri A. P. Jain: Yes, I am saying 
pity.

Well, for that little mercy I am 
thankful to them. I do not rise to say 
that the Ministry has achieved all that 
was required of it. I do not stand to 
say that we have completely rehabili
tated either the displaced persons who 
have come from West Pakistan or those 
who have come from East Pakistan.

My hon. friend Lain Achint Ram 
made a suggestion based uoon a reso
lution passed at Nasik by the All India . 
Congress Committee that rehabilita
tion must have the first priority in 
governmental works. So m r as I am 
conceded, I  want to make it clear to 
the ITouse that the hon. the Prime 

Ministershave to the lareest possible extent been 
<»operatiii« with ^  But t e  ^
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[Shrt A. P. Jain] '
assistance th at I bave received jl^wn 
the hon. Prim e Minister it would not 
have been possible for us to have made 
2ven the little achievement we have 
done. In fact, not only in m atters of 
policy, but also in m atters of detaiU the 
hon. Prime Minister takes a day to day 
interest. But even then it m ust be 
Admitted that if this portfolio goes to 
lO the hon. Prime Minister, it will 
atiam  momentum and prestige. It 
will be for this House and for 
the Cabinet to see whether the 
Prime Minister should not be 
shorn oi all his other duties and 
other function?; and take over a 
de’Dartment which requires working 
into meticulous details from day to 
day. So far as I am concerned. I would

■ any day welcome that the hon. Prim e 
Minister or a Cabinet Minister takes 
over this portfolio.

Shri J. R. K apoor Or. you arc 
yourself raised to the status of a 
Cabinet Minister.

Shri A. P. Jain: I do not know
whether I am woirthy of it.

Now. I will take the various m atters 
raised bv hon. Members one after an
other. T ie re  is one m atter which has 
naturally been agitating the minds not 
onlv of disDlaned persons and their 
leaders, but also my mind n eatly . 
That is the question of evacuee pro
perty with which is connected the 
question of rnmpensation and the 
assessment of claims, as also the valua
tion of the property left by Muslim 
migrants here.

Hon. Members would have seen a 
very siimiflrant stntement made by the 
Minister of Relmbilitation of Pakistan, 
Dr. Qureshi. publis’ied In this m ornings 
new^naners. It a ^^ory imnortant 
statement. In a wav It is a volte face 
of the Dosition which Pakistan has 
hitherto been taking. Dr. Qure«;hl has 
stated that a Govemnr.cnt to Govern
ment settlement of urban evacuee oro- 
perty is Imnossible, because the calcu
lation of the value of such oroperty 
involves numerou*! dlflRrulties and 
desoite larce exoenditure by two Gov
ernments it would be impossible to 
arrive at a reasonably accurate figure. 
Dr. Qureshi thinks that the best 
m rt''od of fmding present values Is to 
nut the prooerty in the market and see 
what it fctrhes. In his view the only 
rc.isonablc sDlution is to permit sales 
rnr' cxchanRes on an individual basis.

Between ourselv^es and Pakistan 
there have been a number of confer
ences about evacuee proDerty. the last 
belne In .Tone IPSO. We had made 
rf?rta1n to  the Pakistan Gov
ernment at that time. As the Honse 
Is aware, the Govemrai»t>t of India.

despite i ts  own views, gave a  tria l u  
the method of individual sales and exr 
cJhanges in 1949. To the best of our 
information in over six months not 
more than fifty transactions Of ex
changes and sales took place. It was 
thus obvious to the Government of 
India that even if all the facilities 
were given—and everyone knows that 
they are never given in Pakistan—the 
sales and exchanges of over half a 
million non-Muslim properties would 
not have been completed for genera
tions to come. Dr. Qureshi^s alter
native 6f throwing all the property 
into the m arket to determine its 
present value is rather amazing. We 
cannot ignore the law of demand and 
suDply and once all the evacuee pro
perties in the two countries are thrown 
out to bH'* ♦^heir value would be reduc
ed to nau g h t ,

But the main objection raised by 
Dr. Qureshi is the difficulty of evalua- 
•tion. No meticulous valuation of the
type mentioned by him was ever
envisaged by us. A rough and ready
valuation based upon rental values or 
property tax, or any other general 
criterion that may be agreed upon by 
the two Governments would have 
served the purpose, as t'/;e main idea 
was to ascertain broadly the difference 
in value. The Government of India 
also made it clear on more than one 
occasion that they would be reasonable 
and would not ask Pakistan to pay the 
difference to the last penny.

In fact, I may take the House into 
confidence and say that to avoid all 
these meticulous details the Govern- 
m .nt of India went so far as to suggest 
a v e ry  reasonable lump sum. the pay- 
m.ent of which would settle finally the 
evacuee property question. The 
amount suggested. was well wit’iln the 
rapacity of the Pakistan Government 
to pay. India also agreed not to a poly 
the evacuee property law to any further 
rases, once this overall agreement was 
reached. It was all dependent upon 
the conclusion of the overaV. 
agreement.

Shri Hassain Imam: When was this 
offer made?

Shri A. P. Jain: TTie offer was m.ade 
in June. The offer has been repeated 
by the Prime Minister in a number of 
letters which have been placed before 
the House , and which I hope the hon. 
Member has seen.

W^'en round about a million properties 
on both sides are Involved..to my mtnd. 
the onlv method of achieving the object • 
is to have a  settlement on a Govern
ment to G o\^m m ent basis. The rep- 
reientatlves of the Pakistan G ojw a-
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ment have themselves accepted such a 
settlement in regard to ru ral property 
at the oflflcial level conference of March
1948 and the Pakistan Government has. 
not yet finally abandoned the idea.

Any impartial observer can see that 
Dr. Qureshi’s objections are based bn 
imaginary difficulties which do not in 
fact exist. They have the effect ot 
side-tracking the real issue of deter
mining and paying the difference in 
t ’.ie values of the property left by non- 
Muslim migrants in Pakistan and the 
Muslims in India. The question of 
evacuee property has been hanging fire 
for long enough and the .stalemate has 
become unbearable. We shall have to 
see what to do next under these cir
cumstances.

It is a fact that Pakistan has been 
adopting the most adamantine attitude 
with regard to the evacuee property 
and the time has come when we shall 
have to think as to what to do about 
it. I am not in a position to make 
any definite statement at the moment, 
but the Government is certainly taking 
a serious view of it. y

Babn Ramnarayan Singh: How long 
wiil you take to arrive at a decision?

Shri A. P. Jain: Now, any .payment 
of compensation to the displaced 
persons here is very closely connected...

w  snrw  *1^ fo r t  i

[Babu Ramnarayan Singh: My ques
tion has not been answered.]

^ e  «fto m  ^  fcPTT I

TShri A. P. Jain: Yes, I have not 
replied to it.)

M R T T U Jnrnrirflf?: w r

[Babu Ramnarayan Singh: Have you
n o t  got courage to answer that ques- 
•;iGn?1

Shri A. P. Jain: VTTfew

^  ^  I [There are certain 
things about which it is not desirable 

 ̂ to say anything.]
Any payment of compensation is 

based upon the settlement of the 
evacuee property. With regard to 
compensation many things have been 
.'aid in this House. It has been said 
*hat the Goveminent has gone back 
upon its word. The Prfane Minister 
has been c’larged with bad faith, that 
certain assurances were given to the 
displaced persons and they are now 
being denied. I would like the House

to go through the various proceed ing  
verbatim, A conference ^of the re
fugees was held under the presidency
of Mr. Gopalaswami in 1949 which 
forms, the genesis of scheme for the 
payment of compensation. In that 
Conference Mr. Gopalaswami said as 
foUqws:

“I have had no doubt a t all 
about their (that is the displaced 
persons) being compensated. I do 
not know why all this insistence 
has been placed on their claim to 
rompensation. Nobody has denied . 
It”.
Further on he goes to say:
**I do not think that even the 
Prim e Minister meant—it was im
possible for him to have meant— 
that no compensation was due to 
displaced persons who have lost 
their properties on the other side.
It is impossible for this j eason that 
he is a party  to the freqaent inter
Dominion agreements Chat have 
been forged between this country 
and Pakistan since this question 
was taken up. And what has 
been the theme of t'.n se agree
ments? It is that we s).ould come 
to an arrangement as regards the 
manner in which displaced persons 
should be compensated.”
Now, two things are clear from this 

statem ent of Mr. ^aopaiaswanU. 
Number one, that it was never pro
mised that the displaced persons would 
be compensated rupee for a rupee. 
Number two, at least so far as this 
statement goes, no hope was held out 
that the Government of India will 
make any contribution towards the 
payment of compensation.

Let us see what the Prime Minister 
said in the Rehabilitation Ministers* 
conference about which so much fuss 
has been made. The Prim e Minister 
said:

“We paid more attention to the 
man of money who had come 
across, had rights of property in 
Pakistan and shouted for compen
sation, than to reorganisation on a 
real basis. I have'got the strongest 
objection to the use of the word 
‘compensation*. I am sure. I am 
speaking perfectly plain, that we 
have the strongest objection to 
comnensation of this kind”—the 
imoortant words are ‘of this kind*
—“except to the extent that we 
can get property belonging to the 
evacuees here, that is, of Muslim 
evacuees who have gone to 
Pakistan and what we might get 
possibly from Pakistan. Because, 
the whole aooroach should be ofle* 
of rehabilitation o f the largest 
number of people who are suffer-
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CShri A. P. J41nJ
Ing. It does not mean**—this
fegain is very important—“that we 
must give full compensation to one 
man and allow ten or hundred 
persons to be unprovided for. 
That cannot b e ”
Lala Achint Baip: Mr. Gkipalaswami’s 

was unconditional.
Sardar Hokam Singh: If I may be

permitted lo interrupt the hon. 
Minister.......

Shri A. P. Jain: I am not giving way 
and 1 would liKe the House to give me 
a patient hearing.

A Q uestion  o n  th is  m a tte r  w a s  ta b le d  
by  M r. i la m a ii i .  i h e  question w a s :

“W hether it is a fact that at the 
conlerence of btates nehaoilitation 
Mmisteis, held in . December IBdO, 
the i^rime Minister rejected the 
Idea 0 1  payment of compensation 
to dispiauecl persons lor me losses 
sulierea oy tnem m Pakistan?"
and the answer was as follows: 

“The Prime Minister stated a t 
the conlerence that the prim ary 
duty 01 Government was to reUa- 
biiitate displaced persons to tne 
best of its ability. As regards 
compansation, he stated that this 
m usi come out of tne evacuee pro
perty in India of Muslim migrants 
as as any sum recoverea Irom 
Pakistan by way of dilterence in 
value of tne property lelt by the 
non-Muslim displaced persons in 
Pakistan and by the Muslim mig
rants in India. Government would 
give every additional help in re
habilitation of those who have 
sullered losses; they have already 
fissured ail concerned that d;splac- 

persons will be recompensed to 
the extent possible lor their losses 
—the extent of the recompense 
depending necessarily upon the 
tciai a s s e i s  tnal become available 
lor distribution."

Neither iii the Rehabilitation Minis
ters' conference nor in the reply which 
I have just read out, and which was 
given wit’.i the fullest approval of the 
Prim a Minister, is there any denial 
that the Government of India will be 
rendering assistance and financial 
assistance to displaced persons, based 
not on compensation but on the idea 
of rehabilitation. Now» what is the 
difference between the two? While 
speaking this morning Lala Achint 
lU m  made a grouse that a large num
ber of persons in Punjab who have 
b eea  a ilo t t^  land have been allotted 
UDecoQomic holdings. T hat m atter

has been repeated by more than one 
speaker in this House. 1 believe it has 
been repeated by my hon. friend Pandit 
Thakur Das Bhargava.

Lala Achtait Bam: After applying a 
25 per cent cu t

Shri A. P. Jain: Let us see w hat has 
been the method of allotment of landa 
in the Punjab, that is to say, what liaa 
been the method of quasi-permanent 
settlem ent The area possessed- by 
each of the refugees in Pakistan was 
first ascertained. That was reduced 
into standard acres. The correspond
ing area left by the Muslim m igrants 
in India was ascertained and reduced 
to standard acres. For every standard 
acre left in Pakistan by a land-owner 

•who had not more than 10 acres of 
land, he was allowed 0.75 acres of 
land, that is three-fourths of the lana. 
N aturally there were a large number 
ol persons who owned very small bits 
of land in Pakistan. It.is  true that in 
some marginal case, a holding which 
was economic in Pakistan may have 
been rendered uneconomic here on 
account of the cut, but the vast, 
m ajority of small holdings were un
economic there and are uneconomic 
here.

Sardar Hnkam Singh: But the nature 
of the land and the soil made all the 
difference.

Shri A. P. Jain: I am sorry that my 
friend is so impatient. He is not 
trying to understand what I am saying. 
I stated that all the lands were first 
reduced into standard acres. Standard 
acre is not ordinary acre. Let me tell 
him that the land left by non-Muslim 
displaced persons in Pakistan was 67 
lakhs acres which was reduced to ‘ 38 
lakhs standard acres, and the land left 
by Muslim migrants here was 47 lakhs 
acres which was reduced to 24 lakhs 
acres. That by itself shows that the 
land left by the non-Muslim displaced 
persons was of a better quality. While 
the allotment of land on a quasi- 
pcrmanent basis was made, the same 
measure was applied, viz., the standard 
acre.

Sardar Hukam Singh: What about
the irrigation? It is not the area alone 
that matters.

Shri A. P. Jain: Everything is taken 
into consideration, including produc
tive capacity. If my friend has any 
experience of land, of land-laws. and 
of the working of the land system, ne 
must know that when we talk of the 
quality of land we do not take into 
account only the quality of the soil but 
the irrigation facility available aiao.
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When land waa allotted in the Punjab 
on a quasi-permanent basis a cut of
25 per cent, was applied on the first 
ten acres. This cut went on increasing 
on the slab system with the increase 
of area until it became 95 per cent, on 
land in excess of 1000 acres. If land 
had been distributed equally between 

%ll the claimants the holdmgs in tne 
Punjab would have been much bigger. 
If compensation is the correct basis, 
why should any Member have a grouse 
agamst the distribution of land in tne 
PuiijaD and uneconomic holdings?

‘ ' i l a  Achint Bam: You have made 
an uneconomic holding more unecono
mic.

Mr. Deputy-Speaker: How can he
do it? Can he increase the area of tne 
land?

Shri A. P.. Jain: You depend on 
compensation and not on renabihta- 
tion. That is the whole tru th  ol ii.

The whole question is that there 
are two ways of lookmg a t tne thing.
One is egalitarian and the other is 
equaUtarian. The Prim e Minister 
loo.ici at tne thing irom an eguautanan 
point of view. He wants to help the 
weakest person. What is rehabilitar 
tion? So much has been talked about 
rehabilitation today. Should a person 
who was living on alms in Paicistan 
be allowed to earn his livelihood here 
by begging? Should a person who 
owned huge landed or house property 
or who was a multi-millionaire there 
be not deemed to be rehabilitated un
less he is compensated to the last 
penny? Should a shop-keeper then be 
a shop-keeper here? Should a rent- 
receiving landlord or house-owner be 
necessarily mc:_ie a rent-iece.ving land
lord or rent-receiving house-owner? 
Should the idle rich there per force 
continue to be rhe idle rich here? These 
are all questions which you have to 

,face when you are dealing with the 
problem of rehabilitation.

Here, I would like to refer to one 
aspect of which most of the hon. 
Members oi this House are unaware. 
In Bikaner and Matsya Union we have 
settled about 35,000 families. I believe 
that more than 90 per cent, of these 
iamil.es are those who had never 
owned an inch of land. They were 
either field labourers or they were 
living as non-occupancy tenants at the 
mercy of the landlords. To each of 
these families we have given a mini
mum of ten acres of land and some 
of them have got as much as 32 acres 
of land. 1 invite the hon. Members 
to go to these areas and see for them- 

^ Iv e s  whether they are not enjoying 
t̂he bounty of the rehabilitation we 

have given them.

My Ministry was anxious to provide 
land to persons who hve  ̂ been actual 
tillers of land in Pakistan or land 
owners, who even though they were 
not tillers of land in PaJdatan, want 
to cultivate land here. In the begin- 
nmg ot Decemoer, we issued a m un- 
catxon wnich was very widely pubJisn- 
ed. We issued instructions to all the 
district magistrates that they snouid 
receive appucations from persons who 
were eitner doing the actual cultiva
tion in Palustan or who though not 
domi; actual cultivation were lan<i 
owners there and want lo do cultj^va* 
tion with their own hand. Five thou
sand and a lew hundred appUcaUcns 
were received. I have every sympatny 
with them and I am confident tnat 
before the next showers come, I will 
give every one of them at least ten 
acres ot land, i  am every day pressed—
I may be permitted to use the word 
‘pestered'—by people on behalf of the 
absentee landlords of Pakistan living 
outside the West Punjab who never 
carried on cultivation. I'hey want huge 
areas not lor cultivating themselves 
but lor settling tenants. Everybody 
knows that in India we are abolishing 
zamindari—tne rencier ciass wno do 
not create wealth but live on the 
labour of others. How can I give 
these persons land? How can I 
recreate a system which we are
purposefully killing? Theie per
sons and their supporters are my 
critics, but I cannot help it. This
is the general outlook of the 
Ministry. .

Then, I come to the claims organi
zation. I will not go into the history 
of itf But ever since 1 came here,
I can assure the House that i  have 
spent many sleepless nights; I have 
discussed tor days together with my 
officers and with others who know tl*a 
law a/id proce^inre as to waai method 
we should evolve. We are facing a 
problem which was never faced by 
any country in the world. There are 
about ten lakhs of properties involved. 
We have no specihcatun ot tne pro
perties; we have no maps; we have
no lecords; we have no title deeds;
we nave no details about them. .Ouf 
officer:; cannot go and persona.ly ViSit 
those properties. So w*e have to 
work in a sort of vacuum. We 
have to evolve a system. I 
was purposefully cautious bocause 
I do not want that we should 
do any injustice to anybody. I do not 
want that this huge organisation that 
we are setting up should collapse. I 
proceeded cautiously. I visited the or
ganization myself; I sent round my 
officers over and over again. Today 
I am in a position to say that we have* 
evolved a system which may not be
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a toolrprool system, not a perfect 
system, bu t it Is as good a system, 
as i  believe anybody can evolve; and 
i was a little  sorry that Mme of my 
£riiends with Whom we have bleen in 
':on^tant touch have not appreciated 
ihe position. We have b ^ n  discu^- 
ing uus Claims oigauizatloxi Witn laem 
and they have given us advice upon 
wnich we have acted. But 1 am 
sorry to say that the tone and tenor 
oL tneir speech was condemnatory. 
Even me ouier day 1 had issued a letter 
of request to some triends to assist me 
in a rather non-official capacity to go 
inrougn tne wnoie bt the system of 
recruitm ent of the ciaiix^ oHicers, "to 
examine the procedure and method 
that we are adopting and to suggest 
me ways and means to cut down the 
time involved. 1 am most anxious to 
cohiplete the Work Ss quickiy as 
possiDie;. and 1 also want to assture 
»ny non. Inerid, i^andit inaK ur Das 
Bnargava that, simultaneously with 
me Claims, i  will carry on the valua
tion ot the properties left by the 
Muslim migrants. In fact.......

Pandit Thakur Das Bhargava: We
rece*ved your letter only toaay. We are 
here to cooperate with you fully.

Shri A. F. Jain: Thank you very 
mucn. I expected that from you. We 
have already worked out the system 
tor evaiuauiig tnc properties oi tne 
Muslim migrants. Both the things 
Will go simultaneously but 1 must 
niaKe it pkiin to the House that the 
tasK is a most complex task, a task 
wnich has never faced any cqpntry 
Hi me world and Nvmch uas never 
been faced by any law court. If you 
want me to rush the responsibility 
will be that of the House, but if I am 
expelled to do this work with de- 
i;orum, decency, and a sense of justice, 
Uien 1 have to proceed cautiously and 
that I have been doing so. But 1 want 
me assistance of everybody who is 
present in the House, apart from those 
triends to whom 1 have issued that 
letter of request, to suggest a method
1)3’ which we could cut the time lag. Ten 
lakh's of properties is no small m atter 
This is all I have to say about the 
evacuee property, compensation, and 
the claims organization.

Many things have been said 
about the Rehabilitation Finance 
Administration. The House will 
remember that questions on this 
subject have been answered not 
by me but by the hon. Finance 
Minister. My MinUtry Is connflcted 
with It because this Administration is 
meant for advaacing loaiis to refugees, 
out the actual management of the or
ganization. !^nd nilea and regulations

is the work of the M inistry of Finance. 
There is an officer of my Ministry, 
who ’ is representing this Ministry on 
that Administration. He is just a 
member. 1 do not mean to say that 
I have no responsibility. The responsi|| 
bility of Government is joint. But, i f  
the House wants satislaciory answers 
surely it is the Minister of Finance 
who is in a position to give them.

Before I come to other m atters, I 
will taKe up certain queotions raxsed by 
my hon. friend Mr. Hussain Imam. He ' 
reierred to the permit system. He said 
tnat people knock about from pillar 
to pqst and they do i-iot get pernlits. 
He also said that there are persons 
wno have been living here for two 
years and who have not got permanent 
resettlement permits. ' .

Shri Sidhva (Madhya Pradesh); 
What about their issue of permits? I 
a s k e d  a question.

Shri A. P. Jain: I do not care what 
Pakistan does. I want my hon. friend 
to understand the position clearly. We 
have got several types of permits. The 
two relevant types are temporary per
mits, that is, permits for temporary 
visits to India, and permanent re
settlement perniits. Temporary per
mits ar#» given to persons who solemnlj" 
declare before a Magistrate in Pakis
tan that t h ^  are nationals of Pakistan 
and that they are going to India on 
a temporary visit.

Shri Hussain Imam: It may be now. 
but not in the old days, in 1948.

Shri A. P. Jain: We are talking oi
t o d a y .  We are dealiiig with permits 
now issued under law. Perm anent 

p e r m i t s  a r e  p i v e n  to  p e r s Q ii s  Vwho n a v e  
gone to Pakistan on our ‘No objection* 
certificate and who want to return to 
India. These are Indian nationals.  ̂
S o r r - e U m s ' i t  so  h a p p : i n s  t n a t  t h e  p e r i o d  
of ‘No objection’ expires. In fact, the 
person should apply in time for ex
tension of the ‘No objection’ certificate. 
But, I have been very lenient in that 

r n a t t e r .  P e r s o n s  h a v e  c o m e  t o  m e  
months and months after the expiry 
o f  the 'No objection* certificate and 
have been given permanent resettle
ment permits. Take the case of a 
person who first declares himself to 
be a Pakistani national. Under the 
Constitution, he loses his Indian 
nationality as soon as he declares 
himself to be a Pakistani nationaL

Shri Hnssain Imam: I am asking 
nothing for these people.

Shri A. P. Jain: m a te v e r  you are y 
asking, you are asking for them, and 
none else.
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Shrl Hnssaln Imam; No, Sir. X un 
referring to the Godhra case.

Shri A. P. In the mattfer of the 
issue of permits, I may assure the 
Hnuse that when I assumed office, 
thore were 368 cases, old and compk- 
cated cases, pending. I have decided 
almost all these cases. I have given 
permit? in more than 75 per cent of 
rases although there were difficulties. 
It is only in 25 per cent of the cases— 
some of them had given up the idea 
of coming— that 1 have refused per
mits. Even then, if I am accused of 
making people run from pillar to post, 
all I can say is that either I am not 
romoetent. or I am sorry for that 
kind of accusation.

Several Hon. Members: No, no.

Shri A. P. Jain: Then, be said 
certain things about the evacuee pro
perty law. He said, that two diflferent 
tvoes of courses are being followed: 
if a person is declared an evacuee, his 

entire Drooerty is taken over; if he 
declared a non-evacuee in regard to 
one orooertv. then, he has to undergo 
the «ame test over and over aeain in 
resoect of other properties and in 
that manner the same person has to 
undergo test over and over aeain. four, 
five or six times. May I. with all r ^  
pect. submit that it is a complete mis
statem ent of facts. What second court 
will do is to take for granted that the 
man is nOnrevacuee ana only see 
whether the property in Question 
belonjjs to him or not. In fa«n. there 
was a case in which a man had to 
undergo the test 16 times. What was 
the  test? Every time, it was taken 
for granted that the man is a non- 

evp^'u^e I do r?ot defend thp •“va-uee 
pronerty law either in principle or in 
working. I know that is a very un
natural law. I know that in some 
cases it has caused hardship. It is a  
law which was framed under very 
diffiruU circumstances, in fact for the 
benefit of those who had cone awav.

wrro ''f prorjerT-es
Ivine derelict, with nobody to take 
charge of them. This law was inten
ded to protect these properties. Even 
today the Custodian is the trustee M 
those properHec w h irh  v ^ t  in tire 
Pvarue^’̂ . W hat will be the nnj^re of 
ihe ultim ate settlement is a different# 
thing. But, I am sorry that my non.

choiiTH h-rr. r a - H  
without* ascertaining the full facts. If 
he hP'l nrtlv car^d t'  ̂ wrHe to 
I would have given him all the parti
culars.

Shri Hussain Imiam: I would submit 
a long list to you.

Shri A. P. Jain: X cImU be d a d  to
have the list. But you should have 
done that before.

One very important m atter has been 
raised. That is the question of evic
tion law which is under discu^cion hi  
'this House. I will not go into Ihe details 
of that law because it is shortly com
ing up in this House. A similar law 
is before the legislature in Bengal. In 
general, I might say that so far as my 
Ministrv is concerned, it is there to 
rehabihtate the people. If sometimes 
people have to be removed, it Is because 
land in the vicinity is not available. 
We want to settle the refugees as near 
to their places of livelihood as we 
possibly can. Take the case nf Delhi 
There are five lakhs of displaced 
persons in Delhi. It is not a small 
thing to find land for five lakhs of 
people. You cannot always find land 
in the vicinity of the shop where a 

. man works. Then, we have to develop 
some sort of decent colonies. My hon. 
friend Pandit Thakur Das Bharga^a 
referred to Kalkaji and Sheikh l^ ra i. 
I say that if the hon. Member visits 
those places from the point of view 

of health and layout he will not find 
;jnvthing better. We cannot accommo- 
data flve lacs of person*; without ex
panding New and Old Delhi, and in 
fact, all big cities are expanding. The 
real problem is that we must have 
cbean trans’̂ nrt. I have been trv ’ng to 
find that. We have had a conference 
with the Chief Commissioner of Delhi 
and the Delhi Transport Authority. 
My Ministry has agreed to subsidize 
the fares of the displaced persons to 
the extent of thirty three and one- 
ihird per cent. But It cannot be for
gotten that we are passing through 
e x t r a i n arv  days. I understand from 
the Chief Commissioner that he had 
placed orders for diesel b u se s . which 
would have reduced the fare consider
ably. The firm with whom the order 
was placed received war orders and it 
could not therefore fulfil our order. 
What could the poor Chief Commis
sioner do? He is not ablie to import 
them. He is trying to find out some 
substitute. We are trying to do the 
work, but the House must ,^recogm9f 
our difficulties. I hope my Kbn. friends 
w ill,be good enough to rettognise thal 
sometimes circumstances a re  beyond 
Qur control. ^

Reference has been made to Damda- 
ma. Certain displaced persons were 
evicted, from there. Many .J h in ^  
have been said about Damdaana on the 
floor of the House. We ^have ascer
tained the facts from the Chief Com
missioner. which are completely at 
variance with the facts stated by some 
of my hon. friends %ere. I t  Is no use
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going into that controversy. 1 am 
not in a position to do that; nor do 1 
think that I should waste the time of 
the House by going into the discrepan
cies that exist between the facts staved 
by my hon. tiienci Bakhshi Tek Chand 
and the facts which we have received 
frofh the Chief Commissioner. None
theless, let me inform the House that 
we went to the extent of holding s 
conference with the Prim e Minister. 
If we were not anxious to do something 
for them, we would not have wasted 
the time of the Prime Minister. My 
Ministry has placed the material and 
contractor at the disposal of the Chief 
Commissioner who is proceeding with 
the construction of houses lor these 
persons. I am not in a position a t the 
moment to go into the details of every 
one of the accusations regarding this 
colony or that colony and this basti or 
th ia oasti. 1 am very sorry that there 
are about l50,000 persons in Delhi 
who have not been properly housed.
1 am most anxious to hou&e them. 
Every day that 1 am not able to do 
that, i letfi abuamed. i^ei me quote one 
fact in support ol what I say. During 
the last three years, the average co.*i- 
fitrucuon budget was 8^ crores per 
year. This year, 1 propose to ailor 
caie a sum oi 15 crores lur construc
tion whicn is twice tne amount that 
we nave spent oa an average during me 
last tnree years, i t  is true that 
even then tnfe whole of the prob
lem wui taice time to solve. I  
want to give some indication of my 
earnestnebs lo solve it and the way 
in whicn i  want to solve it.

Then again, some reference was 
maae to uaining lacilities. i t  is true 
we nave a wen inougnt out system to 
follow up. I am doing it. We are set
ting up more training centres. 1 am 
anxious myself that we must train up 
muie artisans and workmen, as many 
0 1  tnem as we can. Until now we had 
provision for li,UOO of them. From 
next year we have raised the figure 
lo 14.UU0. It must be recognised that 
we require macnmery necessary lor 
giving uaining a.id also the teachers 
and a regular organisation has to "be 
bunt up It any tiling substantial is to 
be done.

There are many m atters which have 
been referred lo but which 1 have to 
leave uniouched for want of time. I will 
now say something about the eastern 
region. When we consider the problem 
tn the eastern region, we must essen
tially keep in mmd the dit¥erence in 
the nature of the problem in the east 
and th e  problem in the w est When 
the reiugee came from Western Pakis
tan  he knew th a t there was no return
ing buok to Pakistan. He knew that

Pakistan had been written off for him 
for ever and therefore he was deter> 
mined to rehabilitate himself here. He 
was fighting with his back to the waU. 
Now, in the east there is an essential 
difference. Hon. Members are at 
liberty to draw  their own inferences 
from the Nehru-Liaquat Pact; but 1 
believe that it has done tremendous 
good. It has made it possible foi 
lakhs of persons to go back to fheir 
homes. Even if we admit that persons 
are going back to East Bengal because 
they are not getting  sufficient to re
habilitate themselves here, nonethe
less, the fact remains that the East 
Bengal refugee has not fully made up 
his mind to settle here. I have known 
of families where one brother or uncle 
lives in East Bengal and another 
brother and some children are living 
here. I have known of persons whose 
families are divided, partly  in East 
Bengal and partly in West Bengal. I 
have known of families which have 
some land in East Bengal and some 
here. The fact is, whatever Govern
ment may give, whatever assistance 
it may render, the real rehabilitation 
has to How from the reiugee him sell 
He m ust have a desire and wiU to 
rehabilitate himself. Nobody can 

uutaie a person who is not pre
pared to rehabilitate himself. Rehabi
litation cannot be brought about 
simply by the giving of money. Rehabi
litation means earning one’s suste.^- 
ance from day to day. Somebody 

. may give me a lot of money, but un
less that money is utilised in some 
beneficial way, for sdme beneficial 
purpose such as the setting up of a 
business or a small industry or work
shop or something of that kind, I will 
not be rehabilitated. But that deter
mination to rehabilitate himself Is 
lackin" in the Bengal refugee because 
he has not made up his mind where 
he is fioinp to remain, whether he wiD 
return  to East Beneral or remain here.

• True, if a man who possessed tv/o 
. acres of land there got five acres here,

he would remain here, bu t.......
Dr. S. P. Mookerjee: That is entirely 

contrary to facts.
Shri A. P. Jain: No, that is not con

trary  to facts. I have seen things for 
myself. I have been among the re- 

^ fusees. I have seen their camps and 
I have gone from place to place. I 

•took sample surveys of ten families 
at random in different places—some 
ten to twenty places—and made in
Quiries. It is then that 1 have ^ome to 
this conclusion, this irresistible con
clusion. And therefore, I say that un
less the East Bengal refugee makes 
uo hi^ mind that he is going to settle 

here, that he is not going had^ to East
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■ Bengal, 1 am afraid the progress of 
rehabilitation in West Bengal would 
be fa r from satisfactory.

Some hints have thrown that
all the State Governments are not co- 
operatiz^. That is not the fact. As far 
as the C^vecnment of West Bengal is 
concerned, I am glad to ihform the 
House that of late it has been giving 
first priority to this problem of 
rehabilitation. I will give some 
figures, relating to the ’•ural re
habilitation. In West Bengal the re
fugees settled in Government spon
sored schemes come to 20,106 famUies. 
On khasmal lands 8,909 families have 
been settled, on private land 1,22,161 
families, under the Union Board 
Schemes 7,731 families and on Mus
lim evacuee lands 81,611 families; al
together something like 2,40,607 fami
lies, or a total of 1-2 million persons. 
That is no mean record for any Gov-« 
-ernment. Some persons might have 
deserted. In fact some have deserted. 
In some places the Union Board 
scheme might not have succeeded, but 
where millions are concerned there 
will always be such cases of deser
tion.

I submit that they have also ad
vanced a loan of jrupees five crores to 
the urban refugees for rehabilitation. 
That is apart from the financial Re
habilitation Administration at the 
Centre. They have developed six 
townships at Fulia, Habra, Goyespur, 
Bansdroni, Goria and Jira t. We 
have given them as many as 566 
prim ary schools, and.......

Shrt A. C. Guha: What is the total 
number to be rehabilitated in these 
townships leaving out the township 
of Habra?

Shri A. P. Jain: I do not have the 
figures here, but I will supply them to 
the hon. Member if he tables a question 
or writes to me privately.

We brave also established 22 second
ary  schools and have given a large 
number of stipends to the students.

The C ach v  district is administered 
by the Central Ministry and a good bit 
of criticism has been concentrated 
round the I. T. A. scheme—I mean the 
Tea Garden Association which under
took to take on 3,500 families. I can 
assure my hon. friend Dr. Syama 
Prasad Mookerjee that I have been 
keeping myself constantly in touch 
with what is happening in the tea 
gardens. I have visited the tea gardens 
twice, several of them, and I have been 
constantly in correspondence. The tea 
garden scheme has-W^ gone according 
to programme b u t^ ifl|i^ te  it has im
proved and my latest information is...
24 P S D  "

Dr. S. P. Mookerjee: ^ a v e  you en
quired how 600 persons died out of
10,000?

Shri A. P. Jain: Only one hundred
or a little more.

Or. S. P. Mookerjee: That is not the
correct figure.

Shri A. P. Jain: That is my informa
tion: your information may be differ
ent.

The latest information is that 70 
families have received more than two 
acres of land. 2,000 families have re
ceived between one and two acres of* 
land and 223 families have received 
less than one acre of land. Four hund

red and sixty-six families have been 
rehabilitated as shopkeepers and the 
like.

One hon. Member said lhat these 
people have been thrown off i.heir 
dole. It is not a fact. When I visited 
Cachar last I looked into the question. 
Persons who have received more lhan 
two acres of land will receive no do l^ : 
those who have received between 1.5 
and two acres will receive 25 per cent, 
of the dole, between one and l i  acres 
they , will receive 50 per cent, and a 
person who has received less than one 
a( 3 will receive 75 per cent, of the 
dole. I gave those orders and they 
are being acted upon in a liberal spirit.

Shri A. C. Guha: What about the 
quality of land? Is it cultivable or 
not?

Shri A. P. Jain: Wherever the land - 
was not cultivable we have asked the 
tea gardens to give substitute land and 
we have continued the whole or par
tial dole there.

There is also another scheme to re
habilitate 6,000 families of displaced 
persons. My latest report is 
that about 5,000 families have 
been settled or rehabilitated in the 
rural and urban area. When I say 
rehabilitated it is used in the limited 

sense in which I am using the word, 
not that everybody is weU settled or 
that everybody has got as much as he 
had in Pakistan. What I mean by 
rehabilitation is that we have given 

them a.*" istance to enable them to 
stand on their feet. Many of 
them have been able to stand 

on their feet. It deoends on the capa
city of the maa to make good use of 
the facilities we have placed at his dis
posal.......

Dr. S. P. Mookerjee: You have said 
in this memorandum ihat no 
houses for displaced persons have so
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far been buil( in Assam. Only there 
have been schemes. What have you 
to say about it?

Shii A- P. Jain: I am coming to 
Assam Valley. Ramkrishna Nagar is 
our colony in Cachar and quite a laige 

number of extensions to the towns 
have been made.

Now I come to the Assam Valley. I 
am sorry that on account of the i ecu- 
liar difficulties of Assam and on ac
count of certain histcwrical factors, into 
which I need not go, there has been a 
certain amount of difficulty. So far as 
this Ministry is concerned we placed a 
sum of Rs. 17 lakhs for building hou
ses and lor shops in the town of Gau- 
hati. Any hon. Member who visits 
Gauhati will see a raised platform 
there, where shops were intended to 
be constructed. Then on account of 
the earthquake, the floods that came 
thereafter, as also certain other diffi
culties that colony has not come up.

One question was posed by Shri- 
mati Sucheta Kripalani. In Golpara, 
lands of Muslim evacuees have been 
allotted to the refugees and as the 
Muslims are returning what will be
come of the refugees? When I went to 
Assam last time I was anxious about 
this problem and I  have taken a pro

mise, and that is being implemented, 
ih at any refugee who had been allotted 
land in Golpara or elsewhere and who 
is evicted from it because of the return 
of Uie Muslim evacuee will be given 
alternate land and I have allocated 

sufficient funds for the purpose of reha
bilitating those persons.

On the whole I must say that I have 
been getting cooperation from the 
States and without that I could not do 
anything or function in States. May

be there are some difficulties. Pro
bably there are misapprehensions and 
suspicions but nonetheless we have to 
combat them. We have to do our task 

in the circumstances in which we eie 
placed, and I am trying to do my best.

One thing I may say about Bengal 
before I conclude. There are all sorts 
of talks; other States are being accused 
of want of sympathy for Bengal refu

gees. They say the Bengali refugee 
is not welcome there. Particularl.y 
about Orissa. I can say that the Orissa 
Government has acted with an amount 
of sincerity which it is difficult to find. 
T.‘iey hdve tried to work out the 
schemes for rehabnitation with meti- 
rulouR care. I have talked with them 
tor hours and hours and they have 
fonghi on little items which I wanted

to cut down and which they said were 
necessary. Although I was there only 
three days I practically covered their 
important schemes and I must say that 
the climate, soil or regional conditions 

and the linguistic difficulties were in 
the way of the refugees.

Dr. S. P. Mookerjee: About 300 of 
them died in one area alone.

Shri A. P. Jain: Which area?

Dr. S. P. Mookerjee: I do not rt?mem 
ber. The figures were given by the 
Orissa Minister.

Shri A. P. Jain: I do not Know of 
any such thing. The main reason why 
people were not settled was the same 
unsettled state of their minds. It must 
be recognised that we cannot r^ re a te  
the conditions of East Bengal in India. 
When I went to one of the camps I 
heard them say that when they get up 
and see the hillocks around eveiT 
morning (hey feel depressed. Nobody 
can remove the hillocks and there were 
only a few hillocks, otherwise it was 

plain land. They said “We want 
Padm a water and the big rivers of 
East Bengal.” Nobody can create 
rivers for them. The East Bengal re
fugees must once for all realise that 
the conditions in the rest of India are 
very different from those in Bengal. 
We have not the same high rainfall, 

climate conditions or the rich soil lhat 
they have there. Either Bengal has to 

retain all the refugees in Bengal or if 
they have to go out in any big number 

they will have to adapt themselves to 
new environments and conditions and 
to a different kind of people speaking 
a different language. Unless that rea
lity is accepted there will always be 
difficulty in their rehabilitation.

There are many other points which 
may not have been covered by me. I 
have already taken an hour and I do 
not think I should draw more upon 
the patience of the House. Whatever 
points remain unanswered, if any hon. 
Member desires I am prepared to send 
him a reply in writing.

Shri R, K. Chaudhuri: May I know 
if the hon. Minister is satisfied with 
what has been done in Assam?

Shri A. P. Jain: I am satisfied with 
what is being done in Cachar.

Mr. Deputy-Speaker: The question
is:

"That the respective sums, not
exceeding the aaiounts shown in
the order papefi.%* granted to the
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President to complete the sums 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of Demands Nos. 70 and 71 under 
the control of the Ministry of Re
habilitation."

The motion was adopted.
[As directed by Mr, D eputySpeaker 

the motions for demands for grants 
which were adopted by the House are 
reproduced below.— Êd. of P P ] .

Demand No. 70—Ministry or
REHABILITAnON

“That a sum not exceeding Rs.
16,50,000, be granted to the Presi
dent to complete the sum neces

sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1952, in respect of 
‘Ministry of Rehabilitation’.”

Demand No. 71-^ExptK»iTUHS car 
Displaced Persons

“That a sum not exceeding Bs.
9,00,69,000, be granted to the Presi
dent to complete the sum noces- 
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1952, in respect of 
‘Expenditure on Displaced Pefsons*.**

The House then adjourned till a 
Quarter to Eleven of the Clock on 
Saturday, the 31st March 1951.




